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LEGISLATIVE ASSEMBLY.
Monday, 10th March, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBERS SWORN:

Mr. Allan Hubert Lloyd, M.L.A. (Member, Central Board of Revenue):
Mr. Yacoob C. Ariff, M.L.A. (Cslcutts and Suburbs: Muhammadan
Urban); and Khan Bahadur Saiyid Muhammad Ismail, M.L.A, (Bihar
and Orissa: Nominated Non-Ofticial). . .

QULSTIONS AND ANSWERS.

INDIANS EMPLOYED IN THE SUPERIOR GRADE OF THE STORES DEPART-
MENTS OF THE RAILWAY DEPARTMENT.

660. *Mr. 0. 8. Ranga Iyer: Will the Government be pleased to state
the number of Indisns employed in the superior grode of the Stores Depart-
ments of the Railway Department, drawing Rs. 500 or more.

The Honourable Sir Oharles Innes: Thc information will be found in
the Rnilway Board’s Classified List and Distribution Return of Railway
Eatablishment, n copy of which isx kept in the Council Tibrary.

Mirirary ACCOUNTANTS.

661. *Mr. 0. 8. Ranga Iyer: Will the Government be pleased to state
hov. many accountants of the Militury Accounts Devartment have been
érawing pay ut Rs. 500 per mensem from lst April 1920 and what was the
total number of permanent accountants on 1st April, 1920 (cxcept those
subsequently promnoted whose prometion was antedated)?

The Honourable Sir Basil Blackett: The totnl sanctioned strength of
permanent accountants of the Military Accounts Department on 1st April,
1920, was 282 and of this number 227 accountants were in receipt of pay at
Ra. 500 on that date.

APPOINTMENT OF ex-INDIAN ArRMY RESERVE OQFFICERS IN THE MILITARY
AccouNTs DEPARTMENT.

662. *Mr. 0. 8. Ranga Iyer: (a) What steps have been taken to
Indianike the superior services of the Military Accounts Department?
How many ezx-Indian Army Reserve Officers were appointed and what is the™
total number of Indians appointed since 1st April, 1920?

(1339) s



1340 LEGISLATIVE ASSEMBLY. [10TH MaARCH 1924,

(b) Why were ex-Indian Anny Reserve Officers (British) appointed in
the superior service when Indianisation was in contemplation? What were -
their educational qualifications? Have they appeared in aby competitive
cxamination? If not, how was their merit tested? How long do the
{iovernment propose to maintain these young officers when they intend to
Indianise the superior service?

The Honourable Sir Basil Blackett: («) The recruitment in England
of Officers for the superior staff of the Military Accounts Department has
been stopped since 1st April, 1922, except in special cases and the vacancies
are filled by the direct appointment of Indians and by promotion of memn-
bers of the subordinate service of the Department. Two ox-
Indian Army Reserve Officers were appointed to the Department
since 1st April, 1920, and the total number of Indians appointed to the
Department (including those promoted from the subordinate service) sincs .
that date is ten.*

(b) The ex-Indian Army Reserve Officers mentioned above were appointed
in vacancies which, under the then existing rules regurding the recruitiment
of officers, would have been filled by Europeans in England. They were
selected on account of their experience of the work of the Department which
.thev had gnined during the period they were serving as attached officers in
the Dopartment during the War. They appeared at a competitive exami-
nation and before a Sclection Board in December, 1919. The officers have
been appointed to the Department permanently.

Pay oF AccoUNTANTS AND CLERKS, MILITARY ACCOUNTS DEPART-
MENT.

¢63. *Mr. O. S. Ranga Iyer: (a) Why are not accountants of the subor-
dinate service of the Military Accounts Department recruited direct by
competitive examination and their status raised, when their pay is quite
uttractive ?

(b) What steps have been taken to revise the pay of accountants and
clerks of the Military Accounts Department in conformity with the revisei
scale of pay of tho Civil Accounts Department? Is it not a fact that the
Government consider it reasonable that the pay of clerks and accountanta
of the Military Accounts Department should he more ettractive than that
of the Civil Accounts Department as the former have liability to proceed
on field service at any moment and to frequent transfers? If so, when is
the revised scale of pay likely to be sanctioned?

The Honourable Sir Basil Blackett: (a) As in the case of the Civil
Accounts Department, it is the practice to fill a certain propor-
tion of the vacancics among accountants of the subordinate service
of the Military Accounts Department by direct recruitment by nomination
of young men with bigh educational qualifications who are confirmed in
the Department after they have passed the prescribed departmental ex-
aminations.

(b) The,pay of accountants and clerks of the Military Accounts Depart-
ment was revised in 1920 with reference to the revised scale of pay of the
Cicil Accounts Department aftir making due allowance for the liability
of the former for ficld service and frequent transfers.

L.
Pay or CLERKS IN MILITARY ACCOUNTS DEPARTMENT.

664. *Mr. 0. 8. Ranga Iver: Whv was the ‘‘ Next-below rule ' not
applied in the case of clerks of the Military Accounts Department who draw

* Excluding 5 statutory natives of India.
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smoller pay, while expenditure was increased by applying it in the case
f Accountants and other services of other Departments? Is it a fact that
there is & great anomaly in the initial ray fixed for clerks serving in offices

of different Controllers with reference to the length of service? Why was
not this remedied?

The Honourable Sir Basil Blackett: Thc ‘ Next-below rule * hus been
apvlied in the cases of all permanent accountants and clerks employed in
the Departmient on 1st April, 1920. The initial pay of the clerks employed
in the various Controllers’ offices has been fixed on uniform lines with refer-
encs to the orders issued by the Government of India and Government have
no information regarding the anomalies referred to. -

('oMPULSORY RETIREMENT OF CLERKS, ACCOUNTANTS 'AND DEPUTY ASSIST-
ANT CONTROLLERS OF THE MILITARY ACCOUNTS IDDEPARTMENT.

665. *Mr. 0. 8, Ranga Iyer: Has it been considercd advisable to trans-
fer to the pension establishment the clerks, sccountants and Deputy Arsist-
ant Controllers of the Military Accounts Department who have completed
25 years’ service with a view to curtail expenditure us most of them' are
gelling the maximum pay of their own grade? What will be the not redue-
tion of expenditure if compulsory retirement is enforced?

" The Honourable Sir Basil Blackett: It ix not considered advisable to
transfer to the pension establishment all clerks, accountants and
Deputy Assistant Controllers who have completed 25 years’ servive and
whn are gelting the maximum pay of their own grade. Action in this
direction is, however, taken in the case of men who are past good work.

RevucTioN oF MILITARY ACCOUNTS OFFICES.

666. *Mr. 0. 8. Ranga Iyer: What steps have been taken to give effect
to the Inchcape r1ecommendation regarding reduction of the Military
Accounts offices, specially when the representatives of Military Accounts
Department are now attached to each unit and formation and there is an
claborate system of Local Audit? Are not 3 or 4 Offices of Accountant-

Gencrals’ Commands quite sufficient as the Civil Department “has by
Provinces ? )

The Horourable Sir Basil Blackett: No reduction in the number of
Military Accounts offices has been recommended by the Incheape Com-
mittee, nor did they suggest any immediate reduction in the staff of thosc
offices. A reduction of about 1,000 temporary clerks has, however, been
made during the current financial year and the question of cffecting fur-
ther reductions in the establishment will be taken up as soon as military

expenditurc has been stabilised.  The reply to the second part of this
question is in the negative.

4
STOPPAGE OF INCREMENTS OF PAY OF CLERKS AND ACCOUNTANTS.

667. *Mr. 0. 8. Ranga Iyer: Can the head of an office stop increment
of pay of clerks and awen accountants without proper inquiry and unless
u case is made out for inefficiency or misconduct. If the pay of clerks
and accountants can be stopped for delay in receipt of accounts (cven
though they are sent on due dates or when delay is beyond their control)
why is this order not enforced in the case of the Hends of offices and depart-
ments who draw more pay than the petty clerks and accountants?

A2 *
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~ Is it a faot that some military officers reported this matter to the-
higher authorities? If so, what steps have been taken to prevent the
recurrence of unnceessary hurdship to the Indion staff?

The Honourahle Sir Basil Blackett: The head of sn office cannot reduce
the pay or stop the increment of wccountants or clerks without proper
inqeirics and unless a case is made out for the inefliciency or misconduct.
Th: (Government have no inforination on the other points reforred to by
the. Honourable Member.

RECOMMENDATIONS OF THE BARINGTON-SMITH (‘OMMITTEE.

666. *Mr. Jamnadas M. Mehta: 1. Will Government be pleased to-
state, when, if at all, they propose to carry into effect the recommenda-
tions of the Babington-Smith Committee regarding:

(a) the holding of one-half of the Gold Standard Reserve in gold irr
India,

(b) the re-opening of the Bombay branch of the Royal Mint for th.:
coinago of sovereigns and half-sovereigns,

(c) the affording of fucilitics to the public for the coinage of gold
bullion and for the refining of gold.

2. Will Government be pleased to make a detailed statement of their
policy with respect to all the questions raised in (1) and with respect to
the question of gold currency in India?

The Honourable 8ir Basil Blackett: 1. («) This question cannot arise
in a practical form at present.

(b) and (c) first part. The Indian Mintx are in & position to coin gold
ns soon as the demand for gold as currency arises, but no such demand
can arise so long ax the present premium on gold exists.

() second part. Tacilities already exist, and are widely availed of by
th: public, for refining gold in the Bombay Mint. '

2. The views of the Government huve been made public on several”
ogcusions snd they do not propose to make any further declaration on the
subject:

.

Gio.p VALUE OF THE SILVER Llupkk.

660. *Mr. Jamnadas M. Mehta: (2) Arc Government aware that fo-
nearly two years past the actual gold value of the silver rupee has beeu
about 7.50 fine grains of gold as ugainst its statutory valuc of 11.8 graing?:

(b) Are Government awarce that the fictitious statutory gold value of
the silver rupee has driven the sovereigns out of circulation in India?

(¢) Do Government propose to undertake the necessary legislation tc
make the statutory gold value of the rupee consonant with its bazar gold
value? ‘

' The Honourable Sir Basil Blackett: (¢) The Govornment are aware
thut the price of fine gold in India has for some- time past been in the
neighbourhood of Rs. 25 per tola, which means that about 7% grains of gold
can be bought for one rupee.

(b) The answer is in the negative. The Governmment are aware that
govereigns cannot cirpulate as eurrency so long as their bazar price is above
their statutory value.
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(¢) The Government do not propose to introduce legislation on the
lines suggested.

LATRINE ACCOMMODATION FOR THIRD ('LASS PASSENGERS ON TUE LOCAL AND
Supursan Services or tnk . I. P. axp B, B. avp C. 1. RamLways.

670. *Mr. Jamnadas M. Menta: («) Are Government aware of the
requent complaints of serious hardship and inconvenience arising from
the absence of latrine wccommodation for third class passengers on the
lucal and suburban services of the (1. T. P. and B. B. and C. 1. Railways in
Bombay. i

(b) Are Government aware that the distance traversed by the local
and suburban services of these railways is nearly forty miles each way on
hoth lines and that ordinarily the trains take two hours apd sometimes
even more to travel the whole distance?

(¢) Do Government propose to suggest to the railway authorities con-
«wemed the neeessity of providing the anccommodation referred to in (a)?

The Honourable 8ir Charles Innes: Such complaints have not been
breught to the notice of the Government. 1 may add that it is not usual
to provide such accommodation in vehicles used for suburbun services.

Mr. K. Ahmed: Do Government propose to consider whether servants’
compartments attuched to first and second cluss carringes should be fitted
with latriney and be properly lovked after, so that some facilities inay be
given to th poor wretched servants travelling with their masters?

The Honourable Sir Charles Innes: I am not aware, Sir, thot servants’
cornjpartments are attached to first-class bogies on suburban trains.

RUNNING OF Tui EVENING TRAIN WITHOUT JGHTS BETWEEN SABARMATI
AND DHOLKA. )

671. *Mr. Jamnadas M. Mehta: (a) Are Government aware that the
eveuing truin between Saburmati and Dholka was running without any
lights practically for the whole of the quarter ending 818t December, 1928

(b) Will Government be pleased to state the reasons which led to the
running of this train without lights?

(c) Will Government state who was responsible for such palpable negli
gence and what steps have peen taken to prevent the recurrence of such
v thing?

The Honourable Sir Charles Innes: Government have no information.
“The Railway Administration’s attention will be drawn to the mutter,

PRrOPOSED RAILWAY FROM VASAD T0 KATHANA.

672. *Mr. Jamnadas M. Mehta: (a) Are Govornment aware that the
reovle of the Borsad Taluka in the Bombay Presidency have been
‘petitioning Government for the construction of a railway line from Vasad
to Kathana?

(b) Is it a fact that a deputation of the people of the Taluku waitgd
on H. E. the Governor of Bombuay in 1915 as a result of which the Bombay
Giovernment strongly supported the necessity for the construction of the
Vagad Borsad Kathans Railway on economic, administrative and politicai
grounds?
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(c) Is it & fact that in December, 1819 a conference of the representa-
tives of the Bombsy and uroda Governments was held at the othee of
the Railwav Board at Delhi to consider the question and it was agreed
that the railway communication in the Borsad Taluka was essentifl and
for that purpose it was decided (1) that the Vasad Borsad Kathann Rail-
wa. line shonld be comstructed on the broad gauge system as un integral
part of the B. B. and C. I. Railway and (2) that the construction of the
same railway shogld be commeneed during the next finaneinl vear, ie.,

1920?

The Honrourable Sir Oharles Innes: (a) The reply is in the affirmative.

(b) Government have no specific information, but the construction of
the line was recommended by the Government of Bombay on economic,
administrative and political grounds.

(¢) The Honoursble Member is referred to the anawer given to Khan
Bahadur Surfaraz Hussain Khan on the same subject on Saturday.

LeNaTH OF THE PROPORBED VASAD Borsap KAaTHANA RarmLway.

673. *Mr, Jamnadas M. Mehta: (a) Will Government be pleased to say
what is the length in miles of the projected Vasad Borsad Kathana line
and what would be the estimated cost of the construction of the line as
broad gauge? .

(b) huve Governnent received any representations from the people of
the Taluka for the immediat:: construction of the Vasad Borsud Kathana
Railway and if so will Government be pleased to lay them on the table?”

(c) What action do Goverument propose to take in the matter?

The Honourable 8ir Charles Innes: () The line will be about 251 miles
in length. No up to date estimate of cost is available. It was estimated
in 1917 to cost Rs. 19,090,187 on the B feet 6 inches gauge which is now.
likely to be exceeded. Revised estimates are under preparation.

(b) Numerous representations have been received which the Honourable
Member may sce st any time in the Railway Board's office.

(c) The Honourable Member is referred to the snswer given to Khan
Baladur Sarfaraz Hussain Khan on the vame subject on Saturday.

EvasioN or THE IMPORT DuTY ON MATCHES.

674. *Seth Kasturbhal Lalbhai: What steps do Government pro-
ose to take to safeguard the revenue interests as also the interests of the
indigenous match industry adversely affected by the evasion of the import
duty on matches by splints, veneers and duramy match hoxes imported
into India in place of the finished articles? :

The Honourable Sir Charles Innes: The Honourable Member is referred
to the provisions of the Finance Bill for 1924 introduced on March 1st.

INCOMF-TAX AND SUPER-TAX REALISED FROM CorroN MInns.

* 675. *Seth Kasturbhal Lalbhai: Will Government be pleased to stato

soparately the smount of income-tax and super-tax collected from the
cotton mills in British India for the financiai years 1920-21, 1021-22
and 1922-23.
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"'The Honourable 8ir Basil Blackett: The super-tax collected from busi-
nesses relating ‘to cofton spinning, weaving, cotton pressing, ginning and
cleaning in British Indin during the yeurs 1921-22 to 1022-23 was
Rs. 08,69,569, 1,87,59,848 and 1,63,96,975, respectively.  The Grovernment
are pot in possession of the figures relating to income-tax and do not con-
side* that their value would be sufiicient to justify the trouble of collecting
and compiling them.

Seth Kasturbhai Lalbhai: Arc the Government aware that the cotton
mill industry is one of the foremost industries and the public are entitled
to know what its contribution is to the Government Treasury?

The Honourable Sir Basil Blackett: The Government are aware of
the first statement. The second is a matter of opinion.

Pandit Madan Mohan Malaviya: Is the amount which is contributed
by the duty to the Government Treasury a matter of opinion?

The Honourable Bir Basil Blackett: No, Sir.
Pandit Madan Mohan Malaviya: We want the figures.

Mr. Chaman Lal: Do the figures given by the Honourable the Finance
Mcember show that the cotton industry earned more profits during the

last period than during sny earlior period?

The Honcurable Sir Basil Blackett: The figures do not relate to ths
last pcriod 1923-24. The latest figures here relate to the period 1922-23.

INTERNMENT OF MR. AMiR CHAND BOMBWAL.

676. *Lala Duni Ohand: (¢) Will the Government be pleased to state
whether Mr. Amir Chand Bombwal was interned under the Defence of
India Act from 19th May 1920 to 20th Decembeor 1920?

(b) Was the attention of Government drawn to the Tribune of 14th
Novernber 1920 in which, besides the comments on the case of Mr. Amur
Chand Bombwal, the translation of a letter addressed by Nawab Moham-
mad Azam Khan of Kotla to the Deputy Commissioner of Peshawar was
published in the Zamindar of 18th November, 1920, in which this letter
wasg published in full?

(c) Have the Government contradicted or controverted the allegations
mude in the Tribune of 14th November, 1920, and in the Zamindar of 18th
November, 1920?

(d) Will the Government bc pleased to state if the letter referred to
in part (b) was written by Nawab Mohammad Azam Khan to the Deputy
Commissioner of Peshawar and received by the latter? :

(¢) If the reply to part (d) be in the affirmative, will the Government
be pleased to state whether Mr. Amir Chand Bombwal was interned at the
instances of Nawab Mohammad Azam Khan who was not allowed, on the
objection of Mr. Amir Chand . Bombwal, to preside over a publi

meeting ?

(f) Is it a fact that the said Mr. Amir Chand Bombwal claimed Rs. 800
a month fromn the Government for the perind of higs internment as main-
tenance und the Government allowed Rs. 150 & month but now on his return
from jail after 3 years he has been refused even this sum?

(9) If the reply to part (f) be in the affirmative, how can the Govern-
ment justify their-refusal to pay what is admittedly due to him?

4
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Mr. E. Burdon: I have been asked to answer this question on behalf ~f
Mr. Howell.

The answer is: The information is being collected and will be com-
municuted to the Honourable Member on receipt.

COMPLAINT AGAINST THE STATION MasTkr or Kasun.

677. *Lala Duni Chand: (a) Will the Government be pleased to stute
whether 4 petition signed by 65 traders of Kusur town in Labore distriet
was sent to the Agent, North Western Railway, on or sbout 12th August,
1928, complaining against the station master of Kasur station and demand-
ing an inquiry?

(b) If the reply to the ubove be in the uftinnative, will the Govern-
ment be pleased to state what action has becn taken on the said complaint?

(¢) In view of the roply of the Government to my interpcllations on
the subject of ubuses of Ruilway Administration given on 5th Febroary,
1924, in this House, in which the Governtnent expressed their readiness to
inquire into the matter if any spccific instances were quoted, do the Gov-

ernment propose to avail themselves of the opportunity that hus been afford-
ed by the above case?

. . . . L ]
The Honourable Sir Charles Innes: Inquiry is being made and the
result will be communicated to the Honourable Member in due course.

SAVINGS IN THE WORKING EXPENSES OF STATE RAILWAYS.

678. *Dr. H. 8. Gour: With reference to a statement published in tho
papers, dated Delhi, the 21st February, that there has been u"suving of 3
crores of rupees in the working cxpenses of the State lailways, will th:
(Government be pleased to state if this saving or part of any of this suving

is in respect of gross revenue snd what part represents suvings in saluries,
fuel,. ete. ?

Mr. A. A. L. Parsons: The latest cstimato of working expenses of
railways for the current year compuares with the grants fixed in the Budget
under the various Sub-divisions as follows:

1943-24 Budget. T.atett esfimate.

Genernl Administration ' . . 708,42 ‘ 7.94,41
Ordinary maintenance and repairs . o . 16,60,09 16,81,38
Operating expenses excluding Foel . . . 24,70,58 24,83,75

; !
Fuel . . . . . . i 8,78,60 . 8,64,94
Programme Kevenune . . . i - 9,00,00 7,20,96
Dedugt non-Bndget lines R ' 3,28,08 350,04
Add Buspenses . . ‘| ~ ~-41.:._c_)___.§ s
Total Working Expenves . . . . . 63,01,50 ' €0,9(,00

i

The gross traffic receipts are now expected to amount to 94,15 lakhs
against 96,50 lakhs provided in the Budget.
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Dr. H. 8. Gour: May I inquire from the Honourable Member what
amount of suving out of the 8 crores of the working expenses comes from
reddetion in the programme revenue?

Mr. A. A. L. Parsons: 1 crore and 60 lukhs practically.

TeE GWwALIOR AND NoORTHERN INDia CoMPANY's Bus SERVICE.

679. *Mr. Abdul Haye: (a) ls it & fuct that while clerks in other offices
of the Government of India have the option of using the Gwalior and Nor-
thern India Company's bus service or making their,own arrangements for
¢oming to offices, the clerks serving in the Department of Education,
Health and Lands have been (ompelled to use the sbove bus service. Lf
so, will the Government be pleased to state reasons for this differential
Areatment?

(b) 1s it a fact that the Gwalior and Northern Indis Company bus scr-
vice accepts no responsibility for the accidents sustained by the passengers
travelling by their buses? If so, on whom does this responsibility rest
especially in the case of clerks who have been compelled to use the kervice
against their will? \

Mr. M. S. D. Butler: (a) Under the contract with the Bus Company
400 tickets have to be tuken up. B84 of these were ‘allotted at tho
beginning of the season to the Department of Education, Health and
l.ands and distributed to the clerks 1n that Department living in Raisina.
No question of differential treatment arises.

(b) Yes. The Honourable Member is referred to the reply given -m
Saturduy last to Khan Bebadur Sarfaraz Hussain Khan.

Paurkr PoruLaTiON oF INDIA.

(80. *Mr. O. Duraiswami Aiyangar: («) Will the Govermment be pleased
to state whether figures are available to show how much of the population
of India depends .for its livelihood on charity?

(b) If so, what is the number?

The Honourable Sir Malcolm Halley: The only figures available are
those included in the ccnsus tables for India. I invite the Homourable
Member’s attention to the table on page 208 of Part II of Volume I of
the Report on the Census of India, 1921, a copy of which is in the Library
.of this House. Entry 180 on that page shows that in India there were
2,882,641 and in British India 2,018,505 persons who were classed as

‘* beggars, vagrants, witches, wnzards, etc " T do not know what further
classes are included in the word ‘‘ cte.,’’ but the whole entry is under the
head of ‘‘ unproductive occupstions.”

Mr. K. Ahmed: Does it include the volunteers of the Swarajists who
take some money from their funds raised out of subseriptions and donations
given by the pcople of this country?

The Hcnourable Sir Malcolm Hailey: The Hunourublc Member must
wuddress that question elsewhere.
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(Mr. President then called upon.Mr. Jamnadas Mchta to put the next
question. *)

Mr. Jamnadas M. Mehta: Thix is not iy guestion. Apparently some
other Honourable Member's question has been mixed up here; although, 1
would be glad to have the information asked for.

Mr. K. Abmed: Docs it not elioit further information on the matter in
issue? That is the point.

Mr. President: As nobody claims this question. it may drop out of
sight. . )

ImronrTs oF FOREIGN SUGAR AND SALT.

. 681. *Mr. Syamacharan: Will Government be pleased to state sepurately
the imports of toreign sugar and %alt into India during the last three years
with reference both to their quantities and market value?

The Honourable Sir Oharles Innes: 7The information can be obtuined
from the Annual Statement of, and the Monthly Accounts relating to
the Sea-borne I'rade of British India, to which the Honourable Member's.
attention ix invited. Copies of these publications are available in the
Library.

INCREABE IN REVENUE ¥ROM THE Dury oN ForrioN Sucar.

682. *Mr. Syamacharan: Will Government be pleased to stute the
increase in revenue from duty on foreign sugar in 1922-28 and 1928-247

~ The Honocurable Bir Oharles Innes: 'The duty collected on sugar and
ssccharine in the ten months April to January in 1922-23 was 849 lakhs.
In 1923-24 it amounted to 279 lakhs.

RANK OF THE TWO JUDGES WHO EXAMINED THE CASES OF STATE
PrisoNers IN BENGAL.

688. *Mr. Syamacharan: (a) Has the attention of the Government
heen drawn to the leaderette of the Servant of the 28rd February, 1924,
;- connection with the reply made by the Home Member to the inter-
pellation put by Mr. Gayva Prasad Singh on the 19th February, 1024, in
this Assembly ?

(b) Is 1t a fact that the two Judges appointed to examine the casecs of
the Bengal deportees (detained under Regulation ITl of 1818) were not
even senior Besgions Judges as stated by tho Home Member in this
Agsembly but that one of them was a senior Sessions Judge and the other
only a Distiit Magistrate? '

The Honourable Sir Malcolm Hailey: (a) (iovernment have seen the
article.

(b No. My answer to Mr. Gayn Prasad Singh is correct.

* (a) Will Goverument. be pleascd to state the ronsons which led to the prohibition
of the export from British India of skins and feathers of birds such as peacocks, swans,
pheasants, ete., notified in the Commerce Department Notifieation No. 5028-8B. R.,
dated the 18th September, 19027 '

() Is it a fact that a considernble nmount of trade is carried on within the country
and that foraign countrias have a gren! demand for such articles? If so, do Govern-
ment propose 10 cons‘der the advisability of eancelling the Notification mentioned in
part (@) ahove and alluwing the free export of peacock and other feathers?
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RECOMMENDATIONS OF THE INDUSTRIAL COMMISSION.

684. *Mr, Syamacharan: Will Government bo pleased to state the steps
taken by the Government to give effect to the recommendations of the
Indisn Industrial Commission Leport during the last three years and the
results achieved thereby?

The Honourable Mr. A. C. Chatterjee: 1t is uot poasible to give in
detail all the information which the Honourable Member desircs withia
the compass of a reply to his question. I would also remind the Honour-
able Member that the development of industries is mainly a transferred
provincial subject and activo measures for giving 'effect to the recom-
mendations of the Industrial Commission are, therefore, largely in
the hands of the Provincial Governments. So far as the Central Gov-
ernment is concerned, action has been or is being taken on certain of
the more important recommendations of the Commission such as the con-
stitution of a Central Department of Industries, the creation of an agencv
tor the purchase and inspection of stores in India and the establishment
of a School of Mines and (Geology. 1f the Honourable Member will specify
any purtxcular recommendations of the Commigsion concerning the Central
Government in respect of which he desires detailed information, I shall be

glad to furnish it.

Powens oF THE CENTRAL RAILWAY ADVISORY COUNCIL.
685. *Mr. Bhubanananda Das: Will Government be pleased to state:

(a) What are the powers of the Central Railway Advisory Council?

(b) When is thedr adviee sought?e

(c) Is their advice binding on the Govermmnent?

(d) Are they merely advising or ¢ they enntrol the actipn of the
Railway Board?

(¢) Have they any power to initiate sehemes or proposals ?

The Honourable Sir Oharles Innes: ;l‘lu.- Honourable Member will find
the answer to his question in the Resolution of the Government of India
on- the subject published in the Guazette of Indin of 18th March, 1922,

RECOMMENDATIONS OF THE ACWORTH COMMITTEE REGARDING THE
‘ CENTRAL ADVISORY COMMITTEE.

686. *Mr. Bhubanananda Das: Will Government be pleased to state why
the recommendations of the Acworth Committee regarding the Contral
Advisory Committee for the Railway Board were ignored as that Com-
mittee clearly specitied that such o body shall be elected and not

nominated ?

The Honourable Sir Oharles Innes: The Honourable Member is referred
to paragraph 2 of the Resolution just referred to.

.

Totar. STRENGTH OF THE COUNCIL OF INDIA.

687. *Mr. K. 0. Roy: («) Will the Government be pleased to state
the total gﬂength of the Council of India at the India Office and whether
it iz contemplated to reduce its strength in view of prospective retircinents 9
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(b) Will the Government be pleased to state the dntes on which retire-
ment of Sir James Brunyate, General Sir E. Barrow, Mr. B. N. Basu and
Mr. Aftab Ahmed Khan is due?

(¢) What effect has been given to the recomnendations made by the
Incheape Committee proposing review of the grant-in-nid from the British
‘i'reasury towards the cost of the India Office?

The Hoancurable Sir Malcolm Hailey: («u) The Council of India «t
present consists of 10 Members.  The Secretary of State has powe: under
the Act to appoint any number not being less than 8 or more than 12 and,
80 far as is known to the Goverminent of Indin, no proposal is under con-
sideration for the modification of these numbers.

(b) The dates on which the Members of Council mentioned will nornally
be due to retire are as follows:

Sir Jamces Branyate: in May 1924,

Sir Edmond Barrow; in January 1924,

Mr. Bhupendra Nath Basu: the 5th November, 1924,
Sahibzada Aftab Ahmed Khan: the Ist September, 1924,

(¢) The position hax been reviewed, but it hus been decided that it is
not practicable to substantiate any claim for un incresse in the Treasure
contribution towards the cost of the India Office.

Mr. K. O. Neogy: Is it intonded to grant any extenslon to the
officers mentioned in clause (b) of the question?

The Honourable 8ir Malcclm Hailey: That. Sir, ix o question entirely
for the Sceretary of State,

RepucTioN IN THE Numser o EXECUTIVE (OUNCILLORS 1IN I3ENGAL.
’

688. *Mr. K. 0. Roy: Will the Government be pleased to state what
action, it any, has been taken on the recommendation of the Bengal
Retrenchment Committee for reduction in the number of Executive
Uouncillors in the Province of Bengal?

The Honourable 8ir Malcolm Halley: The recommendations of the
Bengal Retrenchment Committee were made to the  (Govermmnent of
Bengal, from whom inquirics will be made as to how the matter now
standx.

HonorAry PRESIDENCY MAGISTRATES.

680, *Mr. K. 0. Roy: What action, if any, have Government taken on
the following recommmendation made by the Bengal Retrenchment Com-
mittee ‘* We consider that honorary magistrates should not hold office
as long as they like but as long as Government like and that the next
revision of the Criminal Procedure (fode should be made the opportunity
for gecuring this in the Presidency towns in the ssme way as in 1898 it
was secured by an amendment in regard to the muffrgsil 2"

The Honourable Sir Malcolm Halley: The Honourable Member's
atbention is invited to sub-section (8) of acetion 18 of the Criminal Pro-
«cedure Code inserted by wxection 8 of the Criminal Procedure Code
{Amendment) Act, 1923, (XVIIT of 1928), which has already gjven effect
10 the recommendation made hy the Bengal Retrenchment Committee.
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MuLraAN MusLiMs AND INCOME-TAX.

690. *Khan Bahadur Sarfarax Hussain Khan: (¢) Has the attention
of Government heen drawn to the letter published under the head * Multan:
Muslims and Income Tax ' in the Muslim Outlool: in its issue of the
21st Fcbruary?

(b) If so, will the “ Government be pleased to inquire and let this
House know, how far the alleged hardships of the Multan Muslims, are
true? . ‘

(¢) Do Government propose to remove the hardships of the Multanese
caused by the Income tax officials by their double-edged sword, as stated
therein ?

The Honourable Sir Basil Blackett: («), (h) and (¢). The Government
have no information on the subject. They have now seen the article
referred to and the Central Board of Revenue have invited the attention of
the Commissioner of Tncome-tax, Punjab, to it. The Honourable Member
may rest assured that, as suggested by the writer of the article, the Com-
missioner will take any steps that may be necessary to relieve any genuine
gricvanees.

PuNsioN or oNE Brpar Bakunr. .

601. *Ehan Bahadur Sarfaraz Hussain Khan: (¢) Has the attention
of Government been drawn to the article published in the Muslim
Outlook in its issue of the 20th February, under the head ‘‘ A descendant
of the Groat Moghu! **?

(b) Will Yhe Government be plessed to state whether the statement
that a pension of Rx. 8 per month has been sanctioned for one of the
direct descendants of Buhadur Shah is true?

(¢) If g0, will the Government be pleased to state the veazons of ssne-
tioning sueh a small sum?

(d) Do the Governrment propose to raise the pension to a decent sumn?

(e) If not, will they be pleased to state the reason?

The Honourable Eir Malcolm Halley: Inquiries nre being made in the
matter. The result will be communicated to the Flonourable Member in
due course,

Miutrary Sravenrer Housks.

692. *Mr. Amar Nath Dutt: (a) Will the Government be pleased to
state the number of militury butcheries set up in British India? Do
these butcheries supply beef to the troops in India. for their food?

() 1Is there anyv other source of supply of beef to the troops in Indin
othcr than the military buteheries? If so, what are the other sourges?

(¢) Will the Government he pleased to state the number of bovine
cattle under soparate classification, namely, (a) bullocks and bulls, (b) cows,
(c) buffaloes, (d) calves that were slaughtered in the military butcheries in
each of the years 1020, 1921, 1922 and 19237

(d) Will the Government be pleased to state the quantity of beef
received in each of the vears 1920, 1921, 1922 and 1923 from sources
other than the military butcherics and the number of bovine cattle under

the al?)ovc classification slaughtered at each such source in each of thosc
vears »
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(e) Will the Secrotary to the Army Department be pleased to state
the number of hides and the number of calf-skins disposed of by the
military butcheries in each of the years 1920, 1921, 1922 and 1928 and
the sum realised by the disposal of such hides und calf-skins?

M. E. Burdon: (a) The attention of the Honourable Member is invited
to (a) of the replyt given on the 15th February, 11, to Question No. 68.
The answer to the second part of the question is in the affirmative.

~ (b) Except for a few Municipal butcheries which are utilised on behalf
of the military, there are no other sources of supply.

(¢) Government are unsble to furnish the information desired as no
record is maintained of the classes of animals slaughtered in military
slaughter houses.

(d) The information desired by the Honourable Member is not ayailable
and to collect it would, I am afraid, be impracticable.

(¢) The hides of cattle slaughtered in military slaughter houses are the
property of the contractors, and Government are, therefore, unable o
furnish the information desired. :

RANK OF THE TWO JUDGES WHO EXAMINED THE (ASES OF STATE I'RISONERS
IX BENGAL.

693. *Mr. Amar Nath Dutt: (a) Has the attention of the Govern-
ent been drawn to a statement in the Forward that the papers of
prisoners under Bengal Regulation T1T of 1818 in Bengal were placed
before a District Magistrate und a Scssions Judge? TIf so, whether the
statement is correct? <

(b) Will the Government be pleased to stute whether the papers of
prisoners in Bengal under Bengal Regulation ITT of 1818, were placed
before two senior Sessions Judges or before a District Magistrate and a
Sessions Judge? If so, will the Government be pléased to state the
reasons for selecting a Magistrate for the same?

The Honourable Sir Malcolm Hailey: (e) The statement is incorrect,
and I have already answered part (b) of the question.

BEeNGAL STUDENTS FOR THE RoYAL INDIAN MiLrrARY CoLLEGE, DrRnra
. Dunx.

L]

694. *Mr. Amar Nath Dutt: (¢) Will the Government be pleased to
-state the number of students taken from Bengal for the Dehrs Dun
Prince of Wales College in the yvear 1922.23? '

(b) Will the Governrnent be pleased to state the names of applicants
from Bengal in the years 1922.23 and 1923-24, with their qualifications,
and the principle on which selection was made for the Prince of Wales
College at Dehra Dun in those years?

(e) Will the Government be pleased to state whether anv student of
the Prince of Wales Colleze st Dehra Dun has been selceted to join thae
Royal Military College at Sandhurst?

Mr. E. Burdon: (a) Two candidates from Bengal were selectod for
‘ndmission to the Prince of Wales' Royal Indien Military College, Dehra
Dun, during 1922-23.

+ Vide page 56 of L. A. Debates, Vol. 1.
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(b) In the yeasr 1922-28, wpplications for admission to Dehra Dun were
weceived from four Bengai candidates. For reasons which 1 hope the
Honourable Member will appreciate 1 do not propose to give their names.
So far as they are concerned, the matter is a private one. Two of the
four were not recommended by the Governor in Gouncil us they were not
«wonsidcred to be up to the standard required, and were accordingly not
selected for :dmission to the College. No applications were submitted by
the Local G.vernment in 1923-24.

Sclections are made from the best of the candidates whoge names are
‘submitted by Loeal Govermuents and Administrations. In this connexion,
1 invite the attention of the Honourable Member to paragraph 14 of the
regulations relating to the admission of cendidates to the College, a copy
of which was laid on the table in the Council of State on the 24th January,
1923, in reply to Question No. 2.

(c) Yes. Five students from the Dehra Dun College have, so far, been
sclected for admigsion to the Royal Military College, - Sandhurst.

SELECTION OF BENGAL STUDENTS FOoR THE RKOYAL MILITARY COLLEGE, '
SANDHURST.

605. *Mr. Amar Nath Dutt: Will the Government be pleased to state
the number of students from Bengal that have been sclected for the Roya!
Military College at Sandhurst in the years 1922-28 and 1923-24?

Mr. E. Burdon: During the vears 1022-28 and 1923-24, four candidates
presented themselves for adimission to the IRoyal Military  College,
Ssndhurst. OF these, none reached the standard required in the open
examination and none, therefore, was seleoted.

AUSTRALIAN BEEF ¥on BriTisg Troops.

o 0696, *Mr, Amar Nath Dutt: Will the Government be pleased to state
whether beef for the soldiers of the Indian Army is supplied from Ingin?
If o, will the Government be pleased to state whether shey propose to sub-
stitute the saume by importing surplus Australian beef?

Mr. E. Burdon: The nnswer to the first part of the question is in the
affirmative. As resards the second part. T invite the attention of the
Honourable Member to the replyt given on ‘the 23rd Julyv last to starred
Question No. 841. '

RESTRICTIONS ON THE MANUFACTURE oF EARTH SALT.

607. *Mr, Ahmad Ali Xhan: (a) Has the attention of Government been
-drawn to a speech dclivered by Sir Thomas Holland, K.C.8.1., at the Royal
Sooiety of Arts and reported in the Englishman of the 18th February
1924, wherein he doubts the desirability and effectiveness of the present
rigid restrictions on the local manufacture of carth salt which pressed very
hard on tiie poor and cost more than its worth in revenue and carried risic
of agricultural deterioration?

(b) Do Government intend to abolish such restrictions?

(c) If not, do Government propose to make an inquiry whether or not
such restrictions impose a great hardship on the poor?

+ Vide page 4363 of L. A. Debates, Vol. III.
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The Honourable 8ir Basil Blackett: (a) The Government of India
have seen in the newspapers a brief telegraphic summary of remarks said
to have been made by Sir Thomas Holland on tho occasion referred to
If he has been correctly reported in that summary he would seem to have
had inadequate information of the facts.

In 1802 when a similar question was raised it was estimated that the
withdrawal of restrictions on the manufacture of earth salt would resuit
in an annual loss of salt revenue in the United Provinces alone which might
amount (on a duty of Rs. 2) to as much as Rs. 44,00,000. What the loss
all over India would be it is impossible to guess but it is certain that the
figure would be oxtremely high. The annual cost of the Northern Indis
prevetitive establishment on the other hand is less than 2} lakhs of rupees,
and proposals for reducing it are under consideration.

}b) In the circumstances the Government of India do not propose o
abolish the rostrictions.

(¢) In view of the careful inquiry made in 1902 no feed for a further
investigation exists.

RaiLway COLLIERIES.

698. *Mr. Ahmad Ali Khan: (a) Will Government be pleased to state
how many collicries have been acquired and are being worked by railway
agency ? ;

(b) What, approximately, was the quantity of coal raised from such
collieries last year?

The Honourable Sir Oharles Innes: (a) Five.
() One million six hundred thousand tons.

TRAINING oF APPRENTICES IN RAmnway WORKSHOPS.

'600. *Mr. Ahmad Al Khan: (q) Will Government be pleased to state
how many workshops exist on the State and Company managed lines ar,
how many apprentices are recoiving training in each?

(b) Has any arrangement been made to provide technical classes for
them during their period of apprenticeship?

The Honourable Sir Charles Innes: : (¢) T would refer the Honour-
sble Member to paragraphs 34 and 56 of Volumes I of the Railway Ad-
ministration Reports for 1921-22 and 1922-28, rospectivo]v

The number of apprentices under t.rmnmq at the end of June, 1928, on-
the tailwayvs noted below was:

North Western . . . . . . . . 200 -
Eastern Bengal . . ] . o . . N . W4
Oudh and Rotilktand . C . . . . . . 112
Fuast Indian . . . . . 208
" Dombay, Baroda nnd (’entml 'v-diu . . . . “ . 360
" Assam Besgal . . . . B . . . 20
Hengal and North Wutorn . . . . . . . . 40
South Indian . . oo . 35

The Great Indian Peninsula and Madras and Southern Mshratts Rail--
ways also train apprentices, but the figurcs for thesc lines are not available

(b) Arrangements have been made to provide technical classes for the
apprentices.
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CanEeay, Rammwax Apvisomy Qevser. -
00. *Mr. Ahmad Al Xhan: (a} Have Gowernment taken aay steps to

constitute a Central Advisory Council for Railways as reconmnended by the
Acworth Committee?

(b) If not, will Government be pleased to state the reascn for mot
doing so?

The Honourable Sir Oharles Innes: A Central Railway Advisory
Council has been constituted.

Uss or O1L FugL ON RAILWAYS.
701, *Mr. Ahmad All Khan: {(a) Have Government fested the poesibi-
lities .of oil as an alternative fuel for Railways?
(b) If so, what decision have they reached in the matter?
The Honourable Sir Oharles Innes: (a) Yes. Extended trials have
been inade on the North Western Railway.

(b) The trials shewed o small advantage in the use of oil over coal as
fuel in the Karachi district of the North Western Railway.

Qil fuel has been ndopted on that district of the North Western Rail-
way and on the Great Indian Peninsula Railway near Bombay.

CoAL SURVEYS ON BEHALF OF THE RAILWAYS.
703. *Mr. Ahmad Ali Khan: Are any prospecting surveys being made

for proving coasl and determining areas to be eventually purchased for
railway purposes? If so, where? What has been the cost of survey in
each case up till now?

The Honourable Sir Charles Innes: A statement giving such inform-
ation as is available is placed on the table.

Prospecting surveys being made for proving coal and. determining  arcas for roilway
collicries, whick have been sanctioned.

. . Amount :
Railway or Company makin y " Expenditure
the xurvey, g Coalfield. f.m(,twuod u],:o dute,
or survey.
Re.
Joint_Kast [ndinn 20d Bengal | Kedls areas of West 17,860 | Fizuvres not avail-
Nngpur Railways. Bckh ro. able.
Joint East Indian nnd Bengal | Baudh area of East 25,000 Ditto
Nagpur Railways. Bokharo,
Bengu! Nagpur Railway . .| Talcher . . 45,013 Ditto.
Madras and 8outhern Mahratta| Do. N . 64,440 Ditto,
Railway.
Joint Great Indian Peninsula and | Kuiasia . . . 38,000 Ditto.
Bombay, Baroda and Central
India Railways.
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SEPARATION OF JUDIOIAL PROM Exmourrve Fuworiowns.

708. *Mr. Ahmad Al Khan: (a) Is it a fact that reports have been
submitted to the Government of India by the Punjab, the United I'ro-
vinces and Bihar Governments regarding the separation of the executive
and judicisl functions in those provinces?

(b) 1s it a fact that thc¢ Govermncent of Indin are awaiting the report
of the L.ee Commission before giving their reply thereto?

The Honourable Sir Malcolm Hailey: (a) The Government of the Punjab

tave not submitted any report to the Government of India. The other
reports referred to have been received.

. (b) The Honourable Member is referred to the reply given by me to
Mr. Gaya Prasad Singh's unstarred Questions Nos. 78 to 80 on the 11th
February, 1924. The general purport of that answer was that no action

has so far been taken pending the receipt of the final views of the Govern-
ments of Bengal and Madras.

ENGAGEMENT OoF THE SERVICES oF MEssrs Priocn, WATERHOUSE AND
CoMPANY, CHARTHRED ACCOUNTANTS.

704. *Mr. Ahmad AN Khan: (o) Is it a fact that the services of Messre.
Erice, Waterhouse and Company, Chartered Accountants, have been
engaged by the Government of India?

(b) If the unswer be in the affirmative, will Government be pleased to

state on what terms and for what period they have heen engaged and what
is the precise nature of their work?

The Honourable Sir Basil Blackett: Three accountants of the firm of
Messrs. Price, Waterhouse and Company were engaged for a period of
about a year from December, 1920, to make recommendations to the
Government of India for the introduction, wherever possible, of s
system of ‘ cost ' accounting in commercial and gquasi-commercial Govern-
ment departments. They are no longer employed. As to their terms of
appointment, 1 would refer the Honourable Member to the answer* given
on the 10th September, 1921, to a question by Mr. K. C. Neogy.

ABoLITION OF THE THATHAMEDA TaAx IN UpPER BURMA.

705. *Manng Tok Kyl: (i) Will the Government be pleased to state
(a) the estimate of the revenue they expect to derive in the year 1924-25
from the recent imposition of income tax in Upper Burma and (b) the cost
of collection of the same?

(ii) Are the Government aware that the people of Upper Burma have
been assessed to a tax called Thathameda?

(iii) Now that the income tax has been introduced in Upper Burma, is

there any intention on the part of Government to see its way to repealing
the Thathameda tax

The Honoursble Sir Basil Blackett: (i) It is not possible at present
to estimate the yield of the tax or the cost of collection which wil! mainly

present a perccntage, payable to the Local Government, of the amount
collected.

*Vide pages 182.183 of L. A. Debates, Vol. 1I.
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(i1) Yes. :
(iii) Any person who is nssessed to income-tax will be allowed a rebate
thereon equal to the sum paid by him on account of Thathameda.

Mr. Devaki Frasad 8inha: What is the mieaning of Thathameda?
CONTRIBUTION TO BURMA FOR THE COLLECTION OF THE SALT Duty.

706. *Maung Tok Kyi: (a) Is it not a fact that the amount contfbuted
by the Government of India to the Burma provincial funds for collection
of salt duty “is much less than the actual expenditure incurred by the
Burma Government every year?

(b) If it is, may I ask if the Government are prepared in future to pay
the Government of Burma the v/hole cost of eollection?

The Honourable Sir Basil Blackett: The whole question of .the method
of agsessing the contribution from central to provincial revenues on
eccount of the combined salt and cexcise establishment in Burnna haxs
been under the consideration of the Local Government and the Govern-
ment of India for sometime past and the final proposals of the former
are now being awaited. The Government of Burma claim that the
contribution hitherto isde by the Government of India to the provincial
funds on this account ir insuflicicnt. On being satisfied that this claim
i. substantiated in detail, the Government of India will make the neces-
sary arrangements, if neceseary, to nssess this contribution at a sufficient
tigure. . '

Work poNE BY MR. H. Maxwgi4 LEFROY TO IMPROVE THE SILK
INDUSTRY.
707. *Kumar Ganganand Sinha: Will the Government pleased to
state :

(2) whether or not any practical improvement has actually been
effectad in the Indian silk industry since the appointment of
Mr. H. Maxwell Lefroy in 1915? If so, how far?

(b) Has any detailed report been published about his work? If so,
when and what?

‘Mr. M. 8. D. Butler: (a) Ileports received from Local Governments
in 1919 showed that several of them had undertaken measures for the
improvement of sericultur¢ on the lines recommended by Mr. Maxwell
lefroy. The Government of India also did what they could to assist by
conducting researcheg into silk-worm diseases in 1919, With the institu-
tion of the reforms the development of industries, including industrial
research, became s provincial transferred subject, and the matter is now
one for Local Governments.

(b) A copy of the report on an inquiry into the silk industry in India
by Messrs Maxwell Lefroy and Ansorge, compiled in 1916, will be found
it. the Library.

Marcn INDUSTRY.

708. *Kumar Ganganand 8inha: Will the Government be pleased to

state : .
(@) whether or not they are aware of the growing interest of Indians
in the match industry?
(b) what have the Government done to cncoursge and improve it in®;
view of the foreign competition ? .
B2
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The Honourable Mr. A. O. Chatterjee: (¢) The unuswer is in the
sffirmative.

(0y The Honouruble Mensber is reminded that the development of
industrics is now mainly a transferred provincial subject. The develop-
ment of an industr; can only be undertaken by the Central Government
in particular eases which have been specifically declared to be Central in
-cons@itation with the Local Government or (Governments concerned and
the match industry has not been so declured by the Government of India.
.1 would at the ssme time remind the Honourable Member that the
tariff places a Ligh duty on imported matches.

TRAINING OF INDIAN GRADUATES AT THE JAMALPUR RAILWAY WORKSHOY.

709. *Kumar Ganganand 8inha: Will the Government be plessed to
state:

(a) how many graduate apprentices were trained for railway services
at the Jamalpur workshop during the last two vears?

(b) how many of them have completed their course and what pro-
visions have been made for them?

The Honourable 8ir Charles Innes: Government have no information.
bhut will make inquiries.

CENTRAL RESEARCH INBTITUTE.

710. *Kumar Ganganand 8inba: Will the Government be pleased to
state whether or not they will be able to fructify the scheme for the estab-
lishment of a Central ﬂesearch Institute and proposed appointment of
Ayurvedic and Unani experts this year?

Mr. M. 8. D. Butler: The reply is, 1 am afraid, in the negative.

RESOLUTION ADOPTED AT A (GENERAL MEETING oF BriTisH (GUIANA
INDIANS ON THR 22ND NOVEMBER, 1923.

711. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government be
pleased to state:

(a) Whether they have received a copy of the Resolution adopted
at a general meeting of the British Guiana Indians in the Town
Hall, George Town, held on the 22nd November, 1923, under
the auspices of the Indian Association?

(b) U so, what action have Government taken in the matter?

Mr. M. S. D. Butler: The Government of India have been furnished
with a copy of the Resolution referred to by the Honourable Member. They
;ropose to lay the whole question before the Standing Emigration .Com-
mittee.

STRENGTH OF THE PoLICE ForCE 1N THE KoHAT AND BaANNU CaANTON-
’ MENTS.

712. *Mr. Gaya Prasad Singh: (a) Will the Government be pleased to
give the present strength of the police force in Kohat and Bannu canton-
ments; and also state if additions have been recently made, or are now
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- proposed to be mnade therein? If the answer to the above be'in the affirma-
tive, will the Government be pleased to indicate the cxact naturs of such
additions, and the reasons for the same, as well as the financial effect of
the proposals? ' '

(b) Is it not a fact that the duties which have now been assigned,
.or are proposed to be assigned to the police in these cantonments were
hitherto performed by the military? And will not the arrangements now
undertaken relieve the military estimates of a portion of their burden, and
throw them on the civil estimates?

The Honourable Sir Malcolm Hailey: (a) A statement is laid on the
table showing the present strength of the Police force in Kohat and Bannu
cantonments and certain proposals for additional police. ‘ '

The object is to furnish the two cantonments with better protection
against ‘raids from Independent territory which have caused much
anxiety in the past. Recent events have established the necessity for the
adoption of effective measures to ensure the safety of residence in those
etations. .

(b) Hitherto there has been no establishment for ‘ watch and ward '’
in these cantonments, which have been dependent for their protection on
military patrols and inlying pickets, available for service immediately un
alarm is given but affording no general protection except to the buildings
they occupy and to certain other points. Watch and ward is a police
1esponsibility and the arrangements now proposed to be undertaken will
.ot relieve the military estimates of any portion of their burden.

Ordinary T
eanctioned TeWPUFAry emergency
Strength. Strength.
Exixting Strength. Kohat.
For investigation . . 13 18
For Watch and Ward . 19 8 plus 109 levies.
Bannu.
For investigation . 17 17
For Watch and Ward 16 Nsl plus 109 levies. .
Conr.
Recarring.  Non-recurring,
Proyposals for additional Kohat. ¢
P’«:Iio-c. 9 Rs. Ba,
2 sub-inspectors, B
9 head constablea.
100 foot constables,
Bannn, 90,600 69,000
2 sub-inspectors.

10 head constables. !
100 foot constables, J
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NorTH-WEST FRORTIER PROVINOE INQUIRY COMMITTER REPORT.

718. *Mr. Gaya Prasad Singh: Will Government be pleased to state
bow far the North-West Frontier Province Inquiry Committee has pro-
gressed, and when is the report likely to be published ?

The Homourable 8ir Malcolm Hallsy: The Honourable Member is
referred to my reply to Khan Bahadur Sarfaraz Hussain Khan’s question
No. 617, dated the 8th March 1924.

Mr. Gaya Prasad 8Singh: Is there no definite time within which the
report will be published?

The Honourable Sir Malcolm Halley: It will not now be a matter of
meny weeks before the Honourable Members will see it.

MiNnor PROVINCES.

714, *Mr, Gaya Prasad Singh: Will the Government kindly place on
the table a statement giving the names of the Minor P'rovinees. the adminis-
tration of which is directly vested in the Central Government; the venrs in
which theyv were so formed ; as well as their annual revenuc and expenditure ?

The Honourable Sir Malcolm Hailey: The Minor Provinces to which
the Honourable Member refers are presumably the North-West Fromtier
Provinge, British Baluchistan, Delhi, Ajmer-Merwara and the Andaman
and Nicobar Islands. They were formed into Chief Commissionerships
in 1901, 1887, 1912, 1871 and 1872, respectively. Information as to the
annual revenue and expenditure of each of these Minor Provinces is given
in the detailed cstimates and demands for grants for the ycar 1924-25, of
which a copy has been supplied to the Honourable Member. I would
invite a reference by him to the information on pages 171 to 252 of that
volume.

Mr. K. Ahmed: That does not include Berar, 8ir, but only Ajmer-
Merwara ?

The Honourable Sir Malcolm Hailey: Berar is not a minor administra-
tion in point.

Mr. K. Ahmed: What sort of minor administration is Berar then?

The Honourable Sir Malcolm Haliley: Berar is an administration under
the control of the Central Provinces.

1.0CAL ALLOWANCES OF POSTAL OFFICIALS IN THE PUNJAB.

715. *Mr. Chaman Lal: (a) Will the Government be pleased to state
the reason for which the Punjab special local allowance paid by the Local
Government to their civil employees in receipt of Rs. 99 and less is denied
to the postal and R. M. 8. staff working in the said province?

(b) Will the Government be pleased to state the reasons for
which the local allowance paid to the postal and R.' M. S. staff al the
following stations is fixed at a rate lower than that paid to civil employces
of the loeal Government:

1 Murree, 2 Simla, 8 Dharamsala, 4 Kasauli and Khyber aren?
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Mr. G. R, Olarke: ‘a) Local allowances are granted to postal (including

R. M. 8.) officials at a large number of places in the Punjab at rates which

:;a considered suitable having regard to the scales of pay provided for
em.

{b) The rates at which local sllowances are granted to postal officials at
Wurree, Simla and Kasauli and in the Khyber area and to Railway Mail
Service officials at Simla are considered appropriate, having regard to the
acales of pay provided for them. No allowance is given at Dharamsale.

('OMPRNSATORY ALLOWANCES TO PosTMEN AND PoSTAL MENIALS EMPLOYED
ON THE FRONTIFR OUTPOSTS.

7. *Mr. Chaman Lal: Will the Government be pleased to state the
reasons for which the Frontier compensatory allowance punid to Superin-
tendents and Inspectors, Postmasters and the clerical staff in the Derajat
Division is denied to postmen and menial staff even on the Frontier oui-
posts?

Mr. G. R. Olarke: Local allowances under the designation of ** special
pay '’ are as a matter of fact, granted to postmen and postal inemials at
saveral places in the Derajat Division. Such allowances are not necessar)
at places where postmen @nd menials are recruited locally.

SBLECTION GRADE APPOINTMENTS IN THE POSTAL DEPARIMENT.

717. *Mr. Chaman Lal: Will the Government be pleased to state sepa-
rately the percentage of selection grude appointments in the cirele offices
and the general line in all postal circles in India separately ?

Mr. G. R. Olarke: The whole of the information -asked for by the
Honourable Member is not available at present but will be supplied to
him as soon as possible. -

FIiNras MPOBED ON Po8TAL OFFICIALS OF THE LAnORE GEBNERAL PosT OFFICE.

718. *Mr. Chaman Lal: (1) Will the Government be pleased to  stute
the amount of fine and the number of officials fined during the time of Mr.
Cordeiro, the Postmaster, Lahorec G. P. O.. and for the corresponding
period of his predecessor?

(2) Is it a fact, that the increments of the following officials were
~wopped for one year to affect future increments with the result thac
these ofticinle will huve to suffer fines noted against them during the
remaining period of their service.

Amount of Fine

8;;:)‘1 Name. up to 24
. years' ‘service,
1 | Ghularn Haider . . . . 800
2:| Mool Raj Chuni . . . . 800
3 | Fazal Hussain . . . . 708
4 | Ghulam Mohammad . . . . ‘ 766
6 | Dugn Dutt . . . . 8:2
8 | Narinjan Dass . . . . 1,140
7 | Mchammad Sultan . . . 1,140
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Mr. G. R. Olarke: (1) Rs. 457-5-0 on 619 officials: during the time of
Mr. Cordeiro and Rs. 288-9-1 on 478 officials for the eorresponding period
of his predecessor. . : )

(2) The roply is in the atfirmative except that the increment of
No. 2—Mool Raj Chuni was stopped for three months without affecting
future increments and that the amount shown against No. 7-—Mohamma
Sultan should be 1,080,

Mr. Ohaman Lal! What steps are Government taking to restore the
smounts due to these gentlemen? .

Mr. G. R. Olarke: None.

SHORTAGE IN THE DPOSTAL CLERICAL STRENGTH.
7190, *Mr. Chaman Lal: 1s it a fact that the postal clerical strength in
India is short by 1,200 men nccording to the prescut time-test ?
Mr. G. R. Olarke: The Honoursble Member's attention is invited to

the reply given by me on the 25th February 1924 to Mr. Kamini Kumar
Chanda’s starred question No. 428.

RespoxsmiLrry oF PosSTMASTERS POR TNE SAFE CUSTODY OF ARTICLES.
720. *Mr. Chaman Lal: s it u fact that Ipstmasters and Sub-Post-

masters are held resparisible for the preservation of publie advertisements
and bookstalls without being remuncrated for this extra service?

Mr. G. R. Olarke: Every postmaster has a genersl responsibility for
the safe oustody of all articles in the post office under his charge. He
will have no special responsibility for the preservation of either advertise-
ments or bookstalls. ’

Payuenr or MiLrtary PrNsioNs BY PoST OFFICES IN THE PUNJAB AND
N. W. F. Cmcee.

721. *Mr. Ohaman Lal: Will the Government be pleased to state the
aumber of Indian military pensioners paid by each head post office in the
Punjab and N. W. F. Circle, the number of staff actually given and the
number of staff justified ?

Mr. G. R. Olarke: A statoment is placed on the table.

Nunmber
Name of lead Office. of pemsioners | 8taff given. Stafl justified.

peid. :
Abbottabad . 2,476 2 '}
Ambala . 3,167 3 3
Amritear . 7,106 [ L}
Babawalpur . . 156 Ni. N
m.mm:‘ . 602 <1 1
Campbellpue . | 3.652 3 ' 3
Delbi . : Co a0 2 : 2
‘Dera-Ghozi-Khan . . . . 120 Nil. Nd.
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-

Name of Head Office. ; of b;e::?‘i:::ern Btaff given. |Btaff justified.
' R

Dera-Temail-Khan ... 1108 4 2
Dharamsala . ' 8,650 7 6
Ferogepur b 3986 3 3
Gujranwala . - 2,810 2 2
Gnjrat . i 6004 6 4
Gardaspur : 4,328 3 3
Gurgaon . . ; 6,5323 6 4
Hissar 6,304 6 5
Hoshiarpar 1 7786 7 n
Jammu . . . ‘ 841 1 1
Jhang - 643 1 1
Jhelum . 1,991 10 ' 10
Jullundur . . : 4,616 4 4
Karnal . ; 561 1 ‘ 1
Kohat . 2,315 2 ]
Luhore é 2,931 3 2
Ludhiana . 10,406 8 7
Lyallpur L 1,600 2 2
Mianwali . : 632 1 ]
Montgomery . 1,304 2 1
Multan ! 804 1 1
Muzaffarnagar . . ? 66 Nil. sl

Peshawar o sas 8 3
Rawalpindi i 12,148 1 1
Robtak f 8,467 8 4
Sargodha : ! 3,346 3 2

8ialkot | 3,492 3 3

Simla .I 4206 1 1

Srinagar . . . . . 1,394 2 1
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GRIEVANCES OF THE MINISTERIAL ESTABLISHMENT OF THE RAILWAY
Boanp.

722. *Mr. OChaman Lal: Will the Government be pleased to state
whether it is a fact that the secretariat establishment of the Railway Board
labour under the following disadvantages ns compared with the ministerial
establishments of the other departments of the Lmperinl Seeratariat as
+.» of some of the offices attached thereto:

(a) that beyond Superintendentships and the one post of Registrar
no individual can look forward to any higher appointment,
e.g., that of Assistant Secretaryship, etcetera,

(b) that claims to any such higher promotion are refused on the
ground of an alleged want of suitable technical knowlodge,

(c) that there is no provision for the men to be otherwise com-
pensated for this permanent loss by their being selected to anv
of the various appointments on the State Railways,

(d) that during the last 5 years, at least, only some 2 or 8 men have
managed to go out on to some of the Railways, in certain
special appointments, but that there is no regular provision
by the Railway Board for sending out a certain number of men,
annually, in both the official and subordinate grades of such
appointments as Assistant Traflic Superintendents, Controller
of Btores, Trafhic lospector, Claims Ingpeetor, Storekceper,
- Inspector of Coaching and Goods, ete.,

(¢) that for all these permanent and material diradvantages, in com-
parison with not only the other departments of the Imperial
Secretariat but also some of the offices attached thereto, the
only compensation, and that of a purelyv temporary nature,
is the concession of free railway passes?

The Honourable Sir Oharles Innes: | do not propose to apswer this
question in detail. Some days ago I said in reply to Dr. Gour that
examination had shown that the rules relating to the grant of free passes
to Railway Board establishment were such that undue advantage could
be taken of them and that the rules were being tightened up. Thix
guestion is obviously intended to elicit information to show that the rules
should not be tightened up. But I am not prepared to accept the under-
lying suggestion that Government are bound to open up identical prospects
of advancement to every Department and thut if they do not they should
compensate in other ways the ministerial establishments of those Depart-
ments which consider they are at a disadvantage in this respect. Assistunt
Secretaries in the Railway Board do not correspond to officers of the
same designation in other Departments. They are nearly all railwny officers
of considerable seniority and technical attainments. 1t is not the practice
to fill these appointments from members of the Railway Board office nor is
it considered that service in that office qualifies men for the appointinent:
on Railways referred to in part (d) of the question.

TemporARY HANDS IN THE OFFICE oF THE RaiLway Boarb.

.728. *Mr, OChaman Lal: (a) Will the Governmient be pleased to state

1.3 to how many temporary hands there are in the Ruilwav Board Secre-

traiat establishment and with what service as ruch? Will Government.
.be pleased to tabulate the number of assistants and clerks separately?
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(0 Will the Government be plewsed to state whether they are prepared
to exercise their powers in absorbing u certain number of their permanent
ministerial establishment into” hoth the superior and subordinate grades
of the Traffic Stores and other Departments of the State Railways as a
regulnr unnual messure ?

(¢) Will the Government be pleased to state whether it is a fact that
the Railway Board have recently entertained in their permanent ministerial
establishment certiin men from outside (as distinct from retrenched men)
on the grounds of their possessing certain technical knowledge; but who,
to all intents and purposes, are employed on purely clerical work as is per-
tormed by the other members of the staff. If so, why have these men
been brought in above the hesds of the existing temporary staff?

The Honourable 8ir Oharles Innes: (a) A statement giving the infor-
wation is laid on the table.

(b) The Honourable Member is referred to the reply just given.

{¢) One man has recently been appointed from outside because he
mssessed special knowledge of statistical work.

Statement of Temporary Aseistants and Clevks in Office of Raslway Buard.

1 Assistant with over 8 years' service. ’

1 " " R ' "
2 Assistants ., w 3 "
8 Clel’kﬂ ”" .y 8 ” ”
4 ” . " o " »”
2 » " ” 4 ” ”
‘8 ” " " 3 " ”
2 ”» ”» ”» 2 ”» ”
3 " " w1 year's
) o under 1, "

1 Steuographer with ovor 6 years' service.

LEAVE RESERVE FOr TRE OFFICE OF THE RAILwAY Boarn.

724. *Mr. Chaman Lal: (a) Will the Government be pleased to state-
whether it is u fact that a lenve reserve has heen sanctioned for the
Imperial Sceretariat establishments, but that the Railway Board ministe-
mal staff are excluded from participation in this privilege?

(b) Will the Government be pleased to state why this exception is being
made? If it is on the grounds of any re-organisation, under consideration,
of the staff, then will such re-organisation give effect to the benefits of the
leave roserve for the Railway Board ministerial staff?

The Honourable Sir Charles Innes: (a) Yes.

(b) The question of forming a leave reserve for the office of the Rail-
way Board has been held over pending the reorganisation of the office.

PreMATURE DEATHS AMONG POoSTMEN AND MENIALS IN BowmBay.

725. *Mr. N. M. Joshi: Will Government be pleased to state the
number of postmen and menials in Bombay that died, during the last five
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years, before the date on which they were to be due for pension? Will
they also be pleased to state whether, on agcount of the premature deaths
of these postinen and menials, their relatives got some help and if given,
m what proportion? Will they also state the reasons of the premature
deaths of these postnen and menials?

Mr. G. R. Olarke: The number of postnen und inenials who died
‘while still in service during the last 5 years was 61 and 40 respectively.
Pecuniasry help was given in 22 onses during 1922-28 and 1928-24. The
amount pail did not exceed Rs. 50 in any case. Information for previous
years is not available. The reasons for the deaths are not known.

Mr. N. M. Joshi: Will Government be pleascd to inquire into the
causes of deaths?

Mr. G. R. Clarke: It is not the custom to muke inquiries of the causes
of death of persons in the Department.

Mi. N. M. Josghi: Lf it is shown that, ordinarily, s number of people
aie early, is it vot the duty of Government to make inquiriee?

Mr. G. R. Olarke: I am not aware that these people have died early.

SCALES OF PAY UF CERTAIN ('LASSES OF P'OSTAL OFFICIALS IN DBoMBAYy.

726. *Mr. N. M, Joshi: \Will Govermuent be plessed to stute  the
scales of pay of readers, overscers and locul sorters of the postal depart-
ment that obtained in Bombay in 1900 and that is obtaining at present?
Will they also be pleased to stute the scales of pay of the postal clerks in
these years?

Mr. G. R. Olarke: The officials of the clerical class who are now on &
time-scale of Rs. 50—140 werc in the year 1800 in grades ranging from
Rs. 20 to Rs. 90.

The local sorters, who in 1900 were on a fixed pay of Rs. 30, are now
on the time-scale for clerks, namely, Rs. 50 to 140.

In 1900 the rutes of pay for reader and overseer postmen were Rs. 20
and Rs. 80 respectively. These officials arc now on a time-scale of Rs. 27
to Re. 45 plus a house rent allowance of Re. 7 plus in the case of reader
postmen a ‘‘special pay’ of Rs. 7-8-0 and in the cuse of overseer postmen
a ‘‘speciul pay’’ of Rs. 10 a month.

PromoTioN oF PoSTMEN AND PosTAl MENIALS.

727. *Mr. N. M. Joshi: Will Government be pleased to state whether
it is & fact that the postal clerks are allowed to rise up. to the selestion
grade during the period of their service while in the case of postmen and
roenials of the same Department, they are not allowed to rise after the
limit of 21 years of service is reached? If so, will Government be pleased
w state why has this distinction been kept?

Mr. G. R. Olarke: There ure no sclection grades for postmen and postal
menials as such.

There are however appointments of head, sorting and overseer postmen
carrying u special allowance over and sbove the ordinary pay for postmen.
The rules of the Department also provide for tne prétotion of postmen,
‘avho poxsess the requisitc qualifications, not only to departmental branech
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postiusterships but also to appointinents in the regular elerical line. All
suitable menials are eligible for promotion to the grade of postman and
thereafter for further promotion if they possess the requsite qualifications.
1 am not awarc of any limit of 21 vears’ service as stated by the Honour-
able Member.

R

GRANT OF HOUsE RENT ALLOWANCES TO SUBORDINATE POSTAL
OrFICIALS TN BoMBay,

728. *Mr. N. M. Joshi: Will Government be plessed to state whether
it is @ fact that the same amount is granted as housc-rent in Bombay to
the postman, the reader, the overseer and a menial? If so, why has
rot the status of these different men been taken into acocount in granting
house-rent allowance?

Mr. @. R, Olarke; A house rent wlowance of Ks. 7 u month is granted
both to postinen (including reader and overseer postmen) and to menials,
because although there ix n difference in their official status, they belong
to the same class socially and their style of living is presumably the same.
A flat rate of Rs. 7 war recommended by the Postal Committee.

GRANT OF PENsIONs aND D’rivieck LEaveE Facnaries To MENIALS OF THE
PosTAn, DEPARTMENT.

720. *Mr. N. M. Joshi: Will Government be pleared to state the
ressons against granting pension and privilege leave facilities to menial
servants of the Postal Department, like other servants ?

The Honourable Mr. A. O. Ohatterjee: The menial servants of the
Postal Departinent receivc pensions similar to those given to menial ser-
vants of other Departments. The Honourable Member is referred to
Article 481 (v) (5) of the Civil Service Regulations.

The Government of India are considering the question of framing
special rules to regulate the granting of leave to menial servants of all De-
partments including the Postal Department. In the meantime it has been
decided that the grant of leave to menials should be subjeet to the condi-
tion formerly in force under the Civil Service Regulations that such leave
will not involve any extra cost to Government.

Mr. N, M. Joshi: May ! usk the Honourable Member to repeat his
auswer as regards pensions?

The Honourable Mr. A. O. Ohatterjee: I will read it again.

“ The menial servants of the Postal Department receive pensions similar to those
given to menial servants of other departments. The Honourable Member is referred
to Article 481 (b) (6) of the Civil Service Regulations.”

Mr. N. M. Joshi: It is somewhat difficult to understand it as I have not
got the book. I do not know what are the pension rules in other depart-
ments but my information is that they are not given pensions at the same
rates at which the Honourable Member will get his pension. Is it a fact?

(No reply was given.)
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INCREMENT OF LESS THAN A RupPek ¥OR POBTAL SERVANTS.

780. *Mr. N. M. Joshi: Will Government be pleased to state whether
it is & fact that under the time scale if the increment in the pay of the
postal servants cownes to less than a Rupee, it is not paid every year?
1f so, why?

Mr. G. BR. Olarke: The question presumnably relates to the fact that
practically all the time-scales sanctioned. for postinen, mail guards and in-
ferior servant provide for the grant of an increment of Re. 1 or more at
intervals exceeding a year. If so, the reply is that this arrangement in-
volves less trouble in adminixtrative and account offices than would be
entailed if increments of proportionutely smaller amounts were granted
snnually and the larger increments are more ncceptable to the stafl.

RETRENCHMENT ON THE G. 1. P, RaiLway.

731. *Mr. N. M. Joshi («) Will Government be plensed to state
whether it is a fact that the retrenchment officer sppointed by the G. I
P. Railway has recommended some reductions of officers’ posts? 1f so,
how many posts has he recommended for reductions? Will Government
be further pleased to state whether his recommendations have been
t.coepted and how many of them have been given effect to? If not, why
not? .

(b) Will Government be pleased to state whether it is a fact that the
retrenchment officer of the G. I. P. Railway has recommended to reduce
the number of the senior subordinate posts? If so, how many posts
were recommended for such reductions and how many bave been given
effect to?

(¢) Will Government be further pleased to state whether it is a fact that
in giving effect to the recommendations of the retrenchment officer, only
junior subordinate posts were reduced? If so, how many of them were
reduced and why?

Will Government also give the total number of (1) senior subordi-
nate posts and (2) junior subordinate posts before the recommendations
of the retrenchment officer were given effect to? How many in each one
of them were held by Indians and how many Indians and non-Indians
were retrenched in each of the senior and junior Subordinate posts?

The Honourable Sir Charles Innes: All available information on the
subject is contained in the Explanatory inemorandum of the Railway
Budget.

ReporT oF THE HETRENCHMENT OFFICER ON THE CLAIMS BRANCH OF THE
G. 1. P. RamLway.

782. *Mr. N. M, Joshi: (a) Will Government be pleased to state
whether it is a fact that the retrenchment officer of the G. I. P. Railway
while reviewing the work of the Claims Branch of the G. I. P. Railway,
has pointed out that it has been a fraud office? Is it also a fact that
in spite of the bad report by the retrenchment officer on this office, its
officer in charge has been promoted ?

(b) Will Government be pleased to place a copy of the report.of the
said retrenchment officer on the Claims Branch on the table for the
information of the Members of the Indian Legislature? '
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The “Honourable 8ir Oharles Innes: (¢) (Government have no informa-
tion but will make inquiries.

(b) The raport was made to the Company and not to the Government.

Mr. N. M. Joshi: Will Government inquire whether the retrenchment
oficer called a particular branch oftice of the G. I. P. Railway a fraud
office?

Tne Honourable Sir Oharles Innes: I understand the retrenchment
officer made some severe criticisins upon that office but have not seen
that report myself.

Mr. N. M. Joshi: Will Govermment cau for that report and find ous
whether that statemeut was made?

The Honourable Sir Charles Innes: I huve no further information to
vive on the subject. 1 think the report is in the Board’s office.

Mr. N. M. Joshi: Will the Honourable Member be pleased to place that
report, this being n very serious wffnir, in the Library of the Legislature?

The Honourable Sir Charles Innes: 1 do not propose to do so, Sir.
Mr. Gaya Prasad Singh: Will the Government kindly state why they

will not do so?

The Honourable Sir Charles Innes: Becanuse, Sir, 1 consider that, if
veports of this kind wre laid on the table here or placed in the Library in
future, the officers who munke these reports will not make such free or
such full reports.

Pandit Shamlal Nehru: Have the Government taken any action on the
raport ?

The Honourable Sir Charles Innes: I :.un sure the Agent has, Sir.

GRANT oF COMPENSATORY ALLOWANCES TO THE STAFF OF THE POSTAL AND
TELEGRAPHE DEPARTMENT IN PRESIDENCY TOWNS, AND IN RANGOON AND
Karacnr,

788. *Mr. N. M. Joshi: Will Government be pleased to state whether
they have considered the question regarding the grant of compensatory
allowance to the staff in the Postal and Telegraph Department in the Pre-
sidency towns and in Rangoon and Karachi? If so, what is their decision?
If not, will they expedite the consideration und come to a decision at aun
early date? '

The Honourahle Mr, A. C. Ohatterjee: The question of compensatory
allowances in the more expensive towns has recently been considered by a
Committee. It is a question of general application and not merely con-
fined to the Posts and Telegraphs Department. When proposals for the
latter Department are formulated, they will be laid before the Standing
Finance Committee as requested at a recent meeting.

EMIGRATION AGENT IN MAURITIUS.

734, *Mr, N. M. Joshi: Will Government be pleased to state whether
they havo appointed an Emigration Agent in Mauritius? If so, when, and
what are the conditions of his employment?

‘Mr. M. 8. D. Butler: The rcply is in the negative.
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‘Mr. N. M. Joshi: May I know why an Emigration Agent was not ap-
pointed in Mauritius?

Mr. M. 8. D. Butler: Government have appointed Agents in Ceylon
and Malava and are waiting to see the results of their work before deciding
upon a similar appointment in Mauritius.

Mz, N. M. Joshi: How long are they likely to wait?

"Mr. M. 8. D. Butler: The Agents in Ceylon and Malays have only
recently been appointed. Government are waiting to sce how the experi-
ment works.

‘Mr. N. M. Joghi: Do thev expect any difficulty in the working of the
experiment ?

Mr. M. 8. D. Butler: The question is whether it is worth while to
spend the necessary money.

Diwan Bahadur M. Ramachandra Rao: May T ask what this experi
ment has to do with Mauritius?

Mr. M. 8. D. Butler: It hag nothing directly to do with Mauritius.
What 1 intended to imply was that the keeping of Agents in Ceylon and
Malaya was a new departure, and that Government were waiting to see
how the experiment worked there before deciding whether to incur further
expenditure on a similar agency in Mauritius.

Diwan Bahadur M. Ramachandra Rao: May I know how long the Gov-

ernment expect to wait?
. L]

Mr. M. 8. D. Butler: I cannot state any definite time but Government
will no doubt wait at least a year to sec how the experiment works.

-~

INCOME-TAX ASSESSMENT IN THE I’UNJAR. «

735. *Makhdum Syed Rajan Baksh Bhah: (a) Will the Government.
please say what are the directions of the Government issued to the Income-
tax authorities for the asscssment of the income tax?

(b) Are the Government aware that the present method of assessment
pursued by the income-tax authoritics is absolutely unfair and unsatisfac-
tory and the methods of inquiry adopted by the income-tax inspectors are
arbitrary, perfunctory, one-sided and hasty, which result in unnecessary

trouble to the public? ,
(c) Will the Government be pleased to lay on the table a statement
showing : —
(i) the number of persons on whom income-tax has been levied for

the first time during the year 1921, 1922, 1928, respectively,
in the Multan Division of the Punjab Province,

(i) how many of this number produced their returns of accounts
duly filled in and how many of these returns were disbelieved
and on what grounds.

(4) Are the Government aware that in Multan city of the Punjab Pro-
vince there is great dissatisfaction among the public regarding the
.o incoma-tax assessment, where the income-tax is being levied on -ordinar
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shop-keepers, artisans, etc., who uvquitably \youl,d not be Imble, but are oemg
entungled on the mere hearsay reports and opinions of income-tax inspec-
tors without any regard to the returns of accounts rendered by ther.

which are disbeheved while no proper inquiry is’ ‘made? If so, will the
Government be pleased tu invite the attention of the oﬂicmls eoncerned tm
adopt sound methods of inquiry? :

The Honourahble 8ir Basil Blackett: (1) The nssessment of’ income-#ux;
is govermed by the Incomie-tax Act and the instructions published in the
Income-tax Manual which is on sale to the publm

(b) The Government arc not aware what moethod-the Henourable Me:u
ber refers to. The Income-tax Act provides ample opportunities of appeal
by the assessee and on points of law he can claim ‘a refoerenee to theglxgh
Court. They are not aware that the .work of Inspectors is unsatnfactgry ’
It is their policy to reatrict the employment of such officers so.far as pos-
sible and to. require Income-tax Officers to collect. their own information.
The numboer of Inspectors in the Punjab is being reduced, from 56 to 84
It is open to an nssessee to produce proof of his ineome and if he does se,.
it will no doubt be accepted by the Income-tax- Officers. or in the last resort
by the appellate authorities.

(¢) The Government have not the desired information on. the sub]ect

(d) No. If the assessecs are dissatisfied with the Income-tax Officers’
assessments, they can appeal to the Assistant Commissiomer of Income-tax,
and if they are dissatisfied with tho Assistant Commissioner’s decisions on
appeal, thc) can approach the Income-tax (‘ouumssloner, who will no
doubt exercise his powers of review when necessary.

UNSTARRED QUESTION AND ANSWEK.

APPOINTMENTR AND SALARIES OF CERTAIN CLASSES OF ()w.-mnas IN DEPAB'!'
MENTS OF THE GOVERNMENT OF INDIA. .

195. Diwan Bahadur M. Ramachandra Rao: Will the Government
be ploased to place on the table:

(a) A statement of the appointments and the - salanes attached.
thereto now reserved by statutory rules for the members of:
the Indian Civil Service in the Depurtments of the Govem
ment of India;

(b) A statement of the appointments and the salaries &ttached'
thereto now held by the members of the Provincial Services
in India in the Departinents of the Govemmﬁnt ‘ol India;

(¢) A statement of the appointments in the Departfnents of the
Government of India and the salaries attached thereto now
held by officers who do not belong either to the Indlan Civil
Service or to the Provincial Services? et ey

-The Honourable Sir Malcolm Halley: The mfornwt.mu askqd. iqr iy b%

collected and will be laid on the table.
(o)
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APPOINTMENT BY THE BRITISH CABINET OF A COMMITTEE
.TO CONBIDER INDIAN AFFAIRS.

D:. H. 8. Gour (Central Provinces Hindi Divisions: Non-Muhanuna-
dun): Sir, may 1 put the question of which I have given private notice to
the Honourable the Home Member. It runs thus:

* Has the attention of Government been drawn to a statement appearing in the
E:u cabled by the special correspondent of the ‘‘ Statesman '’ in its issue of the

March to effect that the Csbinet has appointed a Committee to consider Indian
aﬂniu, with authority to consult Members of the Becretary of State's Council and
others ?

(b) Has the attention of the Government been drawn to the statement made in the
o Duﬂl{ Herald '* to the effect that the Committes will consult Members of Parliament
#s well as representatives of Indian opinion snd that the decision of the Cabinet was
regarded by members of the Labour Party as the first step towards meeting the
insistent Indian demands for further consideration of the claims for self-government?

(¢) Will the Government be pleased to inform the House as to what is the
personnel, objective and functions of this Cabinet Committee?

" (d) Will the Government be pleased to state what action it has taken to institnte
the inquiry promised to be made by the Government of India with a view, in the first
instance, to ascertain the defects in the present Reforms Act?

(¢) How far the functions of this Committee supplement those of the Cabinet
Committee?

2. (a) Is it a fact, as stated in the ‘' Daily Herald ’’, that Indian delegates will
he consulted by the Cabinet Committee?

(bj 1f so, will the Government be pleased to consider the advisability of asking the
Assembly to elect its own delegates with a view to assist the Cabinet Committee in
its inquiry as to what further steps should be taken for giving India a larger measure
of self-government? "’

The Honourable Sir Malcolm Hailey (Home Member): I thought it ad-
visable to accept notice of Dr. Gour’s question, because it ruises a matter
in which the Assembly is no doubt greatly interested. I have wired to the
Secretary of duate asking for further information on the press statements
referred to by Dr. Gour. The news given in the papers that a Committee
of the Cabinet has been formed is correct. The Seerctary of State has in-
formed us that a Cabinet Committee has been constituted to consider
Indian affairs, with authority to consult Members of the Secretarv of
Btate’s Council and others. Further information than that I regret that
f am not able at the moment to give. The Secretarv of State informs us
that the Cabinet Committee is already in operation, but what will be the
exact seope of its functions or its procedure, we do not know. If further
information on the subject iz given us, I shall commmunicate it to the
House, and it is possible that that information in itself will supply the
xnswer to the remrainder of Dr. Gour's question. ‘

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): May I ask the Honourable the Home Member if the at-
tention of the Government has been drawn to another cable which appeared
in the papers that a question was put in the House of Lords as to whether
this Committee was anything new or only one on the lines of the Committee
which was appointed last year, and that the answer wns that it was only
on the lines of the Commitlee appointed last vear? .

The Honourable Sir Malcolm Hailey: I think the Honourable Mem-
ber is confusing the two Committees. If T am correct—I naturally speak
subject to correction—the answer given in the House of Lords merely re-
ferred to the seconstitution of the Joint Parliamentary Committee, which,

(1872 )
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ns the Honourable Member knows, has been sitting regularly since the
pussing of the Government of Indin Act. As I understand, that Committee
has been now reconstituted. The telegram to which Dr. Gour referred
snd in regard to which I guve an answer, refers to a Cabinet Committee,
which is of course of a different nature.

Mr. Devaki Prasad 8inha (Chota Nagpur Division: Non-Mubammadan):
Is it not u fact that an announcement was made by the Prime Minister
that he was going to appoint Committees for each one of his Departments,
and is it not a fact that this particular Committee is only in pursuance
of the policy announced by the Prime Minister?

The Honourable Sir Malcolm Hailey: That possibly may bo so.

Mr. Devaki Prasad Sinha: Sir, have Government any information with
regard to the personnel of the Committee?

The Honourable Sir Malcolm Halley: None.

Dr. H. 8. @Gour: May I inquire whether the Honourable the Home
Member has cabled to the Secretary of State for fuller information on the
lines suggested in my question?

The Honourable 8ir Malcolm Hailey: I cabled to the Secretary of
State for any information that he could give us at present in regard to the
Committee in question.

Mr. R. K. Sanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, is this the first instance in which
4 Committee of this nature—a Cabinet Committee—has been appointed ?

The Honourable Sir Malcolm Hailey: I sm unable to say whether it
is the first time that a Cabinet Committee has been appointed in regard
to Indian affairs, but I am aware that Cabinet Committees have been ap-
pointed in regard to many other matters.

Pandit Shamlal Nehru (Meerut Division: Non-Muhammadan Rural): Is
the Cabinet Committee coming out 1o India?

The Honourable Sir Malcolm Halley: 1 can of course give no answer to
that question save that I do not know what would happen to the English
‘Cabinet if mmany of its Members came out to India.

Mr. Bipin OChandra Pal (Calcutts: Non-Muhammadan Urban): May T
ask the Honourable the Home Member if this Committee has anything to
do with the Departmental Committee which he promised ug during the dis-
cussion on this question sometime ago?

The Honourable Sir Malcolm Hailey: The Cabinet Cammittee, Sir?

wr, Bipin Chandra Pal: Yes. Will that abrogate vour idea of a De-
partmental Committec?

The HMonourable Sir Malcolm Hailey: It will certainly not abrogate
our inquiry.

Mr. K. 0. Roy (Benga): Nominated Non-Oficial): Mayv I ask the.
Tender of the House if he is aware that a similar Cabinet Committee was
appointed when the Montford Reforms Act was under consideration ?

c2
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The Honowrable Sir Malcalm Hadley: I bejieve that was tho case, Sir.
The precise details are mot within my recollection, but no doubt the Hon-
ourable Member rememberg themn more accurately than I do.

Mr. Devaki Prasad 8inha: \Were the Government of Indin consulted
before this Committee was appointed?

The Honourable S8ir Malcolm Hailey: No, Sir, the Government of
India were not cousulted.

‘Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Will the
Honourable the Home Member inform us whether this Committee is going
to consider the question of a revision of the Government of India Act?

The Honourable Sir Maleolm Halley¥: I am afraid I have given the
House all the information 1 possess on the subject. The Honourable
Member is now pumping from a rather dry well.

Mr. K. Ahmed (Rlajshubi Division: Muhammadun Rural): Will the
Government of India be pleased to recommend some names of Indians
to be included in the Joint Committee, and at the same tiine request the
Joint Committee to consider the matter of amending the Government of
India Act, 1919?

The Honourable Sir Malcolm Hailey: 1 nm afraid I did not exactly
catch the Honourable Member's question.

Mr. K. Ahmed: Will the Government of India be pleased to send in
rames of certain Indian gentlemen who may be inoluded in the Joint Com-
mittee, and are they in a position to request the Joint Committee to con-
sider the question of the amendment of the Government of India Act, 1919,
so that the grievances of the Indian people may be removed?

¢33

L o
The Honourahle Sir Malcolm Hailey: The Honourable Member isx per
haps referring to the Joint Parliamentary Cowmittee.

Mr. XK. Ahmed: Yes, Sir.

The Honourable Sir Malcolm Halley: We could not suggest the names
of Indians to appear before that Committee until they were asked for by the
Committee itself.

Mr. Abul Kasem (Bengal: Nominated Non-Official): Will the Honour-
able the Home Member state if this Committee is to inquire into the work-
ing of the Government of India Act?

The Honourable Sir Malcolm Hailey: The Cabinet Committee, Sir?
Mr. Abul Kagem: Yes.

The Honourable Sir Malcolm Hailey: There, again, Sir, I am afraid
the Honourable Member is asking for information which at the moment I
cannot give. 1f we obtain further information, 1 shall give it to the House.
More than that I cannob say.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Urban): May I ask whether, since the speech of Lord
Olivier in the House of Lords, the Government of India have had any com-
munication with him on the subject of constitutional reforms, and if so,
what further communications have taken place? |
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The Honourable Bir Malcolm Hailey: We have had no communications
with the Secretary of State since then. '

Mr. Shambhu Dayal Misra (Central Provinces Hindi Divisions: Non-
Muhammadan): May I ask what ig the meaning of the words “‘and
-others”’? Do they mcan the Government of India?

The Honourable Sir Malcolm Hailey: If those words are defined in any
further comnunication we mayv have, I shall give the information.

Pandit Motilal Nebru: May I ask the Honourable the Home Momber if
be is prepared to take the House into his eonfidence a¥ regards the con-
tents of the cablegram he has sent to England about the Cabinet Committes
which the Honourable Member has referred to?

The Honourable Sir Malcolm Halley: Regarding the Cabinet Com-
mittee, Sir? _

Pandit Motilal Nehru: Yes.

The Honourable Sir Malcolm Hailey: Certainly. It merely asked for
information. “*It seems udvisable that in view of our Budget discussion
we should be in a position to give as full information on the subject as
possible.”” That is all we said.

Mr. Bipin Ohandra Pal: Will the Honourable Member consider the ad-
visubility of adjourning the Budget discussion till this reply comes?
~ The Honourable Sir Malcolm Hailey: I am ufraid I cannot do so; we
know nothing about the date on which we may receive any further infor-
mation.

Mr. Gaya Prasad Singh (lirhut Division: Non-Mubammadan): May
1 take it, Sir, that there is nothing specially important in this annowmce-
‘ment of Reuter?

The Honourable Sir Malcolm Hailey: The Honourable Member may

13 Noox take only this, that I have given him all the information on the
7 subject, and any implication he likes to attach to it will be hie

.own and not mine.

THE INDIAN CRIMINAL LAW AMENDMENT BILL.
The Honourable Sir Malcolm Hailey (Home Member): Sir, I heg to

move:

*“ That the date on or hefore which the Select Committee on the Bill further to
amend the Indian Penal Code and the Code of Criminal Procedure, 1888, for the
urpose of affording greater protection to persons under the age of 18 years has.been
structed to ’ptesent its report be extended from the 10th March 1 to the 26th

March, 1924,

The matters dealt with by the Belect Committee are somewhat compli-
oated and indeed somewhat far-reaching, and, although we have done
our best we have not been able as yet to arrive at a stage where we can
present, our report-to the House. o therefore ask for an extension of the
period up to the 26th of March 1924. '

The motion was adopted.
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THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honourable Sir Basil Blackett (Finance Member): 8ir, I present
the Report of the Seleet Committee on the Bill further to amend the Indian.
income-tax Act, 1922, for certain purposes.

SALARY OF THE I'RESIDENT OF THE LEGISLATIVE ASSEMBLY.

Mr. Devaki Prasad Sinha (Chota Nagpur Division: Non-Mulhammadan):
Sir, on & point of order, may I inquire whether certain items that have
been classed as non-votable items are really so or not? In the first place
I shall draw your attention to page 46 of the detailed estimates under the
heading Legislative Bodies, Legislative Assembly. Now, B8ir, thc salary
of the President of the Legislative Assembly for all the 12 months has
been clussed, as a non-votable item. If we refer to the Government of
India Act, section 638-C, which deals with this subject, we find that this
section provides that a President of the Legislative Assembly will be
appointed by the Governor General for the first four ycars beginning from
the first day of the session of the ®Assembly and thereafter he will be
elected by the Assembly itself. Sub-section (5) of the same section of the
Government of India Act says that, so long as the President is appointed
by His Excellency the Governor General, his salary would be fixed by the
Governor General and as such it would be entirely non-votable. - But as
soon as the President is appointed by the Legislative Assembly, his salary
has got to be fixed by the Legislative Assembly itself, and in my opinion
this part of the salary for which this year's Budget provides ought to be
8 votsble item. B8ir, I ask for a ruling on that point of order.

The Honourable Sir Basil Blackett (Finance Member): On a point of
order, Sir, may I know whether this comes in on the general discussion
now or when it comes on a particular demand ?

Mr. President: It will be more appropriate to raise it under the heading
of ‘‘ General Administration ’. I do not quite appreciate whether it is a
point of order at all one way or the other.

THE BUDGET—LIST OF DEMANDS.

SECOND. BTAGE.
Expenditure from Revenue.

Demanp No. 1—CusToMs.

“Mr. President: The Assembly will now proceed to the eonsideration of
the Demands for Grants.
The question is:

4 That a sum not exceeding Rs. 73,17,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1925, in respect of ' Customs’.”” '

- ' The Homourable Sir Basil Blackett (Finance Member): Sir, since the-
Demands for Grants were in print, we have diseovered that we can reduce-
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this grant by Rs. 1,883,000 owing to a decision arrived at by the Standing
Finance Committee on the 24th of February. 1 should like, therefore, if
1 may, to ask that the motion might be that & sum’ not exceeding
Rs. 71,84,000 be granted instend of Rs. 78,17,000.

Dr. H. 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): I move for the adjournment of the debate for three days to
cnable this House to receive the promised despatch from the Secretary of
State on the important question which we have raised this morning and
upon which the Honourable the Home Member has promised an early reply.
T would, therefore, ask, Sir, that this House do stand adjourned for the

consideration of this Budget three days hence.

The Honourable Sir Malcolm Hailey (Homme Member): Before the
Honourable Member's motion is considered, may I make my own
position in the matter clear? The Honourable Member refers to a pro-
mised despatch; he states also that I have promised an early reply. But
the actual fact is that T have asked the Secretary of State for information,
and have communicated to the House the information so far received from
“im; I have also promised to ask him for any further information at such
time as he is able to give it. I cannot undertake that that will be at an
ourly date, for it depends on him and not on us, and I certainly do not
velieve that we could receive any further information within three days.

Mr. President: The motion being one of dilatory character, it is for the
Chair to accept it or not. As the Honourable Member will have an oppor-
tunity of discussing the policy of the Government of India on the motion
that tho Finance Bill be now considered, I think I had better suggest to
him not to move the motion to-day. Refusal to allow the motion to-day,
Aoes not mean that the opportunity for considering that matter will not
rise, and therefore T do not propose to ascept the Honourable Member’s

‘notion.

Mr, President: The question is: _
“ That a sum not exceeding Rs. 71,84,000 he granted to the Governor General in

Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1925, in respect of * Customs’.”

Ruling ‘as to the order in which motions should be considered.

The Honourable Sir Malcolm Hailey: Will you allow me, Sir, to ask
as a point of order, where we stand with regard to some of the motions which
T sec on the paper before us? We have various motions for reduction, by
Re. 100, by Rs 12 lakhs, and the like, but we also have a motion ‘* that
the demand under this head . . . . be omitted,”” and I see that motion
repeated in respect of various other Demands. If I am correct that motion
is a direct negative, but my immediate point is to ask for your ruling on
the order in which these motions will be taken. If a motion for reduction
by Rs. 100 is accepted, then, it will not, I understand. be possible to put
the motion that the head be omitted. Some difficulty arises in our minds
as to the method of allowing the Honourable Member who hasa put that
inotion, and who no doubt is somewhat anxious to press it, ‘an’opportunity

of doing so.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham.
madan Urban): 8ir, the point of order raised by my Honoursble friend .
.would, T think, be’ sufficientlv answered by the terms of paragraph 181 of

g
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[Pandit Motilal Nehru. ]

the Legislative Agsembdy :Manuul of Business and Procedure, which repro-
dwoos Rule 48. . That partigraph runs as follows:

‘ No motion for appropriation can be made, except on the recommendation of the
4 yer e . ., 3 .
(iovernor General communicated to the Assembly.

(2) Motions may be moved at this stage ™’
—-this stage baing the stage of voting on Denands for Grants—
‘o omit or reduce any gront, but not to increase or alter the destination of a grant.”

1 submit that iy motion is u motion to omit the grant and it comes quite
clesrly within sub-clause (2) of clause 181 of this Manual. As for the
difficully as regurds the roduction of the grant by ls. 100 preceding my
motion for the omission of the whole grant, that, I submit, is & question
for you. 1tis for you, Sir, to arrange the order in which these various amend-
ments shall be put to the House. If my motion was in time and proper,
my right to aove it cannot be nffected simply because the printer has
chosen to print it as No. 2 and not as No. 1.

The Honourable Sir Malcolm Hafley: 1 wus not questioning the right.
i was only asking how it oan be done?

. Pandit Motilal Neru: That is n matter which 1 leave in the hands of the
Chair, T '

.. Mr. V. J. Patel (Bonbuy City: Non-Myhammadan Urban): The reason

why we gav nolticc,o[-thts, uud shilur amendments is this. Under Stand-
ing Order.72 it is provided that: ,

““ If notiee of a motion to omit or reduce any grant has ‘not been given two clear
duys befpre the doy on which the demand is to be considercd, any Member may object
to the moving of the motion, and such objection shall prevail, unless the President,
50 the exereise of his power to mispend this Btanding Order, allows the motion o be

oo - , .
made. . , .
We thought that, if we did not give the notice of a motion to omit any
grant, it may be that this rule may be so construed as Yo debar us from
moving any such motion. It was in view of this consideration that we gave
the notice and it is entirely for you, Sir, to decide whether we can move
it or not. o '

My, President: 'This diffioulty haa been brought to me because motions
can be moved at this stage under the terms of Rule 48 to omit or reduce
iwy grant. This expressly:‘conflicts 'with “the statement of the Standing
¢irder 38 that an amendment may not be moved which has merely the
offect of & nogative vote. Our praotice has been to follow the Btanding
Order but, if the Honourable Member insists, we shall have to follow the
cther pracMice. As things stand, Mr. Neogy has withdrawn his motion to
reduce the demand by Rs. 100. The Honourable Member will observe
that, if T were to oall his motion fimst and if he was fortunate enough to
sooure a majority for i, then I will have to exclude those who wish to
discuss the details of the Customs Administration. I am not in a posi-
tion to dectde whethet it is more important that the Honourable Member
whould have the npportunity of throwing out the entire grant before others
knve had the opportunity of discussing the administration of the Custoins
Deparbment or not. T understand that it is the general desire. though 1
have had no official infarmation from either side of the House:on the sub-
J:c‘t $o diseuss the major q%ls’stion included in the proposition put forward

* by Pandit Motilal Nehru. Therefore, T should like, if possible, to arrive at
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an understanding with the Assembly that, if we agtee to have. 8 geperal
digcussion on this demand for Customns, no further general discussion of
that character can arise under any other motion to omit other grants. 1
am ready to offer the House the opportunity of going beyond the striet liits
of the vote on Customs at this particular stage, provided they understand
that when other motions are made they will not be able to raise the same
Loints under other demands for grants.

The Honourable Sir Malcolm Hailey: I am quite prepared to accept
that course, us far as we arc concerned.

Pandit Motilal Nehryt: Sir, 1 am not in a position to say what the sense
of the Housc is as to whether the motion which stands in my name should
be taken up first or the other motions which merely propose reductious
by small sums. But I would like you, 8ir, to throw some more
light upon the observation you just made which I understood to mean that
on this grant and at this stage vou will not allow a discussion except on
points referring to the grant itsclf. (Several Honourable Members: ** No,
no: that is the other way .)

Mr. President: 1 . worry 1 did not kg my meaning clear. In
view of the speeial circumstances of the ease and the fact that this Assembly
has always tried to follow the spirit and not the letter of the law, I am
prepared in this case to allow a discussion on matters outside the Customs
vote which may sarise on the question that that grant be made, on the clear
understanding that, though similar motions are down referring to other
demands later on in the Demands for Grants, I shall not allow that dis-
-cussion to be resumed on each separate demand. After we have disposed
of thig particular case one way or the other, the discussions must be closely
restricted to matters rolevant to cach demand. 1 draw Mr. Rama Aivangar -
attention to the fact that, as I pointed outto the. Honourable Pandit on th:
other side of the House, if the Pandit secures a majority for the proposa!
‘that the grant be omitted or money be not granted, then his (Mr. Rama
Aiyangar's) opportunity to raise details of Customs administration falls.
He will not have that opportunity.

Mr K. Rama Alyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): On this matter 1 will abide by the decision of the
Honourable Pandit. If he allows me to move my motton, then I will move
ib; but if he thinks lis wotion to be more important, then I will withdraw
mme

Mr. President: The Honourable Member has not quite appreciated the
point  The intention of thosc who have put down motions to throw out
the demands is different from the Honourable Member's intention, which
in either to save money or to criticise administration. I -have been pointing
-out that there is a clash of interest between these two proccsses. Tf the
matter is put to me 1 st rule that the major interestsa take precedence
-of the minor interests. ‘

- Pandit Motilal Nehru: Sir, I beg to move:
** That the demand under the head Customs be omitted.”

I thank 'you. Sir, for the opportuaity: you have acoorded to me at thm
«arlv stage of the debate to address the: House on, this motion. Ib-is
aigpessary for me at the very ouleet tb explain the exaet meaning and sceps
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of the motion. I have to thank you, Sir, that you have in your preliminary
remarks clarified the position so far as the principle upon which I base
my motion is concerned. 1 muy at once concede that it has nothing what-
ever to do with any criticism of the various iteins that are included m this.
demand nor with any grievance which may be connected with any parti-
culai branct: of the Customs Department. I have no doubt that those
who have studied the Budget and its various heads will be able
to point to a number of items which should either be omitted,
being such s should never have found a place in the Budget.
or which, if they are allowed to remain there, should be very consider-
ably reduced. I confess that 1 have not studied the whole Budget or this
head particularly from that point of view, but T muay, in passing, mention
that there is one item which cannot escape the notice of even a cursory obser-
ver who turns over the pages, and that is the item of the excise dutv on
cotton. 1 do not, however, as I have already submitted, rely upon that
or any particular item or put my case upon any gricvance which may arise
under it. To put it shortly, Sir, I propose on general grounds to refuse to
vote money for the needs of the Government of India. My gricvance is
:10t against this or that branch of the administration but against the entire
udministration of the (bvernment of India. I have selected Customs
simply because it happens to be the first item on the list of grants.

Now, Bir, why is it that 1 make a grievance against the entire system
of adminigtration of the (Government of India? The reason will be apparent
to the minds of the Houre. It is nothing more nor less than the very
unsatisfactory nature of the response which has been made to the Resolu-
tion which this House passed by u large majority last month on the subject
of the establishment of responsible government in India. I say that I am
perfectly entitled, Sir, to stand on this ground, snd I may at once inform
the House, especially some of the more nervous Members of it, that it has
notling whetever to do with what has been described us the wrecking or des-
troying policy of the non-co-operators. It is a perfectly constitutional and
legitimate means of bringing a very serious grievance to the notice of the
Government, and, when other remedies have failed, it is the only course
oper. to people who have outstanding grievances. 1 wish here to point out
to the House that T am using nothing which is by any means the special
property of the non-co-operator. I am indeed doing nothing new as will
appear from the following paragraph in Taswell-Langmead's English Con-
stitutional History, which deals with this matter. 1t is to be found on page
290 and runs:

““ The dependence of supplics on the redress of grievances originated under Richard
II. It had previously heen usual for the king not to answer petitions until the
last day of the session, when the supplies had of course been granted. The attempt
to invert this order of proceeding had heen declared by Richard II’s judges to
be .high treasan. Bat in the second of Henry IV. the commons again endeavoured to-
secure this important lever for the application of parliamentary power. The king
resisted firmly, and the commons gave way for the time, but the practice gradually
gained ground.”

Now 1 wish particularly that Honourable Members will bear clearly in mind
the difference between the effect of a motion of this character when it is
raised in a free House, in & House to which the Executive Government is
respongible, and when it is raised in a House like this in which the Execu- -
tive Government has the serene satisfaction of doing what it pleases, what-
‘gver we may say or we may do. It is impotrtant to understand the exact
«cature and effect of such a motion as it varies with the powers of the House
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in which it is made. To show what it is in England, I would here beg per-
mission to quote from the Fuglish translation of the book entitled ** :I‘lne
Budget ", originally written in French by René Stourm, which is a
standard bosk on the subject. I read from puage 885. This is what Fox
said in the House of Commons on February 20th. 1784, in the course of ?ns-
long continued controversy with Pitt, with which the House will be familiar
as a matter of history :

“TIt cannot be contested that the Constitution gives to the House the right to
refuse the fuuds; but this is a weapon which the House must use with cantion and:
only when the public cause imperatively demands such action. I shall always uphold
this right . . . This is a struggle between the prerogatives of the Crown and the:
prerogatives of representatives of the people. The Chamber should use all the means
‘within its powers to defend these privileges; thix is a duty which the Constitution.
imposes upon the House. To withhold the demanded funds is the most powerful of
all weapons, and must, 1 admit. be used in the last resort. If the ministers should
persist in their obstinacy and push things to the extreme, it would be perfectly proper-
to use this right which makes the distinction between a free people and the slaves of
an absolute monarchy.’’

Now. T beg Honourable Members to bear clearly in mind the distinetion
pointed out here between w ** free people ™' and the ** slaves of an absolute
monarchy.” In the case of a free people, what are the consequences that
follow u motion of thisx kind, if it is allowed? Here they are—at page 381:

* To refuse to vote the budget! One can scarcely conceive the consequences of”
such an eventuality. If the year werce to open without the budget having been voted,

. the bondholders could not get their interest: mor the pensioners their pensions; the-
tradesmen would beat in vain at the gates of the Treasury; the officials would work
without salaries; the schools would be closed ; the Army would be deprived of its pay,
of its livelihood, of its equirmem. of its provisions. All the functionaries of the-
Btate. that is to say practically everybody, would find himself affected; the activities-

of the country would he paralyzed.’

That, 8ir, is the result of a vote on a motion of this kind being carried in a
fres country and in a House where the Lggislature has an Executive sub-
ordinate to it. But what are the consequences here? Tnstead, as described.
here, of the tradesmen beating in vain at the gates of the Treasury, all that
can happen after we have passed this Resolution is that tradesmen and
cthers will only beat their own heads instead of beating at the gates of the-
‘Treasury when the Demand is restored. I may be allowed to read another:
little extract which shows that, cven when grave consequences follow in
free countries, it is the incumbent duty of the representatives of the peopic-
tc resort tp the motion and to carry it notwithstanding all these conse-
quences, if the nature of the gricvance justifies it. This is at page 889
of the same book and is taken from the debate in the French Chamber of
Deputies :
¢ Perfectly independent legislators.. imbued with the feeling of the sanctitv of
their duties, should not be afraid to refuse to vote the Budgets if the latter fail to-
ive them the desired guarantees against abuses. Nothing is less surprising than the
act that individuals in power are of a different opinion and that they fear sach-
procedure likoly to over-turn the State . . . but that individuals, who take no-

part in the plunder, should consider this useful firmness a dangerous extremity, is &
sign of weakness which proteets extrnvagance and corruption and is an accomplice:

to the downfall of governments!"

I need not give any more extracts. ‘I may mention that, since the year
1784, it is stated in this hook that such a motion has never been made in
England. And why? Because the occasion never arose to make such o
motion. The developinent of the constitution made it impossible for the
Government in power to resist the witl of the people even for one second,
to say nothing for a longer time. Tire right is still there, but it is a right
which has been correctly deseribed ag a weapon lying rusting in the armoutv
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of the constitution., That is so in England.” We here, if we are to do our
duty in this House, have not to take out a rusty weapon from the armoury
but to forge one clean and burnished and get familiar with its use to
protect the rights of the people whom we represent after acquiring the
power to do so. For the present what is the effect? The highest that it
can be put at is that it will amount to a strong protest—as strong as this
House can mnake—against the action we complain of. The helplessness of
the representatives of the people cannot be better illustrated than by the
disoussion of the Budget in this House. We assembled last weck in this
Chamber in all seriousness as representatives of the people to consider
demands approximating nearly 150 crores—more accurately Rs. 131 and
-odd crores—as if we wore going to apply this huge sum for the benefit of
the people and in doing so were exercising our independent judgment. But,
we were only doing something like what children playing at soldiers do.
There were all the parlismentary forms; there were all the parliamentary
paraphernalia; therc were the formalities and the conventionalities; but
what was the substunce? Where did the substance lilg? Had we at any
time in the course of the discussion, or have we to-day, any real control over
the most insignificant -item entered in this Budget? Of course we can
have our say and after we have had our sny, it will be for His Excellency
the Governor General to consider what is essential for the administration
snd what is not, and whatever is essential he will certify. -Now, Honour-_
able Members will remember that, when this Budget was introduced by
my Honourable friend the Finance Member, the words of T.ord Olivier wer:
ringing in our ears. They were first heard over the cables in a Reuter's
message, rather disjointed and in sections, and, when they were so heard,
they sent a cold wave throughout the country. That wave has now pussed
away. “The fragments of that long message have now been pieced together
They have been considered by the country and the incessant ery from every
querter of India is ‘‘throw out the Budget''. And why? Because the res-
ponse made in the House of Lords is totally unsatisfactory and disappoint-
ing. Well, a8 I have said, we cannot really throw out the Budget but we
must do what we can and we have been allowed an opportunity to do what
we can by raising u debate in respect of this item. What 1 say is this. 1t is
not, as Lord Olivier puts it, that we, like cross children, say, " we will not
play.’ The real fact is that we refuse to play an unfair game in which both
sides do not occupy an equal footing andp equal advantages. We took the
earliest opportunity of saving in this House that we cannot join in it until
vou revise the rules of the game. The rules have not been revised. No
immediate or early prospect of a revision of the rules is held out. What is
said is, '* we will see if we cannot within these rules find something which
would make the actual play fair to you and fair to us.’’ That was the
reply given in this Housé by my Homnourable friend, the Home Member.
When the cable from England arrived, after a good deal of expectation and
the building of many castles in the air, it turned out that Lord Olivier was
‘not preﬁm'ed to go any further, or advance the case any further at all
fhan what my Honourable friend, the Home Member, had done in his
speech 'in this House. That response, I submit, has been considered by
the country at large as not only insufficient but highly unsatisfactory and
-disappointing. ' :

Now, what are the grounds of our dissatisfaction with that responge ?
'Sj!’. my first complaint is that the position has not been correetly appre-
ciated by the Secretary of State for India. He has brushed aside serious
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grievances lightly and has come to the conclusion that the distrust which
undoubtedly efists in this country is due to ‘* mistaken belief, ill-informed
belief and ill-inferred belicf *, the belief here referred to being that ex-
pressed in the wmanifesto of the Swaraj Party—l am not referring to it
ns anything special to the Swaraj Party, but because the Secretary of State
hus chosen to refer to that document. I do not identify the House, I do-
pot wish to identify the House, with anything that is contained in that
document, bui 1 think I can without fear of contradiction say that the
sentiments expressed in  that document are not sentiments peculiar to
the Swarajists alone. They are sentiments: which have been expressed
almost from every platform, by men of every shade of opinion. Only
yesterdny when I was looking through the proceedings of this House for
the last yeur I found that the same sentiments were expressed on the floor
of this House by my Honourable friend, Mr. T. Rangachariar, when he
moved a similar motion. Although the belief which engenders the distrust
in us i§ described by the Secretary of State as a ** mistaken belief, an ill-
informed belief and ill-inferred belief,”” we find that His Lordship with
some inconsistency admits that there are things which do rankle very
generally in our minds. That, I submit, is due to the fact that His Lord-
ship has not probed our wounds deeper. 1 do not blame His Lordship foc
not doing so. He could, after all, only have the materials supplied by the
Government of Indin to go upon and it may be that his materials were not
so full as they ought to have been. T need not go at any length into the
omissions to be noticed in the importunt statement made by the Secre-
tary of State, but I shall just only mention a few which show that he was
far from a correct appreciatinn of the situation as it obtaing in India probably
because the materials before him were insufficient. But before I mention
those omissions, I desire to express my appreciation, and I hope it will
be shared by the House, of the extremely fair and courageous criticism
of the Secretary of State of some of the incidents dealt with by him:
notably, tho exploits of General Dyer, the famous ‘‘ steel frame’’ speech.
the popular fecling againat the certification of the salt tax—the effect of
which T am sorry has been minimised by a subsequent explanation—the
very sympathetic treatment of the Kenya question, and the courageous-
declaration in regard to the release of Mahatma Gandhi. As the House
is aware, the Government of India and the Government of Bombay in
doing the right thing have vrobbed it of all the grace that there was in it by
assigning a particular reason, namely, his serious illness. Lord Olivier,
less obsessed by the fetish of prestige, has now declared clearly that it was
repugnant to human feeling that a man of his character, referring to
Mr. Gandhi, should be treated as a criminal. Speaking for myself, Sir, I
recognise and acknowledge this graceful admission and I think it does
to a certain extent, if not totally, remove the sting involved in the order
of release.

To mention only somne of the most important things that have been omit-
ted from the consideration of His Lordship, I would first mention thz
Rowlatt Act, that disgraceful plece of logislation which was described by
Mahatma Gandhi as ‘‘an unmistakeablc symptom of deep-rooted discasc in
the governing body.’’ That, Sir, coming after a chain of events, was really
the last straw and the cause of precipitating the trouble. It would have
L;een fair to Lord Olivier as well as to.ourselves if he had been fully informed
of the people’s determined sand against that legislation, if he had also been
informed of the indiscriminate oppression and represssion which ware.
resorted to and which afterwards led to, many a disturbance of the peacg:
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-and the loss of many an innocent life. All those violent meusures were ve-
sorted to suppress the national outburst of feeling and not to check auny
organised crime or rebellion. Then, again, the campaign of repression
which followed the application of the Criminal Law Amendment Act, 1
thought also had something to do with the present situation, but we
find no mention of it in Tord Olivier's statement which prefessel
40 go into the causes of the prevailing mistrust, Then us to
‘the Sikh trouble, no account of the Sikhs and recent cvents in
their history ¢an possibly be complete withont n full description of the
horrors committed in Guru Ko .Bagh; but there ix no reference to it i
Lord Olivier's speech. 1f there is one thing more than another which hus
«cxasperated our Sikh brethren, it is the doings of the authorities at
Gury Ks Bagh. 1 therefore submit that the inference of His Lordship the
Seoretary of State is justified, if it can be justified, more by his desire not
10 offend the Government of India than by his premises, because, as 1
have stated, he admits, even upon the facts submitted to him, that there
are things which do naturally rankle in our minds and which ought to
rankle in the minds of all human beings similarly situated. If His Lord-
ship had gone deeper into the history of the Indian unrest, he would have
found that the movement of non-co-operation was not a new movement
never thought of before the year 1919, The unrest is a chronic disease
more deep-scated than Lord Olivier has taken it to be and for that 1
beg to draw the attention of this House to what that far-sighted states-
man, Gokhale, said in 1905 when there was no idea of starting a movement
of this kind. He said on that occusion, I think it was in the Congress,
‘when he was dealing with the question of the partition of Bengal:

‘“If the opinions of such men are to be hrushed aside with contempt, if all
Indians are to be trested as no bhetter than dumhb driven cattle, if men whom
other countries would delight to honour are to he led to realise the utter humiliation
and helplessness of their position in their own country, then all T can say is ¢ good-bye
‘to all hopes of co-operating in any way with the bureaucracy in the interests of the
‘people '. I can conceive of no greater indietment of the British rule than that such
.a state of things should be possible after a hundred years of that rule.”

Four years luter, in 1909, he expressed the suine sentiment on the ques-
tion of the Indians in South Africa, when he said:

‘“ What is the passive resistance struggle?! It is essentially defensive in its nature
and it fights with moral and spiritual weapons. The passive resister resists tyranny
by undergoing suffering in his own person. He pitches soul force against brute force,
he pitches the divine in man against the brate in man. IHe pitches suffering against
opg:ronion, he pitches conscience against might, he pitches faith against injustice,
right against wrong."

The result of what 1 have submitted so far is that our first grievance is
that His Lordship the Seoretary of State has not correctly appreciated the
extent of our grievances and the real depth of our open wounds. Now
1 come to the response that he has made. I will not detain the House
at any great length but I will take what the Honourable the Home Member
said in this House as representing really the gist of what His Lordship
stated in the House nf Lords, because we -have it from both these high
authorities that the statement in this House was made with the full
concurrence of His Majesty’s Government. What my Honourable friend
the Home Member said here was in effect that there could be no present
revision of the Government of India Act but that the purpose of the Gov-
arnment was high. Now, 8ir, so far as that is concerned we take it as a
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refusal of the demand which was put in the form of a Resolution of the
House, and our frank reply to that part of it which says that the purpose of
the Government is high is that we have long since ceased to be satisfied
with mere declarations of purposes, however high, unless they are accom-
panied by action. His Lordship the Secretavy of Stute adopted the same
line though in far more concilistory langusge. He in effect says ** we
are willing to do everything for you. We uare new. Let us settle down.
We are trying to discover points of contact.’’ 1 have not omitted to consider
very carefully the important concluding words of his speech, expressing
His Lordship’s hope to discover these points of contact with the least
avoidable delay. But what does all that come to? I submit it does not
come to anything more than this: Here is u patient bleeding to death but
the surgeon says ‘‘ I am pre-occupied. 1 mnust take my own time to get
ready to stop the bleeding.’”” Now, Sir, it must not be taken that I
have not fully appreciated and am not thankful to Lord Olivier for the
very conciliatory language he has used. It is not a case of our being
reminded, as was done some time ago in the House of Commons, that the
British people were the most determined people in the world and that
whatever representations we may make they would not change their
intentions as regards the Government of India Aet or the granting of
responsible government to India. I am very glad that that tone has
not been adopted by His Lordship the Secretary of State. In
passing, I may say that I for one fully concede the claim made
by Mr. Montagu on behalf of the British people; but, if that claim is to
be judged by what is happening in India, I say frankly that I do not
envy the kind of determination which it implies. It implies a determination
to withhold the rights of the people, or at least to postpone their grant
indefinitely. While admitting it to be a fact that the British are a very
determined pcople, I may be allowed humbly to suggest that determina-
tion is not the sole heritage of Britishers, and that it is a human quality,
more human in those who stand upon their rights than in those who with-
hold the rights of others. But, as I have said, I appreciate the tone of
His Lordship the present Secretary of State's response to us. I wish that
sweet words could remove grievances. We have the misfortune of know-
ing and feeling things of which probably the Secretary of State is not even
aware. For the rest, His Lordship’s statement only draws attention to
the difficulties of the situation. We all recognize that, but my submission
is that the very moderate and modest demand that was put to the Gov-
ernment in the Resolution of this House would have been the most proper
wway of meeting the exigencios of the whole situation. It has not been given
a fair consideration either here or in England. But I again, in order to
avoid any misunderstanding, acknowledge the change in the angle f
vigion, if I may use a well-known phrase, which is apparent in His Lord-
ship’s statement. At the same time, Sir, T fcel bound to draw attention
to the extreme urgenoy of the case and to the fact,that the line of
action foreshadowed bv the Government of India and Hir Majestv's Gov-
ernment is wholly unncceptable to the country and therefore to us as
representatives of the country. His Lordship has compared the present
Government of India Act to a seaworthy vessel, and he savs that it ought
to carry us across if we pet into it and row. My only answer to that is
that it may be a seawcrthy vesscl but what we want is not only a seaworthy
vessel but a vesscl big enough for our cargo, large enough to accommodate
the millions of passengers that have to cross over from servility to freedom.
For that purpose the vessel is not at all fitted. Sir, the other day I

1PN,
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quoted in another connection from s published letter of the present Prime-
Minister, and, before sitting down, 1 only wish to remind the Right Honour-
able the Prime Miniater of tho last sentence of that letter which runs thus:

" Whatever form the governing machinery may take, two things must be granted..
In the first place the Viceroy’s Council must be of the nature of a Cabinet uﬁ‘ must
be uTonn to the representative authorities. In the second place India must have
control of her own finances. 1 hope that hroad-minded wisdom is to assist bath of
us to arrive at & happy conclusion.”

I submit, Sir, that it is now time for the Labour Government to deliver
the goods, and 1 maintain that we are perfectly entitled to withhold
the payment of the price until the gonds are delivered. We mean nothing
more by passing this Resolution, because, as I have said, it does not amournt
really to an actual refussl of supplies. We, in this imitation Parliament
are doing something in imitation of the real right of the people’s represen-
tatives. Thix has only one result, namely, to bring it to the notice of ths
Government that, so far as we are coneerned, we have taken the strongest
possible step that was open to us. It may be our misfortune but it is not
our fault that it falls flat and we cannot give effeet to the motion as it is
given effect to under the rules which prevail in free countries.

In copclusion, Sir, I would appeal to the Honourable Members of this
House to remember their vote on the demand itself, to remember that they
have supported the demand which was put before the House on behalf:of
the people of India by a very large majority, and also to ask themgelves
if they think that the responsc given by tho Secretary of State and by the
Government of India is anything like n satisfactory response to s demand
of that kind. I have not the remotest doubt in my mind that all elegted
Members, 1 mean Indian elected Members, will have no doubt whatever
upon this point. And if that is so, I claim their support; I agk them and
appeal to them not only to support me in this House by any observations
that they may have to make but by their votes.

Mr. President: Amendment moved:
“ That the Demand under the head Oustoms be omitted.”

The Honourable 8ir Malcolm Halley: Sir, my two Honourable Coileagues
will perhaps excuse me if I take it on myself to deal with this motion, for
it has not been argued as one relating to the technical aspects of the
Customs cstablishment. The Honourable Pandit has been perfectly frank
on that subject. He knows, as well as we do, that the State could not
afford to lose 45 crores of revenue, which would be the result of with-
drawing the customs establishment; he knows. as well as we do, that, if
we withdrew that customs estublishment, there would be mno chance onf’
maintaining, much less of increasing, any of those protective duties which
we are told are #o necessary for the industries of India. The mills of
Bombay and Ahmedsbad would losc half their production; the report of
the Tariff Board might be torn up; the steel industry would be left to
free competition from Furope and America. That, as he knows, would
be the result if this Demand were entircly refused. But he knows equally
that, even were the vote accepted by the House, Tndia would not be in
danger of those consequences; he knows perfectly well that we must utilize
our powers under the Act to plnce oursclves in funds to carry on this
l)epg_rtmﬁiﬁg indeed, he iptends that we should do so. . He knows that we.
should be #Ailing in our duty, not towards Glovernment, but towards India,
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it we did not take those steps. However irresponsible he may be, he is
safe enough; for he knows that we shall not fail in our responsibility. But
1 must go somewhat further. It is abundantly clear that the object of
the Mover is not merely to force us to usc our reserved powers to restore
this grant, and to incur thercby any unpopularity which accrues from the
use of this special authority, which we have often heard described as &
** prerogative of autocracy.’”’ He knows well that, if we were to use this
power, we should incur no unpopularity thercby; he would not, when he
next met his constituents, guin a single adherent by referring to our
action; it could not be added to the catalogue of those crimes which
his more enthusiastic followers detail amid the groans of outraged
wudiences. ‘On the contrary, were we to accept this motion, were we to
abolish our customs establishment, the industrial centres would be the
first to execrate the Honourable Pandit’s name. But he is safe; he knows
that we shall protect him from this fate. Then what is his real purpose?
His real purpose is, he says, to call attention to a grievance; and he
intends to do so by imposing such embarrassment ss may be on the
‘Government. Whether his immediate case be good or bad, whether it be
founded on reason or unreason, that is his real object. Then since the
restoration of this onc grant cannot cause us real cmbarrassment, obviously
he must go further. The matter cannot stop at voting down Custorus; if
that is successful, then, to be consistent, he must vote down the whole of
our Demands. He must go further: he must vote down our proposals
for raising taxation. He must leave us entirely without funds, and with-
out any means of incurring expenditure, in the hope that from the mass
of those cmbarrassinents and from the resulting general campaign of
-obstruction Government may be forced to remedy the gricvances under
which he and his friends, or, as he says, India, suffers. His own particular
followers are no doubt convinced that these results will follow; but he was
at pains to make a particular appeal to those Members who did not enter
the Housc under the wing of his party; I also shall address myself to
them. I think that it would be of little avail if I were to argue here on
the question, which is almost academic, whether this case does actually
fall within the scope of the old principle of ‘‘ grievances before supply.”’
The real question is whether those for whose support he asks, * whether
those whom he asks to join him In thisx programme, are convinced that he
has good, reason for adopting this course; whether the griévances from
which India suffers arc actually so great, whether the response of the
Secretary of Statc or the Home Government has been so incomplete, that
this course is justified. And, again, before they proceed further, those
whom he asks to support him must be convinced that the course, whether
theoretionlly justified or not, will actually enure to the benefit of the
principles for which they stand. ‘

Let me take his first point. His avowed reason for advocating this
-course is the inadoquate nature of the response of the Indian Government
and of the Home Government to the constitutiona! demands of this Legis-
lature. We and the Secretary of State stand together. He has analysed
Lord Olivier's speech; much of it he accepts with something like gra-
titude, but there is much in his attitude which he finds entirely insuffi-
cient. For instance, the Secrctarv of State omitted all mention of the
Rowlatt Act—though indeed he seems to forget that the Rowlatt Act was
passed before our new constitution came into force and wasg cancelled by
the efforts of the last Assembly; the SBecretary of State omita all mention of
+he repression under the Criminal Law Amendment Act, and he gives no «

]
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account of Guru Ka Bagh. These points were dilated on by the Honour-
able Pandit at some length; but is it seriously contended that because the
Secretary of State’s information on those points, or his expression of
sympathy on thoge points, was insufficient, that we must now proceed to
the step which he advocates? DBut he goes further; he says the response,
in itself, was inadequate,—'‘ the patient was bleeding, yet the physician
asked for more time.’’ Well may it be that the physician has found him-
self under the necessity of taking due precautions to see that his diagnosis
was correct, and if delay is the only charge against the Secretary of State,
his offence was pardonable. But let us get to the substance of the thing.
After all what has been the nature of the response? I claimn that neither
we nor the Secretary of State have been reactionary; nay, we have not
evinced any desire to stand still. It may be, that our outlook has been
practical rather than idealistic. It may be that we have been determined,
both of us, to see, first of all, before a further advance is made, what are
the defects in the actual administration of our present constitution, and
to find remedies for those defects. We believed that it was not possible to
proceed in advance of those administrativo and pcrhaps legislative adjust.
ments which are necessary to the proper carrying out of the constitution:
we wore convinced that, if we did this, we should fail of our objective. I
believe there is no country, certainly it is the casc that there is no courtry
in Europe, which depends more than does India on the actual conduet of
its administration and its governmental institutions; it depends on them
not only for its stability but its material progress. I do not carc what the
implications of that may be. It is nevertheless a fact; and we maintain on
our part that we eannot so force the pace of political progress as to advance
ahead of such necessary adaptation of our machinery as is required to make
ench successive stage effective. In fact our reply is bused on one con-
sideration only, not that the pace should be retarded but that evolution
should be orderly and harmonious throughout. It is true that we opposed
Mr. Rangachariar’s Resolution. We did so because we considered that
Resolution disregarded the principle for which we have always stood, that
the progress towards responsible government should be by progressive
stages. We considered that it was impossible to agree to pass at once
beyond our transitional constitution and embark on the final stages of
responsible government. We opposed also the proposal for a Round Table
Conference. I have been told that we opposed it almost with bifterness.
T myself am unconscious of any feeling of bitterness in the matter; certainly
1 rcsent any suggestion that we opposed it merely because we were not
prepared to take into consultation men of different views from ourselves
cither within this Council or without it, That was not the case. We
opposed it, because it explicitly proposed to substitute some other form of
congtitution for that ‘‘ evil thing ”’ the Government of India Act. Ws
opposed it because it appeared to us to be supported on grounds which
assumed that the British Parliament was not the arbiter of the progress to
be made by India in constitutional advance; and finally because we believed
that in itself it was an ineffective piece of machinery, lacking in all the
elements necessary to command sucoess. That is, in short, my answer to
the assertion of the Mover that our response has been entirely unsatisfactory.
T sny our conscience in the matter is clear. If we had shown any intention
that we desired to go back on the solemn pledges of the British people, if
we had ourselves abrogated the constitution, then perhaps, an extreme
step of this nature might have been justified. We have not done se. We:
have ourselves shown that we were in earnest in going forward, though by
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a different method to that which the Honourable Member proposes; his
answer is to ask Members outside his party to take such steps as would,
if full effect were given to them, bring His Majesty's Government to s
close. -

As I have said, I had two considerations to place before those whom the
Honourable Pandit asked to support him in his programme. My second
question was this—even on the supposition that his complaint against the
Secretary of State and ourselves is justified, will the course he proposes
to pursue be for the benefit of the ideals of thoso whom he is asking to
vote with him? Is it in itgelf the kind of remedy which they, of their
own initiative and in their own discretion, would adopt as statesmanlike
and politic in the present circumstances? Now, here again, I do not
desire to go into historical analogies; I am not going to analyse words or
formulas. Whether the course he asks them to adopt is constitptional or
otherwise matters little to me; it is an interesting point, but it is not decisive.
The question T ask is whether it is practicable or politic. I will concede
him much. I will concede that there have been occasions when general
obstruction within the forms provided by the constitution may have chang-
ed the form of Government; it may have induced a majority to yield the
just claims of a minority; it may have persuaded to reason an executive
that otherwise was blind to reason. All that I will concede. - But that does
not affect my point; we are not engaged on an essay in constitutional
history. Wo are now on a question of politieal tactics, nay, of states-
maonship. I ask those whom the Honourable Pandit calls upon to sup-.
port him, to consider whether this course is likely to yield any fruit in the
circumstances in which India is placed in regard to the United Kingdom,
?_nd in the present circumstances of India itself in its own internal condi-

ions,

Now, as regards the first point, the facts are so obvious that I hardly
reed to dilate on them. Honourable Members well know, as well as we
know, the manner in which the British Parliament is likely to receive news
of a vote in the sense desired by the Honourable Pandit. They can under-
stand well the refusal of a definite item of supply in order to secure
economy or improve administration. They can understand again a refusal
of an item of supply in order to call attention to a particular grievance and
to effect & remedy. But this is a general denial of all supplies. The
immediate remedy is not in sight, is indeed not even suggested. It is a
gesture of dissatisfaction, a manifestation of disapproval .

Pandit Hqtﬂal Nehru: On a point of personal explanation, the remeds
is suggested in the Resolution itself, and the denial of that remedy has
resulted in the moving of this motion.

The Honourable 8ir Malcolm Hailey: That Resolution itself suggested
sn ultimate objective and asked for a Round Table Confercnce. You are
not_protesting here against the operation of a bad law, and asking for its
abolition. You are not protesting here against the process of certification,
or the arbitrary use of power; you are asking for a general change of policy
and, in order to secure that change of policy, you suggest o course which,
following the ordinary principles of constitution, would bring Government
to a stand-still. (Pandit Motilal Nehru: ‘“What constitution?’’) The ordinary
principles of any constitution. But let me proceed to my further point. It ia
possible that my Honourable friend in making this motion was himself pre-
pared to recognise that it would have but little effect, or even have ane
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udverse cfiect, on Parliament. Perbups his view really was that it should
serve for a demonstration to India and should result in concentrating tha
sympathy of India on the demand for a change in the constitution. Now
it the former object was, in my view at all events, likely to be infructuous.
the latter seems to me to involve certain dangers of its own. His own
friends will admit that the matter cannot stop here. You may rcfuse
supplies; you may refuse the taxation to raise finance. But the matter
would not end thero. If we are to follow precedent, then it must be fol-
lowed by a movement outside this Assembly. (An Honourable Mcmber:
** Yes, certainly.’’) As un Honourable Member behind me says, it is
inevitable. I am not going to credit my Honourable friend himsclf with
any intention to raise a violent agitation in the country (4 Voice: ‘‘Non-
violent agitation "’.) and I am not going to suggest that Members who only
recently signed a formal report showing their conviction that the countrv
is not yet ready for civil disobedience, arc prepared to advocate resort to
il. I am going to suppose simply that mass agitution will be raised out-
side this Assembly in order to secure a change in the constitution. Now,
it may be possible that those who will lead that agitation may have a
greater control over their followers than has hitherto been the case
It may be that they can exact n discipline which hitherto, as they had them-
selves to admit on several occusions, they have not been uble to enforce.
That may be the case; it may be. But we have had previous expericneo
of mass movements in India and it is for thosc for whose support the
Honourable Pandit now asks, to decide how far the leaders of such an
agitation are likely to be able to control it. It is for them to judge. It is
for them to ask themselves whether the continuance of mass agitations of
this kind really produce an atmosphere which is conducive to progress to-
wards responsible government. 1t is further for them to ask themselves what
will be the final result of the continued agitation of this nuture on the poli-
tical mentality of the Indian people. It is possible that we who stand here
have so far only had to reap the wind of previous attempts, and that
those who will come after us may have to reap the whirlwind. Now,
these considerations I feel to be strong; so strong that I have placed them
before the House without controversial or contentious argument. They lie
in a very small compass. I have purposely understated my case. I have
let lift stand for itself; but I think it is sufficiently strong to stand for
itself.

Sir. T nm one of many officers whose previous career was in general
-administration, but who have been brought within the orbit of Indian
polities. I am one of many officers of my service who nccepted the declar-
ation of 1917 because they believed that in principle it was correct. It
iz true that we foresaw manyv difficulties in its execution, and we had
no very clear vision of the future. Nevertheless, we believed that the
principle was correct, and we set ourselves loyally and wholeheartedly to
work the new constitution. We realized, nat without a pang of regret,
that progress on those lines was bound to affect the position of the services
to which we belonged and of which we were proud; wc knew indeed that
progress on those lines was bound to affect the whole course of the British
connection with India; it was certainly bound to make many modificationa
in the administrative principles to which we had hitherto devoted our lives
and cnergies. That was true, but having once accepted the principle of
the declaration of 1917, we worked loyally for it. FEven now there ars
many of us who see strongly the anomalies—even the illogicalitios—that
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ure necessarily involved in working n trunsitional constitution. But these
can bo surmounted by patience and goodwill; we have sufficient faith in
the ultimate end to tnable us to disregard these temporary inconveniences’;
and they are after all o small matter in the long cvolution of a con-
stitution suited to the Indian character and people. There ure therefor:
many of us who will view this position with regret and with resentment—
with regret, beeause it seems to be almost a manifestation of unreason
(Cries of ** No, no.”’) on the part of an Assembly of which we have been
proud, and with resentment, because we believe that, in itself, it ig s chee
on the orderly and harmonious progress of Indin towards responsible self-
government. It is because of this feeling alone, that 1 ask those who might
have felt tempted to join the Honourable Pandit to'think of that higher
duty which transcends party fecling, to think—and to think in time—whe-
ther the step he contemplates will retard or advance their progress towards
the ideal which they and we have at heart. )

The Assembly then adjourned for Lunch till a Quarter to Threc of the
Clock.

The Assembly re-assemubled after Lunch wt a Quarter to Threc of the
Clock, Mr. President in the Chair,

Mr, M, V. Abhyankar (Nagpur Division: Non-Muhammadsn): Sir, when
1 took up the Budget for its perussl, 1 came across a Schedule marked
** Demunds for Grants for exponditure to be submitted to the vote of this
House.”” I thqought this was the time when this House could sit and
decide for itself where to spend and how to spend the hard-earned money
of the tax-payer to his best advantage, and I may say that my heart nearly
jumped up into my throat at the very idea, but 1 had to gulp it down
immediately as the distinction between the voted part and the non-voted
part of the Budget and the powers of certification and veto under the Gov-
ernment of India Act came to my mind. To add to this, we had the other day
His Excellency® the Commander-in-Chicf’s most candid and confidential
statement to this House that, so long as he was in oharge, this Housc
should not expect any reduction in the ilitary budget. (The Honourable
Sir Malcolm Hailey and the Honourable Sir Basil Blackett: ** No, that is
not correct; in the number of fighting troops.’’) Very well, in the number
of fighting troops; it does not matter. (Linughter.) ] am coming to that.
1 thought, Sir, that the British doctrine of no taxation without represents
ation had some peculiar meaning in this country and the doctrine stared
1ae and stared me jn the face but simply in order to mock and jeer at me,
and tell me that the great doctrine has, if any, an opposite meaning
in thiz country to the one it has in England. And it was then that the cruel
rense—my friend will pardon me—that the cruel sense of humour of the
Honourable the Finance Member, when he stood up with the Budget in
his hand for its submission to the vote of this House, was realised by me.
In self-governing countries the word ‘‘ demand ' means a request. And
a request by whom and to whom? A request to the Legislature of the
country by the Executive which has to subserve it, but in this country the
word *‘ demand ', I know, is used in its real dictionary sense. It mesans
nothing else or nothing more than the actual demand to the Legislature by
the irresponsible Executive which dominates the former, which controls the
formor. (Mr. V. J. Patel: It is a conmand.”’) Under these circum-
stances, when the Honourable the Finance Member was standing in this*
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House with the Budget in his hand and saying that he was submitting it
to the vote of this House, ho was doing nothing more than standing with
a promissory note in his hand, asking this House to sign it at the point
of a bayonet. We are very often told, we are repeatedly told, I would say,
Sir, that Britain, that the British people are the trustees of India and the
Indians. We have been told, Sir, also by the Honourable the Home Mem-
ber that his objective and the objective of this House was the same. But
he said that one of the great impediments in the way of the realisation of
the Indian hopes was the want of a national army. Now, I ask this House
to throw its eyes on the Budget and find out and say if there is any
attempt made in the military part of it particularly to Indianise the army
quickly ; by quickly I mean within the next five or ten years at the mosi.
‘Well, there is none. We are told we cannot have self-government. Why"
Because we have no national army. Further, we find that we cannot
have a national army. Why? Because we have no self-government. The
two things act and react upon each other and continue moving in a vicious
circle to our chagrin and disgust. Is that the way, I should like to know
from those in this House who are the representatives of our trustees in
England to discharge their God-given or history-given trust, whatever
they may choose to call it? And if that is so, I should like to know how
this country is going to progress. The Honourable the Home Member
says: ‘‘ Yes, we want to give you Swaraj, but it is not time yet.’’ I know,
when a man who does not want to do something is asked to do it, the
day on which you ask him to do it is always the wrong day. Are we then
to wait interminably? Those objectives which take geological epochs to ful-
fil them, are to my mind no good, they are worse than useless. Then,
assuming further that we could, that this House had the power to ‘make
any or all alterations that it desired in the Budget, have we the control
over the Executive which will work out the departments which will be
supplied by the Budget, and have we, I should like to know, any authorit;
over those who will guide and control the policy of those departments whioﬂ
will be worked with the money that will be sanctioned by this House?
We have not. It is useless. In the first place, we have®neither control
-of the purse nor have we the authority over those who are going to use tha
money. It is just like a man drawing some beautiful sketches of a house
which he wants to build without having either the money or the architect
at his disposal and command. Nothing better than that. Then, 8ir, what
could be the object of the Honourable the Finance Member’s submitting
this Budget to the vote of this House? To my humble mind, there could
be no other object than the one of sanctifying the desires of the Executive
by asking this !House to sign its decrees and thus get one more year's loase
to oppose the very human and natural aspirations of the people to guide
and control the destinies of their country. And the worst part of the
whole affair is that all these things will go on and will be done in the nams
of and with the approval and the sanction of this House and with the sanc-
tion of the representatives of the country. That is the worst part of the
whole business.

If one were to study the Government of India Act, one would find that
India is being administered as an estate, not as a country, and if one
were to study the system of the Budget, one would instantaneously find
out that the whole system is nothing else but an enthronement of the
bureaucracy and that too in the name of the people of this country. When
Britain went to war with Germany, the British statesmen told us that
they did so in order to make the world safe for democracy. Now I wonder
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if the Government of India Act, and the Budget under thc Act have made
India safe for democracy or bureaucracy. 1 do not think there will be
any doubt on this question. As has already been said by my worthy
leader, our opposition is not to this item or that in the Budget. Our
opposition is to the system, to the way India is being governed to-day, to
the way we are being treated in our own country, and it is in order that
we may enter our emphatio protest and unanimous protest on that point
‘that we have chosen, or we have taken upon ourselves to oppose this
Budget; and under these circumstances, I have no doubt that every elected
Member of this House and I hope every nominated and even official
Indian Member of the House will put aside all those trammels and con-
ventions in the name of justice and country for once at least, and will
side with us and will let the world know that they are not in love with this
system and with the present Government of India Act. I hope that will
be done; I am positive that will be done.
Mr. Bipin Chandra Pal (Caloutta: Non-Muhammadan Urban): Per-
o sonally, Sir, I and 1 believe some others on this side of the House
*"" —their number perhaps is very small, yet it is true that some
of us—find ourselves in o very difficult position. We are between . . . .
(A Voice: “Between the devil and the deep sea ’’.) No, Sir, I always like
te disappoint my audience and I will not say what you are thinking. We
find ourselves on the one side driven by the inexorable Official Benches
-behind us, and in front of us is the Swarajist unknown. And we find it
very difticult what to say or what to do under these circumstances. (Lieu-
tenant Colonol H. A, J. Gidney: ‘' Very hard lines.”’) My friend, Colonel
-Gidney, says ‘‘ Very hard lines.”’ This reminds me, Sir, of a remark which
he made when he gave me his vote. He said ‘‘ I prefer to work with the
devil I know to working with the devil that I do not know.”’ I could say
-that and be done with it. For there is a part of this House which we know
and there is another part of this House which we do not know. Pandit
Motilal, whatever the actual value of his cards, has placed all his cards
on the table. Have the Government done so? (Cries of * Yes ' and
*No."”'"). Let the records of this Assembly prove whether they have done
sc or not. Have thoy met us half way? Pandit Motilal—a very reason-
able man except when he is in the company of very young people
(Laughter)—would be satisfied, he told you all, with a little gesture, with
just a turn of the eye, from Sir Malcolm Hailey, just a glance transmitted
or broadeasted from Whitehall, from Lord Olivier.

Mr. Devaki Prasad Sinha (Chota Nagpur Division: Non-Muham-
madan): Those days have passed.

Mr. Bipin Chandra Pal: Just a glance, just a gesture. I am quoting
him. He said ** Give us a gesture ’’, and he would be satisfied. I would
not be satisfied, Sir, with a gesture. I do not believe in political flirta-
‘tions. I want actg; I want assurances; I want facts and actualities to go
upon. But my friend Pandit Motilal is a very reasonable man and he
-would be satisfied with a little gesture, and he says that even that gesture
is not given. I agree with him there. Government have not made @
gingle gesture. They have not been reasonable; they have not met us
kalf way. I do not understand them, S8ir. I know there are difficulties:
‘T know there must be delays. I know the problem is a very complex and
eomplicated one. I know we cannot say, as God said, ‘ Let there be light,
snd there was light.”” Neither Sir Malcolm Hailey nor the whole body
-of our Bwaraj friends, not even Mahatma Gandhi can say, ‘* Let there bs
Swaraj, and there will be Swaraj.”’ It will take time. We all admit i,
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But what 1 ask is this, ‘‘ Is it impossible for British stutesmansbip and
Indian nationalist statesmanship to put their heads together and tind u
way out of this impasse?’’ Pandit Motilal said he would be your ‘‘man.”
Well I cannot say that, neither to Pandit Motilal nor to Sir Malcolm
Hailey. I refuse to be anybody’s man. But the Pandit is & reasonable
man. He says to the Government, '* Give us something "’. The Gov-
ernment have not given him or us anything. Pandit Motilal wanted a
Round Table Conference. 1 wanted something less than that. 1 can
imagine the reasons why the Government could not accept Pandit Motilal's
demand of a Round Table Conference. I understand the difficulties that
led the Government not to look even at my prayer. The rcason was this
that they saw that the force of numbers was on the side of Pandit
Motilal and he would wuccept nothing but  his  pound of flesh, anl
the Government was not prepared jpo give him a drop of blood. That
was the situation. That situation might have been saved perhaps

rot from Delhi but certainly from  London. lLord  Olivier might
Liave made o gesture, while supporting the Government here, by
saying, ‘' Now that our Governinent have refused the idea of o

Round Table Conference we cannot give that to you. We must work jn
harmony with them, but we will give you something .>* If not o Round
Table Conference, why not, Sir, o Royal Commission? Why not a com-
mittee or inquiry of some sort into the working of the Government of
Todia Act with a view to exnmine—we did not ask them to give us a
promise beforehand,—the present situation. Lord Olivier might well
have said, ‘“Well, we do reulise the gravity of the situation in India. We
do recognise that there has been an insistent demand for the establishment
of full responsible government in India.”” Hc would not confess even this
much. Will he require the presence of another great war to recognise the
insistency of this demsand? The demand for self-government hud been
insistent for decpdes and decades before Mr. Montagu made his historic
announcement, and, when the war came und there was a grave situation,
when they wanted our money und our lives {o proteet their own freedom
and their Empire, it was then that they suddenly rccognised that the
demand for self-government in Indis had been insistent. Do you want
another war to recognise the strength of this demand for full responsible
government in Indin? That would not be statesmanship. His Excellency
the Commander-in-Chief the other day gave me an excellent retort.

knew he was a good shot. I did not know till then that he was also as
good in repartec. He told me, ** You give me a war and T will make your
officers quickly.”’ Do you want us to give you n war? We cannot give
you war. We have not the power to give you u war, nor have we the
desire to do so. But do not cry before you are out of the wood. There
are others. The gods may huve decrced, who knows that you shall
have another war, may be in five years’ time. You may have another
war in ten ycars’ time. Lord Curzon, speaking before the Persian
Ambassador, prophesied that when T was last in England. You may have
another war. And, if this discontent grows and decpens and corrodes into
the heart of every scction of the Indian people, what then? You are not
orientdls, you have not our imagination, but you claim to have statesman-
ship. But statesmanship that is not illumined with imagination is not
worth the name. If there be another world-war, what will be your posi-
tion? . What will be our position if this rankling sense of wrong and injustice
corroding into the heart of the Indian people, perculating from the highest
to the lowest, rousing the masses from their stupor of ages were to create
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the inevituble conditions on the eve or in the midst of the next world-war,.
the centre of gravity of which might be in Asia? You ought to have
imagination enough to foresee it; and, if you have that imagination, you
would hasten to make it up with us, you would make it up with the
eople of Indin, while you are both on the way. You have failed to do it.
he Government has fgiled to give any response. They might have given,
if not un assurance, ut least some hope. 1 do not say that they could
havo done all that we wanted.  Even Pandit Motilal knew that the Govern-
ment could not give him the moon.  (Pandit Motilal Nehru: ** 1 did not
ask for it.”’) I know you did not. You are u very reasonable man. You
gave the Government & blank card. They might writo any names there.
(Pandit Motilal Nchru: ** Representatives to the satisfaction of this House.
That wus my preseription.”)  But that was in your mind, but not in
vour Liesolution. But the Government have done  nothing. Lord
Olivier has done nothing. We were ull looking,—not I—because I am.
too old for all that. 1 have all my life refused to look to England
for my wsalvation. I do not look to TLord Olivier for the gospel
of Indian Swaraj. I know that not even our old, old friend, Mr. Ramsay
MneDonuld, could give us all that we want or even that which he
said he would let us have,—when he was out  of officee. He could
give us cverything when he wus out of office. Being in office now and
having to shoulder the responsibilities of office, we realise that he could
not do cven what he wanted to do, honestly 1 believe, when he was out
of office. We all have our limitations. TPandit Motilal might do many
things outside this Assembly. DBut there are things which he cannot do
inside this Assembly. There are rules, there are responsibilities, there are
obligations, there are conditions; and not even tho Prime Minister of
England, much Jess the Prime Minister of England who belongs to a party
which docs not cominand a real majority in the Parliament, can do what-
aéver he wants. Wo give him credit for his good intentions. We realise
his practical limitations. We did not want,—we knew that Lord Olivier
could not give us,—much. We did not ask him to give us immediato
Swaraj. But why could he not tell us, why could not the present Labour
Govornment deelare—'' We cannot give everything that you want, but
we will give you an inquiry, an honest inquiry. We want time to examine
the conditions in Indiu. We will send out some sort of a Commission
which will meet you- We will invite vou to join thgt Commission,” The
new Labour (Government in London might say that. Lord Olivier has
practically said something of that kind, but why could he not be absolutely
clear about it? He says that he has formed a Committee, a Cabinet
Committee. Why could he not extend that Committee into a Commis-
gion; and tell us—, ** We have appointed this Commission. We have
invited some of your own lenders to sit on this Commission. We have
asked this Commission to go out to India, to take cvidenco there, and
explore all the avenues of advance under the present constitution, and
algo to advise us if tho time has come when an amendment of the present
Government of Indin Act may be made to the profit of India and wish
safety to England. If T were in Tord Olivier’s position I would say that.
Any statesman would say that. Byt I think we are not statesmen
here, wo are only demagogues. But I think even demagogues may, in
certain circumnstances, give n few tips to the proudest statesmen. If I
were in Lord Olivier'’s place I would have said that. Why has he not
said it? That is what puzzles me. I recognise the difficulties of ‘the
Leader of this House. He is not his own master. He has to look to his
own masters thousands of miles away. He has danced to the tune of.
Whitehall. (4 Voice: ‘* To his masters here in India also.”) He has no.-
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master here. (A4 Voice: ‘‘ The bureaucracy are his masters. He is their
phonograph.”’) That is going off the track. We asked the Government to
give us something, at least a gesture. We asked the Honourable the
Home Member to give us three days’ time. I asked him to adjourn this
Debate for three days. Dr. Gour asked him to tuke three days’ time to
consider the situation in consultgtion with London. Send wires, bring
replies, hold consultations. That has been our latest prayer. The situa-
tion is grave. The Budget is going to be thrown out. It has been thrown
out in the Central Provinces. It is likely to be thrown out in Bengal.
If figures speak facts, it is sure to be thrown out here. (A Voice: *‘Lend
your help.’”’) That is another story. Why should not you consult the
“Government in London? Take time, three days’ time, grant a reprieve,
not to us, but to your Budget. Why not do this, and then within this
time give Pandit Motilal o gesture, just a gesture, and he would be satis-
fied and we would all be suved from the very awkward position in which
we find ourselves. The Government would do nothing. The Government
are unreasongble. That does not mean that my friend Pandit Motilal,
reasonable in every other respect, has been reasonable in his motion or in
his demand to throw out the Budget. Our difficulty is that we cannot
support the Government. My difficulty is that I cannot support my
friend Pandit Motilal. (Voices: ‘“What about your constituents?’
*‘Shame!’’) Yes, 1 confess it, 8ir, to my shame, that I cannot
support a proposal which does not satisfy my unregencrate reason
and is against my unillumined conscience. I connot support
Pandit Motilal, because what he proposes leads to nowhere. Yesterday,
I had to come from Raisina to somewhere in this ncighbourhood,
and when I was going back with a friend in his ecar, somewhere
on the way, my friend said ‘There is your house. I will drop you
-down here. Come, let us take a shortcut.” He asked the chauffeur to
take a certain turn. After about 5 or 6 minutes of furious driving along
a dark street, we found ourselves in the vicinity of the Secretariat building,
that led to nowhere. There was a cow tied just in front of a wall, and we had
to turn the car, take a rSund about way, spend about, I think, half a
_gallon of petrol, and cover more than 8 or 7 miles of road, before I
reached my house. And, g8 I was having that bit of experience, I was
thinking of the motion of my friend Pandit Motilal. This policy of throw-
ing out the Budget—where does it lead to? It Jeads to nowhere. There
is the Becretariat wall and you will have to tum back. If you could
storm that wall, I would say, ‘‘ Go on right ahead . If you could
bomb that wall, I would say, ‘‘Go on right ahead’’. Could yvou do it?
No, you cannot. You know you cannot. Throwing out the Budget has
to me only one meaning and it is this. If you throw out the Budget here,
you must be assured of being supported by the country, not by public
meetings and Resolutions of the SBwaraj Party, but you must be supported
by the deathless determination of the people not to pay a single shell to
“the Government treasury, to carry on the administration of this country,
.even if the Budget is certified by the Viceroy. (4 Vaice: ‘“That will
follow after this ’’.) Is the country prepared to refusé to pay taxes?
(A Voice: * Yes ') Are you prepared to ask the people to refuse to
pay taxes? (Voices: ‘' Yes ') The logic of throwing out the Budget is
civil disobedience, to use the language of Msahatma Gandhi, gnd the
‘inexorable logic of civil disobedience is active rebellion. That is what T
anderstand. That ia the universal experience of history. ‘After the refusa)
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to pay ship money, what huppencd in England? Pandit Motilal has cited
coustitutional history. He referred us to the refusal of supply by the
Parliament of Richard 1I. He admitted that it did not take the country
very fur. How long did it tuke for the British people to assert and attain
their present right of complete control of the purse gnd of the executive
from the time of Richard I1? Dr. Gour told me (he is absent and
being the Vice-Chancellor of the Delhi University he must know these
learned things) that it was 250 years from the time of Richard IT to Charles I
and even then they did not get full respomsible government. The heud
of Charles T was lost.  The Great Rebellion had to comne and even then after
the Great Rebellion full control of the purse did not come. I speak subject
‘to correetion (there are historians and professors here). Parliamentary
control was not fully established before the reign of Queen Victoria (4
Voice: *‘You are wrong’.) 1 speuk subject to corrcction. Young people
remember their history better than old men like myself. Practically,
the great constitutional struggle in England went on from the days of
the Magna Chartu up to the time of Queen Victoria. Parliament became
supreme only during the reign of Quoen Victoria. It took years and years
@nd years and they had to put in a rebellion between, to secure all this.
I will uot further explore the domains of British history. Let us come to
actual faots before us, in India. If you throw out the Budget what
will be the result? The Viceroy will certify 1it, restore it. So the
Government will go on ull right. Traders would not beat at the gate
«of 8ir Basil Blackett. If he is mischievously bent, he might notify to
the thousands of clerks here in the Secretariat, that the Assembly has
not voted supplies und you must go home after to-morrow. If Bir Basil
.did this the Secretariat people might stand not at the gate of Sir Basil
Blackett but before this Assembly. But that is not going to happen.
‘We may throw out the Budget, but the Government will carry on with
the tax-payers’ money as merrily ns over. No, 8ir, it is not practical
politics. We do not gain anything by throwing out the Budget. We only
help the Governinent to create and recreate this precedent of certification.
Last time they certificated. The Viceroy certified the salt tax. It was
not a popular tax. Rightly or wrongly people did not like it. There
has always been a very large volume of sentiment against the salt tax.
Even foreigners have understood that it was an act of iniquity on the part
-of the British Government to tax the poor man’s salt. The Government
in England saw it, and public opinion in England also recognized that
it was not perhaps the wisest thing for the Government of India to have
certified the =salt tax; and thercfore even TLord Olivier says that the
-certification of the salt tux was not perhaps quite proper.- The imprison-
ment of Mahatma Gandhi was another act of unwisdom on the part of
Government. If I were in Bir Malcolm Hailey’s place—I am glad I am
‘not there now, Sir (Laughter), I am more comfortable here than Sir
‘Malcolm is likely to be there for some time to come. (Laughter.) If I
‘were in his place, I would not have touched the Mahatma. It was an
‘act of unwisdom. If the Mohatma had been left free all these years, the
position of the Government would have been much easier. We all know
that he was not bent on mischief. We all know that there might possibly
have been a revolt even in his own camp if he had been left free. (A4
Woice: “ Question ’’.) Possibly people might have gone to him and
asked, ‘‘ Here is the 81st December, where is your Swaraj?’’ But our
friends opposite lack Oriental imagination. I would have left the Mahatma
fres. Lord Olivier also confosses the unwisdom of that act of the Indian
‘Government. The policy of the Nationalists now should be to drive thé
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Government Benches to become unreasonable and more unrcasonsble and
yet morc unreasonable, and then their own unreasonableness will be their
own undoing. Why should we contribute to their safety by our own
unreason? (Heor, hear.) That is, Sir, what I do not understand. ‘There-
fore, I cannot support Pandit Motilal’'s motion. I cannot support, as 1
have said, the Government position cither. So, what am I to do?
(Laughter and « Voice: ** Resign and go awny,”) If I owed my seat to
the courtesy or the kindness of my Swarajist friends, the friends of my
Honourable friend opposite, 1 would not have come here at all. I refused
their support- I refused to sell my freedom to them. My responsibility,
is to my constituency. I won my seat in spite of the opposition of the
Bwarnjist party and the Swarajist loader in Calcutta. (Iear hear.)
(A Voice: ** Question .) So you see T do not owe my seat to my friend
there; I owc it to the considered choice of my constituency. (A Voice :**Who
bas sent you those telegrams?’’) Thank you, 1 will answer. I am sorry 1
did not bring those telegrams. 1 got one telegram from Mr. J. M. Sen
Gupta. He is one of the leaders of tho Swarajist party and as President.
of a public meeting in Caleutta . . . (4 Voice: ‘“Is not that your
constitueney ?*')  Caleutta is my constituency but not Mr. J. M. ‘Sen
Gupta or s demonstration organized by the Swarajists. (Hear, hear). T
had another telegram from Mr. Nirmnl Chander Chandra, the Swarajist
laader who contested my sent, as President of another Swarhjist meeting-
I had a third from snother Swarajist leader. They are not my constituency.
My constituency consists of nearly ten thousand electors. 1 shall certainly
obey their mandate. If 6,000 of those electors send me u mandate, T
shall immediately retirc. T have no axe to grind myself. I expect nothing
cither from the Government or even from the Swarnj Fund. (A Voice:
" That is for their own use ) If iy constituency asks me to resign T
shall certainly do so. But T consider it—well, rather, rather—what shall
I say? Is ' impertinent ' unparlininentary? (Laughter) I consider it
rather impertinent interforence with the rights of my constituency on the
part of people who do not belong to it, who did not vote for me and who,
on the contrary, oppored my election. Now, iy poxition

Mr. D. V. Belvi (Bombay Southern Division: Non-Mubhammaudan
Rural): T rise to a point of order. Is there u time limit to speeches
in this House or not? I want to know that.

Mr. President: Mr. Bipin Chandra Pal.

Mr. D. V. Belvi: I take it there ix no time limit,

Mr. President: The Honourable Member had better study the rules and.
Standing Orders.

Mr. Bipin Ohandra Pal: Now, I have said that if I were convinced
that the policy of my Swurajist friends would lead us somewhere, 1 would
vote with them. I say it loads us nowhere. Thay want simply to creato an
impression,—an impression in England. They think the people in England
will say, ‘‘ Look here, the Assembly hns thrown out the Budget and
thereforc we must immedintely pack ourselves, bag and baggage out of
India”. . I do not believe that impression will be created. 1 do not believe
in creating impressions in this way. Impressions may have to bo created
in potitics but not in this way. There are other ways of creating impres-
sions. Wo did create some impression in England in the days when

ple werc afraid of my visit to Delhi. (Laughter.) We did create some
fbapression then. That is not the kind of impression which this throwing
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-out of the Budget will create. I do not believe in that. Those who
sbelieve in it, let them vote for it. I do not believe in this petulant futility;
and thercfore I cannot vote for Pandit Motilal's proposition. Neither
can I vote with the Government, because I see that, if there is extreme
unreasonableness on one side, there is equally extreme unreasonableness
on the other side ulso. And when two unreasons fight each other, the
safest thing for those who believe in their own reason and oonscience, is
to sit tight in their own scats. '

Mr. D. V. Belvi: Sir, I have listened to the intcresting speech of my
Honourable friend Mr. Pal, but it seems to me that he has gone off at
o tangent. He has not touched the rcal point at issue. He thinks that
we are fighting a shadow. I assure him that we arc not doing any-
thing of the kind. We have started this debate and Pandit
Motilal Nehru is putting this notion before the House of a
set purpose. Our object is to show that what we have got
in the shape of this Reform Act is only a mockery. We have been granted
absolutely nothing. I was extremely sorry to read the other day the
title of a small book published under the nuthority of Government. The
title of the bock I believe is ** The Simla Session of India’s Parliament in
1922 ', I was moved to tears when I rcad the title of that small book.
Have we got n real Parliament? What we have got, as Pandit Motilal
Nehru rightly put it, is an external form, an external appearance, external
paraphernalin. But is there a real Parliament? What we have got is a lifeless
body, or, & toy Parliament; just as children are given a toy gun, a toy
motor car or a toy ship, so have we been given a toy Parliamont by the
Mother of Parliaments. Have we got any real rights here? We want
‘to show to the pcople of Great Britain and also to the peaple of this
-aountry that, oven if we throw out the Budget there is a provision in the
Act itself which will nullify our action. 8o what is the good of this
“Government of India Act? That is the main object of our attempt to
‘throw out this Budget. '

Now I wish to turn to the speech of the Honourable the Home Member.
'T do admit that any statement made by a statesmuan like the Honourable Sir
Malcolm Hailey must be received with very great respect. I examined
his arguments very carefully, but I am sorry to say that to-day he has
not been able to advance the case for Government even by a single inch.
He says, ‘‘ Our consciences are clear.” Well, let me have leave to tell
him that ‘‘ My lady, protests a little too much . ‘‘ Our consciences are
clear ''!—that is & matter between you and your consciences. But to the
cutside world it does not look that much that is done by the bureaucracy
in this country is done with a clean conscience. The object of the
burcaucracy is to keep this country for as long a time as possible in its
grip and to treat India as a close preserve for the benefit of the English
people and their children. There can hardly be a doubt on this point.
Lock at the whole course of Indian administration; what do you find?
‘Almost all the higher posts here are filled up by Europeans, and the posta
which carry smaller salaries ranging from Rs. 10 to Rs. 500 or so are filled
by natives of the different castes and communities. Is that the way to
govern n country? Is it honest, is it right, to govern a country in this
manner? If we are not to raise n protest at the time when the Demands
for Grants are made, when nre we to raise this question? This debate
has been started with a view to express our complete disapprobation of the
manner in which the government of the country is carried on. Some of’
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.the Members of this House were startled the other doy when my Honour-
able friend Mr. V. J. Patel said to the face of the bureaucracy here that
he challenged the bong fides of the bureaucracy in this country. Some
of them were aghast at the statement that was made by my friend. It
is well known that Mr. Patel is a Swarajist. It is true that he ig an
‘Extremist as I am one myself, but I can cite the evidence of a gentleman
who was honoured by Government more than once and who fortunatel

for me is a Member of this Legislature at present. He has the high
privilege of being nominated to this House by Government more than
once, and he is, I may say, the prince of moderate politicians in
this country. He is no other ~gentleman than the Honourable-
8ir P. Sivaswamy Aiyer. I shall quote a passage from the memo-
randum recently submitted by this Honourable gentleman to the Royal
Commission on Imperial Services in India. Part of this memorandum has
been published at page 25 of the ‘" Indian Review '’ for January 1924.
I shall read only a small paragraph from it, to show that it is not only
Mr. Patel who questions and rightly questions the bona fides of the
bureaucracy but Sir Bivaswamy Aiyer and many other peaple of the
country. I shall read that passage with vour leave, Sir. The passage

runs thus:

“In spite of the declarations of Parliament, a deep-rooted mistrust of the dona
fides of the British Government and of its willingness to grant responsible government
in the near future is almost universally prevalent in India.”—You will kindly mark,
Sir, the word ‘ universally '—* While 1t is possible to say a great deal in favour of
the cautious attitude of the British Government and administrators here, it is equally
guible to find justification for the distrust and impatience displayed bfy the people.

ndeniable as are the numerous blessings of British rule, the Indian feels that the
energies of the British services have been rather devoted to making the country a safe
and comfortable place to live in than towards the preparation of the pecple of India
for self-reliancc and self-realization. Rightly or wrongly, the Indian feels that, if
the destinies of India had been guided by the British 8overnment with a higher con-
ception of its duties ns a guardian, and with aims similar to those which a strong:
national Government like that of the Meiji era in Japan would have set before itself,
India might have achieved much greater progress in education, in administrative
capacity, in the ability for self-defence and in the development of her industries. One
feels that the spirit which has often actuated the British Government is that whick
indaced some of the English witnesses before the Indian Mercantile Marine Com-
mitteo to say that India does not require a Mercantile Marine because England can
._provide for all her wants. India need not develop her industries, because England
can supply her with the Kroducts of her manufactures on cheaper terms. India need
not put herself to the trouble of governing herself as she has only to raise the necessary
fands and her guardian will look after everything and cheerfully bear the Whiteman's
burden for any length of time. If the Indian Civil Service is the finest in the world
and India has been the nursery of British administrative talent, the Indian feels that
the nursery has been cultivated at his expense and ,b?' the denial of opjmrtunitiu for
the development of indigenous talent which till rocently bas been obliged to seek such
opportunities in the service of Indian Btates.’

I do not believe that it is possible to record a severer condemnation than
this of the system of Government which has been pursued in this country

for more than a century.

We are told by the Honourablo Sir Malecolm Hailey that self-govern-
ment is to be realized by progressive stages, and we have to prove our
fitness to the satisfaction of the British people and the British
Parliament. Now this assertion, which unfortunately for wus is
embodied in the Preamble of the Government of India Act,
,1919, reminds me of a short story which I read some years ago. The
story is very brief and it can bear repetition here. There lived a poor
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but clever man once upon a timwe. He¢ was fired with the ambition of
making some money for himself and his family. He published an adver-
tisement broadcast all over the world to say that, if any one sent him
o poem to his satisfaction, ho would give him a prize of ten lakhs of
rupees. He added to this advertisement only one condition, and the
condition was that every man who sent him his poem had to annex to
it o small fee of fifty rupees. The man’s wife was an unsophisticated
wcman and she asked him, ‘“What do you mean? You are a poor man,
you have not got even a hundred rupees with you; how can you give a
prize of 10 lakhs as you say in your advertisement?’’ He replied ‘‘What
a silly woman you are; you do not see that I have been careful to lay
it down in my advertisement that the poem must be to my satisfaction.
It is for me to say when I shall be satisfied; and rest assured I shall
never be satisfied; all the money in the shape of fees will go into my
pocket, and nobody will get the prize from me.”” That is just the way
in which the roforms are conceived and the arrangements are set up.
You will find that history ropeats itself. The people of the Phillipines-
asked for self-government from the United States of America. There
also the plean wus tho same. ‘‘You are not fit for self-government. You:
will not be fit for self-government for many centuries to come’’. We
want to show to the Bntish pcople that wo can no longer put up with
this humbug. We know how other countries achieved their freedomy,
buv they had to wade through blood. We do not want to do it. What
happened in the United States of America in the eighteenth ocentury?
We call attention to the fact that Canada, South Africa, Egypt- and
recently Ireland have been granted their frecedom after there was more
or less tighting, more or less shedding of blood. We do not want to
wade through blood. We want to ask the British people ‘‘Will you give
us, as reasonable, as scnsible men, the rights of British subjects, or ‘will
you go on putting us off from time to time?”’ British rule in this
country hitherto has undoubtedly been a huge fraud from beginning to
end. Thero are redeeming foatures here and there; no doubt British
rule has done a good many things for us; I am not shutting my eyes to-
the good things under British rule, but British rile is"to be judged not
by the standard of a primevsl people but by the standard of civilized
people who profess to live under a civilized Government. The question
15 whether the British people arc treating us as a civilised Government
should. Where is the principle of self-determination, here? One of the
fourteen principles discovered by the late lamented President Wilson was
sclf-determination.  Is there self-determination in the case of India?
When we ask for a Round Table Conference consisting of Britishers and
Indians for jointly drafting a constitution for India. we are told ‘‘No,
yvou will get your Swaraj or self-rule in driblets’’. That is a proposition
to which we respectfully demur. I interjected in the course of the speech:
of one of my friends here that the Secretary of State for India was a mere
phonograph, and I do repeat once again that he is a phonograph. What
has the new Seoretary of State done? Look at the Jaito affair? how
readily has he swallowed without discrimination the cooked story put
into his mouth by the bureaucrucy on that subject? In fact he was
rrepared to believe the cock and bull story that 6,000 and odd people who-
went there ns spectators were foolish enough to fire upon the treops of
the State and upon the Administrator of the State. Nothing can be
moro untrue than this version. At any rate, His Lordship would have
been well advised to hold his tongue when matters were to bo inquired’
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4into in the Nabha State. But he has hurried on, because the bureau-
oracy wanted to make out a case for the Administrator of the Nabha
State. That ' concocted story was cabled to him from Indin and he
repents it as if he were a mere phonograph. My Honourable friend,
Mr. Pal, says that we shall only teach the English people here to go on
certifving, or certificating tho money grants which we may refuse. But
we want to show to the world that, even if we reject the money grants,
they will be restored by the Viceroy. That menns that this Legislature
possesses .no real power whatever. The other dav u facetious friend of
mine met me and began to laugh at me. I asked him the rcason. He
said, ‘‘You are an M. L. A.”’. I said, ‘I am”. He asked ‘Do you know
what the meaning of your title is? 1t means s member of the lunatic
‘asylum.”’ (Laughter.) Now, 8ir, Sir Malcoln Hailey meant to convey
that there may be a going back in constitutional advance owing to this
action of ours. But what have we got really? We care a brass farthing
i# this mock of the Legislature is abolished. We have got absolutoly
nothing that is real. Let the world once for all know that 1ndia is being
‘governed with naked autocracy. I do not went shams. Tet tho veil be
torn off from the sham. The world is now deluded into the belief that
the Government here is now carried on with the approval of the people,
that they have got popular Government, that there is a House of Lorde
and that there is also a House of Commons. We do want to show to
the world that what we hauve been granted is a sham, it is o gilded
sham, a magnificent sham. T was astonished to find that there is n street
named ‘‘Parliament Street’’ in this citv. There is a Council of State
and Legislative Assembly in India. But is there any life, is there anv
reality, about these institutions? What are their powers? 1f thoy pass
s measure here, there is no guarsntee that it will be respected by the
Government. The Executive is not respomsible to them. 8ir Maloolm
Hailey told us to our face the other day ‘“Well, we are not responsible
to you, we are only responsible to the British Parliament. You pay s
our salary, that is perfectly true; but we are only responsible to the
Home Governmeiit and not te you.”’ I do not think that there can be
o worse mockery of self-government than this.

Bir, I want to say a word about the monstrous system of dyarchy,
which we owe to the kindness of our friend Mr. Lionel Curtis. We wanted
a piece of bread amd our friend induced the British Government to give
us a stone. We wanted really responsible Government here. But we
were granted a dyarchy, which is half-human and half-beast. The poor
Ministers are chafing in their places. The whole country is discontented
with the system of Government. How cean we bring all these facts to
the notice of the British Parliament and the British public unless we
take some such constitutional measure as the refusal of supplies? I know
that the heavens will not fall down even if the whale Budget be thrown
out. Bir Malcolm Hailey will be the first man to advise His Excellency
to restore the Budget in its entiretv. We know it full well. But we believe
that this will be the only way of showing to the world that India is highly
discontented and, unless she is granted what she really wants, there will
be no peace in the country. That is the object of my party. The Honour-
able Mr. Pal says ‘“Where have you got any force.to back up your
demands?”’ We know that our demand cannot be backed up by any
physical force. We have not the remotest iden of using physical foroe.
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We have not come here to wreck the Reforms in the sense that we
want to blow up the Legislature with the aid of dynamfits or to throw
bombs here. Bwarajists kave eome here to show that the presemt form
of Government is & mere mockery, that the Govermment of India Aot
is a sham intended to throw dust in the eyes of Indians and also in the
eyes of the civilized world. India is given the privilege of sending repre-
sentatives to the League of Nations. @~ What a grand privilege it is!
But can we farget that we are treated even in several parts of the British
Empire as coolies? Even if His Exalted Highness the Nizam of Hyder-
abad or His Highness the Maharaja of Baroda goes to a part of the
British Empire, say South Africa, he is liable to be treated as a cooly-
(A Voice: ‘‘Shame’’.) His Highness will not be in a.better position than
a poor man like myself. Is that the position which is to be assigned
to us? We are told off and on that we are British subjects. If we are
British subjects, give us the rights of British ,subjects, or else say oncc
for all that you have eonquered us and that you will treat us always as
a conquered nation. We shall understand our position then. But do
not please kill us with cruel kindness; do not say that you are doing
all this for our benefit and out of kindness. Say it frankly and in &
manly manner that you cannot stand this nonsense of self-government
but that you will go on governing us with an iron hand. That will be
much better. We do not want this attemuated form of freedom, bondage
with ease. We do not want it. We want liberty. We want liberty
and we want to achieve it in a strenuous manner. We do not want this
bondage with ease. The House will see that the object of the Honourable
Mr. Motilal Nehru is not to bring a catastrophe upon the country but
simply to express the dissatisfaction of the coumtry and to shew that this
Act is a mere sham. That is the object with which this motion has
been brought forward. Our object is to show that we are mow mere
puppets and that we have got no real power in our hands. We have
come here all the way from our homes at a distance of thousands of
miles, but what do we find here? A mock Parliament, a toy Parliament,
a debating olub and nothing more. For these ressons, Sir, I shall be
very glad to support the motion of my leader Pandit Motilal Nehru.

Sir Campbell Rhodes (Bengal: Europesn): Sir, we are discussing
Customs (Laughter), the ocustoms, I suggest, not of the people but of
the Bwaraj party. We have had many speeches. Age does not stale
nor customs wither their infinite variety. But I was specially struck with
the speech of the Honourable Mover, with its apologetic tone which made-
me really wonder, firstly, whether he realised the vital importance of the
action he was taking and, secondly, whether he himself really believed in
it. We have been told thdt he put his cards on the table. He did so.
but he put them face downwards, and I suggest he will only win by a
revoke. He has attacked the Labour Government at Home, that one party
from which he may hope for some friendly gesture us it has been called,
some advance, possibly before the time that has been fixed as the maximum
period within the Act. He has deseribed the consequences of throwing:
out the Budget in other parts of the world. He says he does not fear
those consequences. He says they do not obtain in this country. T
understand his argument to be that however irresponmsible he and hix
party may be, they are relying on the responsibility of the Government of
India. He says it is meraly a protest. I fear that, with my knowledge
of conditions at home, it will not he ta}mn merely as a protest. It will
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be taken as & proof that this House is lacking in that sense oi respon
gibility, without which no further advance can be made.

Well, ‘Sir, there is one other point to which 1 wish to draw the atten-
tion of the Honourable Pandit and that is in regard to the position of his
own party. We have heard something about flirtation, firtation with
1he Government. But 1 gather there has been s good deal of flirtation
going on in the shadow of the ruins of Raisina. What has transpired
there, we know not. But there is an uneasy feeling amongst some of his
friends—and I assert this, borrowing the phrase of the Honourable Pandit
‘Madan Mohan Malaviya, not as a fact but in order that it may be corrected =
if not a fact—who Have pledged themselves to vote for this throwing
out of the grant, but have done so at the command of the majority and
against their own better judgment. If this is so and if this throwing out
of the grant is carried, then I wish to draw the attention of the House to
the fact that the motion will be carried by the wishes of the minority.
‘When my 'friend Mr. Bipin Chandra Pal, who I am sorry to see 'is not
here, because I desired to plead with him, said some unpleasant truths.
You, 8ir, were immediately asked whether there was a time limit to the
speeches. I do think dn this House at least we might all be allowed to
express our feelings and our views freely and without interruption. But
T should have liked to plead with my friend from Bengal and point out
to him that on this matter everv man will have to vote. 'There can be
no abstention. If a man does not vote, he gives half of his vote to each
side. He cannot remain neutral. He has got to make up his mind.
‘We have been told by the last speaker that the Reforms are a farce.
‘They certainly did not come in with the blesging of my community. We
I'ave done our best to work them since their ineeption and I think no one
of any party will deny this fact. We are constantly told that this House
"' not a responsible House and it has been repeated so often that I think
that some of my friends here honestly believe it. And yet look at our regord
ot the last three years. Policies to which the Government were definitely
¢pposed have beun carried and put into practice. 1 may instance the
fiscal policy to which, if they wcre not definitely oppesed, they were
certainly very jukewarm. I can instance tho nationalisation of railways
which has become an accomphshcd fact. Therc has therefore, I subinit,
been evolution. We have been going down the right road, a badly paved
road, a narrow road and a twisting road, but we have been making progress
and we have not come to that wall of which my friend from Bengal just
spoke. Pandit Motilal Nehru suggests that we should turn back. If we
turn back, we may turn back for many years. I do not think the House
tully realises the gravity of the decision that they are going to take before
1he sun sets to-night, the effect of an adverse vote on the future progress

.f the reforms snd the alienation of those in England and here who have
‘vorked and worked unceasingly to make those Reforms a success. The
Honourable Pandit has referred in flattering terms to British determina-
tion. I accept the compliment. There is such & thing as British deter-
mination. If there were not this British determination and
if my community in India had not set out with determina-
tion to make these Reforms a success, to help our fricnds along the road
of reforms towards that ultimate goal of self-government which we all
aesire to ree, and if we had not put our back into it when others were
.outside these Councils, not only nof assisting us but interfering with us

4 po.
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in our work, then 1 say that I personally should not be in India to-day but
should be enjoying the genial weather of a March afternoon in London. I
want to impress upon this House, Sir, the great gravity of this constitu-
tional orisis and the serious effects the refusal of this grant will have.
“he knowledge and experience 1 have gained in this House warn me that
it this grant is thrown out, at least 25 per cent. of those who will vote
against it will repent by to-morrow morning, will realise that they huve
teen pushed over a dangerous precipice and that it may take years to
undo the harm that it is in their power to do this afternoon.

Mr. V. J. Patel: Sir, I am thankful, and I amm sure my Indian
collengues in this Assembly will be very thankful, to the last speaker
for the very vnluable advice that he gave us. We have however taken
a decision. We recognise that it is an extreme step, a step which is
justifiable under extreme circumstsnces. The Honourable the Home
Member himself ndmits that under certain circumstances such a step
anight perhaps be justifiable. He says that, if the Government of India
and the British Government had gone back on their pledges and promises,
perhaps such a step might be justifiable. These are his words which
I tock down at the time when he was speaking. So this step is not
altogether ruled out by the Honourable the Home Member. The question
is whether circumstances justifying us to adopt such a step have arisen
or not. That is the only question. The Honourable the Home Member
does not question that it is a constitutional step. Perhaps he thinks, as
we think, that it is s constitutional step though he does not say so in so
many words. It is our right to refuse supplies under certain circumstances.
1t is our constitutional right to do so. (Mr. A. Rangaswami Iyengar: ‘‘It
is our duty.’”’) And I will go further along with my friend Mr. Rangaswami
Tyengar and say that it is our duty in certain circumstances to refuse
supplies. 8o the sole question for this House now to consider is whether
the circumstances justifying this House in taking this extreme stcp have
come into being. And I submit, Sir, that those circumstance§ have come
into being. We are, Sir, under British rule for the last 150 years. There
are certain tragic facts which it is necessary for us to take note of. It
may or it may not be that the British Government are or are not responsible
for those tragio facts. But the fact remains that the British Govern-
nent have not been able to prevent the occurrence of those tragic facts.
And what ara. those facts? The average income of an individual in
Indis is hardly £ 2 annually, or Bs. 80. (The Honourable Sir Basil
Blackett: “‘That is a tragic misstatoment.’”’) It is a misstatement? Will
you tell me how much of it is? (The Honourable Sir Basil Blackelt:
““No’’.) We have repeatedly told the Government to estimate the annual
average income of an individual. They will not face or undertake such
wn inquiry. And the official or semi-official as well as the non-official
wstilnates tnken in years gone by prove conclusively that the average annual
income is Rs. 80 or thereabouts. (The Honourable Sir Basil Blackelt:
“‘No’’.) Then again, Sir, millions of people in this country live on one
meal per day. Millions die of pestilence, plague, cholera, all sorts of
diseases. In 1918—I do not remember the year—6 millions of mv country-
men died in three months owing to influenza alone. (Licut.-Colonel H.
A. J. Gidney: “‘Ts that the fatlt of the Government?'’) These 'are
tragic faote which I want the House to note. I do not
want to lay them all at the door of the British Government. o

E 2
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But what I do maintain is this that the British Government, after.
150 years of their rule in Indis, have not been able to prevent
the occurrence of these facts. It is under their rule that these
things have ocourred. Take education. After 150 years of British
rule 5 per cent. of the population know how to read and write. The whole
population is disarmed. We are told we are not ready for defence. You
forget that you have disarmed the whole population since 1857.
This being the state of things, I ask what is the remedy? We started the
ron-co-operation movement. When? After we got the so-called reforms.
We declared that the reforms were unsatisfactory, disappointing, inade-
quate. We said so in the Congress at Amritsar, in the Congress at Bom-
bay, in the Congress at Delhi. We refused to take part in the deliberations
of these Councils. We then found that these Councils were being utilised
by the bureaucracy for its own ends. "For three years these Councils were
being worked by the bureaucracy in a manner which—I will not use &
stronger expression—reflects no credit on them. With the sanction, ex-
press or implied, of the so-called representatives of the people, the bureau-
cracy had been able to send 30,000 to 40,000 of the best of our
countrymen to jail, Lalsa Lajpat Rai, Mahatma Gandhi, Maulana
Mohamed Ali, Maulana Shaukat Ali, C. R. Das (Lala Hans Raj: ‘‘ Pandit
Motilal Nehru ") and half & dozen of them are here in this House, perhaps
ncore, including my friend, Mr. Hans Raj. And all this was done with the
express or implied consent of the so-called representatives of the people.
This was the fruit of the working by some of my countrymen of these
reforms. Now, we want to show once and for all that we are no party to-
the carrying on of this administration. You may carry it on on your own
responsibility. I am absolutely certain you would not have been so hard-
hearted yourself if you had the sole responsibility. If you had to carry on
the administration on your own responsibility, you dared not have done
all that you did during the last three years. Fifty crores of new taxation
with the consent of the so-called representatives of the people! That is.
what you did. And now we are here in this House to stand between you-
and those who had hitherto co-operated with you to the great detriment
of this country. And here we are telling you, we are perfectly willing to-
co-operate with you. Are you willing to listen to us? Do you want our
co-operation? Our co-operation will be on our own terms. The position of
my friend, Pandit Motilal Nehru, and therefore of the whole Swaraj Party,
is wholly misrepresented by my friend Mr. Pal here. He says, my friend'
Mr. Motilal Nehru is ‘‘ a reasonable man '’. He will be satisfied with
n gesture. Gesture? What gesture? Read ithe Resolution which my
friend, Pandit Motilal Nehru, had moved. We do not want mere empty
restures. We wanted a Round Table Conference. For what purpose? We
wanted a Round Table Conference for the purpose of determining the con-
stitution for India—a constitution of full responsible government, That is
what we wanted. And that constitution, after it was framed by the
Round Tsble Conference, was to be placed before the newly elected
Legislative Assembly for its sanction to be ultimately embodied in an Act
of Parliament. Is that a gesture >—could any one deseribe it as a mere
gesture? No. It is, T submit, a demand for self-determination. We
wanted to determine for ourselves when and what form of Government we
should have. The attitude of the Swaraj Party was perfectly clear, the-
Resolution was in unmistakable language and the speech of the Honourable:
., Pandit. wag equally unambiguous. My friend the Honourahle the Home:
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Mamnber bad fully understood the Resolution and its significance and im-
plications as stated by him in reply that the demand contained in the
Resolution was much more than what some of the Members on this side
or that side of the House thought. However, I need not detain the House
any longer on this question. The fact of the matter is that, in our opinion,
the time has arrived when we should refuse supplies, thus disassociating
ourselves with the ocarrying on of the admidistration of this
country. We know the consequences. We are ‘told that the Viceroy,
will certify. Yes, we know it.® The Viceroy. will certity, but he
will have to do so on his own responsibility, and we want
_you to do on your own responsibility what you are professing to do with
cur consent. We want you to carry on the administration of this country
by veto and by certification. We want you to treat the Government of
India Act as a scrap of paper which 1 am sure it has proved to be.
Therefore, Sir, if the Viceroy certifies, and I am sure he will, we are not
.ufraid of it. Let him do it by all means. But what then? Great minds
think alike. My friend Mr. Bipin Chandra Pal, on the one hand, and the
Honourable the Home Member, on the other, both think alike. They say,
" But are you prepared for the next step? '’ What is that next step?
Mass movernent; non-payment of taxes. I hope my friend the Honourable
the Home Member has not forgotten the mass movement of 1921. The
Honourable the Home Member says that the country is not ready and my
Honourable friend Mr. Pal also thinks so. 1 do not agree. Therefore we
want you either to accede to our demands or to drive us to the mass
movement.  The responsibility will be yours. We shall refuse supplies.
The Government of the country then will have to be carried on by veto
-and by certification. We go to our people and we place the facts before
‘them. Why? For the matter of that, when I stood for election the
very first gentence in iny manifesto was, ‘‘ I stand as a candidate for the
Assembly, and, if I be elected, I shall endeavour to the best of my capacity
‘to embarrass. and to obstruct the bureaucracy by all peaceful means, by all
legitimate means, unless and until the national demands are conceded to
the satisfaction of the Indian National Congress’’. (Mr. Jamnadas M.
Mehta: ‘At each stage and at every step.’’) Yes, at every stage and at every
‘step. 1 wish my Honourable friend Pandit Mofilal allows me
t0o do so. That is my difficulty. Constitutional obstruction is
our very coreed. If you do not concede our demands, then we
‘throw out the Budget. We obstruct you in every bossible manner,
and it is then for you to decide whether you will drive us to
go in for mass movement. You will have to decide whether you will
“take the responsibility of driving us to the launching of a nation-
wide movement of non-payment of taxes or whether you will roconsider
your position. There wil] be one more chance for you.” Throwing out the
Pudget does not necessarily mean that from to-morrow we are going to start
“the movement of non-payment of taxes. I am not at all sure that my people
ore not ready for it. I am fiot at all sure that they are not ready. I have been
-aisagreeing with some of my friends on that question. We had the movement
of non-payment of texes in Kaira district some four or five years ago.
‘The whole distriet rcfused to pay land-revenue. You had the movement
of non-payment of some punitive tax only the other day in the whole talug
-of Borsad and it was that mass movement in the Borsad talug that drew
‘the attention of the new Governor of Bombay, who at once sent his Home
Member to make' inquiries. You do not care to hear our petitions; you
turn deaf ears to our requests; you do not eare for our protests; you do
mot care for our Congress Resolutions. What are we to do? What do yorr
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want us to do? There is no other way left to us. I hawe stated before,.
and [ state it to-day, that I have always failed to understand why you.
are 80 stubborn, why you are so unyielding. You profess to give us self-
government by stages. We eay, ‘“Well let us- sit down, let us sit
together, let us sit across the tahle and let us talk the matter over. Let
us see if we oannot come to some understanding.”” We do not trust you
and you do not trust us. That is the difficulty. We feel that you do not
want to part with the powers and that you are deceiving us. You do not
mean business. All that is needed is that you must remove the causes of
this distrust and misunderstanding. You are now ocslling my friend
Pandit Motilal Nehru a very reasonable man. You say, ‘* What a reason-
able speech he has made; he is very reasonable. Patel is a bad man’’.
1t is only when you came together that you found out that Pandit Motilal
was & reasounable man. But two years ago, in 1921, he was worse than
Patel. He was a terrible man. You locked him up for six months. I had
read those writings with big letters on his compound wall when the Prince
of Wales was about to visit Allahabad. I know all that. And it is because
the same Pandit Motilal Nehru is here now that you have come to know
lum. Let us know each cther. That is all that we want. If you do not.
the Pandit of 1924 will be the Pandit of 1921. Let us therefore sit down
and decide what we want. Let us settle our differences. Why all these
svears of anxious consideration? Why all this anxiety? Why all this
trouble? Why all this use of repressive laws and the locking up of so many
thousands of our countrymen in jail? Why are we passing sleepless
nights? You do not trust your own troops if they are Indians. You do
not trust your own subordinates if they are Indians. That is your present
rosition unfortunately. Therefore we say, '‘ Let us sit down together and
let us understand each other.”” You remain unmoved. That is the trouble.
Therefore, we have now decided, rightly or wrongly—from our point of
view very rightly—to take this extreme step. If you will pardon my saying
80, I repeat that the responsibility is yours. Lord Olivier still maintains
that the British people understand—I do not exactly remember the words—
(Mr. M. K. Acharya: ‘‘They are the arbiters of India’s fate.’') they
are the arbiters of India's fate. I do not know if those words
were used by him. I remember to have read his speech in the
House of Lords to the effect that the British people are the people-
who claimn to know and understand the conditions under which democratic
institutions can be introduced and can grow. Our view point is entirely
aifferent. We say ‘“ No. Do not please think so. We understand our
interests better. We claim the right to determine our destinies. We
know what is best for us, and we take our stand on the principle of self-
determination for which the Labour Party is standing, and has stood for
the last so many years.”” Therefore, I submit that the titne has come
when either you must mend your ways or we must make you mend your
ways. (Mr. D. V. Belvi: ‘Or end this sham.’’) I entirely agree with-
Mr. Belvi. All this is a sham, I entirely agree. But what I want to point
out is this that there is absolutely no reason, no justification whatever for
you to teke up such an unyielding attitude and you can not blame us if’
we on our part do something to put you in & proper frame of mind.
Otherwise show us the way by which we can put you right. There is no
other way. You agree that refusal of supplies is not unconstitutional but
you say we are justified in taking that extreme step only wherr we are in-
& position to go to our people and find them prepared for & eampaign of
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non-payment of taxes. Well, I ask you in all seriousness, do you want to
drive us to that? If not, tell us why you take up this attitude.. Some
of my Honourable friends here also feel that it is only when we are in a
position to launch civil disobedience that we should go in for this extreme
step of refusal of supplies. I do not know why. I say we shall be putting
the Government in the wrong. If we go in for non-payment of taxes a vear
,bence or six months hence, the responsibility will be theirs, not ours. As
representatives of the people we must support this amendment of Pandit
Motilal Nehru because the people want us to do so. We have the mandate
of the country. Meetings are being held all over the country asking us
to.refuse supplies. It is an unmistakable, emphatic, vpinion of the country
that we should refuse supplies, and we are bound to do so in pursuance of
that mandate. It will be the mistake of the people if they do not take up
the movement of non-payment of taxes if you carry on this administration
by certification. But we are here to give you a warning that unless you are
prepared to mend your ways and come to terms with us, the Treasury
Benches will no longer remain a bed of roses.

8ir P. 8. Sivaswamy Aiyer (Madras: Nominated Non-Official): Sir, the
Honourable Mr. Belvi did me the honour of quoting an extract from a
memorandum which 1 had prepared for another occasion. (4 Voice:
‘‘Louder please.’’) To every word of what I said I still adhere, and my
authority for those statements was no less a person than Sir Williamr
Vincent who had held high office here and who made the same criticisms
in a lecture which he delivered at the Royal Colonial Institute. My Hon-
ourable friends will therefore acquit me of any want of sympathy with
- their objects, with the object which has moved them to put forward this
motion. If I amn unable to support the motion it is not because the ery
of Swaraj falls flat upon my ears or makes no appeal to me, but it is entire-
ly because 1 feel that the method which they have chosen is absolutely in-
efficacious either as & prolest or as a means to achieve anything else.
It is said that it is the most effective form of making a protest. A pro-
test against what? Against the statement made by Lord Olivier in the
House of Lords upon the Indian situation. My Honourable friend Pandit
Motilal Nehru was fair enough to acknowledge that Lord Olivier's state-
ment bore witness to his sense of fairness and to his sympathy with the
people of India. But evidently the Panditji thought that it did not go far
enough and I am disposed to agree with him. But, on the other hand,
I do not regard that statement as devoid of all rays of hope which should
cheer workers for the political uplift of this country. What is most valu-
able in that speech is not the specific statements which it contains but
the spirit which it breathes, the spirit of sympathy, of fairness and of
axiety to assist us. In fact, the remarks which he made in the very open-
ing sentences of his speech about his desire to find some effectual
means of bringing about & contact between the Swarajists and the Gov-
ernment show that he was anxious to meet India, and the Committee of
the Cabinet, of whose appointment we have heard also, indicateg a dis-
position on his part to make a further move. Is'it possible for us to ex-
pect Lord Olivier to have made a very different statement from what he
aotually did make on that occasion? Let us remember the - conditions
under which that statement yas made. Within a few weeks after the
Labour Party had come into office, before Lord Olivier had had any time
to acquaint himgelf with the conditions at all, before, in fact, his study
of the Indian problem was complete, Lord Olivier showed sympathy with
us in his diagnosis .of the ailments of India. Pandit Motilal Nehru is not. ,
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satistied with that diagnosis. He thinks that he ought to have made a re-
ference to the campaign of repression which had been going on in this
‘country. But there are two explanations for that. The House of Y.ords
is not a confessional, and no Government or Minister iz expected to go
into the House of Lords or House of Commons and deliver a full catalogue
of all the sins and defects of his Government or the Govermments which .
have preceded him. Even individuals cannot be expected to make sieh
an avowal of their sins and omissions. Could you expect a Government,
<ven it they had convinced themselves that they were guilty of any such
sins or omissions, to make such an avowal?  That is not a circumstance
which induces me to doubt his sincerity or his sympathy. 8ir, under the
circumstances under which it was made, remembering that Lotd Olivier's
cducation in Indian affairs was far from complete, I think we have fair
grounds for considering that stusement not unsatisfactory. In making
replies to criticisms, people generally choose only the most vulnerable
points and meet them. In the same way Lord Olivier referred to some of
the points in the criticisms made of the administration of this country
and tried to mect them. 7There are other features of the administration
about which he perhaps might not have been able to frame an equally
satisfuctory answer either to himself or to the public, as, for instance, with
regard to the military organisation of this country. But very probably
his studies, as I said, of Indian affairs have not proceeded far enough and
I do hope that the Government of India in their communications from
time to time to the Home Government will enlighten the Secretary of
State upon this problem as well as other problems which have been a
‘matter of real concern to Indians. Now, taking all these circurnstances -
into consideration, I think one may fairly come to the conclusion that the
Secretary of State and the members of the present Cabinet are inspired
by sympathy with us and are anxious to do the best they can for us. Now
is it reasonsble to expect that they should have gone further? After a
few months more, it may be possible for them but certainly not at this
stage. I consider that the occasion for your making a protest has not
arisen vet. My Honourable friend Mr. Patel went into an indictment of
the whole administration of India. I think it is unnecessary to go inbé
‘that question. Now, what we have to consider is this. This Labour Gov-
.ernment has come into office and the members of it have openly expressed
genuine sympathy with our cause:. But they have not had sufficient time
to help us. We cannot ask the Labour Government to stand and deliver
# responsible government to this country within a few weeks of their
accesgion to office. Assuming for the sake of argument that the ooccasion
for a protest has arisen, the question arises if this is the most effreacious
form of protest. 1 assume that your object is only to protest. If it is
something else or more I will deal with it ldter on, but if your object is to
énter an emphatic protest against the unsatisfactory character of the reply -
of the Secretary of Btate, would that not be quite sufficient]y served by a
strong expression of opinion on the part of this House either in connection
- with this motion or on some other occasion? Would it not be sofficiently
served by the numerous expressions of public opinion in the press and by
various public bodies? Is it necessary to go ther and say that this
Budget should be thrown out in order to mmark our dissatisfaction? Have
vou not sufficiently expressed your dissatisfaction with the varions faulta
of the administration and with the insufficiency of the reforms by the vari-
ous movements which you have initiated and by the hardships and incon-
¢ veniences undergone by many of the leaders of your movement? Do you
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think that this Resolution refusing supplies can be a more powerful testi-
mony to your sentiments then the imprisonment undergone by the leaders
-of your movement? I do not think that this by itselt will be a more effec-
tive protest.

Liet us pass on to the other question. Is there any objective for this pro-
position beyond a tnere desire to protest? If you want to do anything more
than protest, what is it? Is it to hurt anybody, is it to hurt the Govern-
ment or to hurt ourselves by bringing Government to a standstill? If you
think it i to hurt the Government, I am afraid it will not serve its purpose.
If it is to hurt ourselves, 1 dare say it will be successful and it will also
impress the people in England and the Labour party in England with «
sense 'of our lack of responsibility. Now the only object which can be
-achieved at all by this protest will be that you will injure the reputation
of the Assembly; it will not be able to hurt the Government and may burt
vourselves. What is the real intention with regard to thig proposition?
Do you want it to be sccepted by the Government or not? We are all
anxious that the Government should respond to the’voice of the people
snd grant seli-Government. Now the best thing that the Government
can do under these circumstances is to comply with our wishes, to close
down all the services, the colleges, the courts, the hospitals and the police
stations and every other institution in the country and say ‘We cannot
carry on because the Assembly has not votéd funds.”” That is the course
which the Government would be entitled to adopt if responsible govern-
ment prevailed here. Supposing that they adopt that course, can we
complain? The question which I want Members—specially those who are
not pledged to any particular course of action—to put to themselves
is this. What will be the wish of the supporters of this motion? Do you
want it to be carried out or not? If you want it to be carried out or if you
expect it to be carried out, the result will be that all the beneficial activi-
ties of the administration must come to a standstill. Is that your object’
If that is your object, who are the persons to suffer? The people at large.
And whom will they have to thank? Not the Government, because they
simply complied as a responsible government with the wishes of our friends
here, Messrs. Pandit Motilal Nehru and Patel. That will be the result
not of the Government being irresponsible but of the Government being
over-responsive to the wishes of the people. If, on the other hand, you
do not wish the Government to come to a standstill, if you do not expect
the Government to come to a standstill and nevertheless give your votes
for this proposition, is that a dignitied coursc or consistent with the duty
to be true to oneself or with regard for the public interests or with our
professed desire for responsible Government? If you honestly believe that
the Government should not carry out this motion, then I can understand your
sttitude. That will be a dignified, self-respecting and honest attitude, but
if in your heart of hearts you hope that the Government will not do it, and
I do believe that any Government with & sense of responsibility, not neces-
sarily to o Legislative body but with a sense of responsibility for the higher
ends of all civilised society, would not do it. If you hope
for it and expect it, to go and vote for the proposition is a proce-
dure which utterly lacks all sincerity. I make this appeal not to the
gentlemen who have already made up their minds and who have given
pledges to the country to pursue the policy they have launched. To them
I make no appeal and I do not hope to convert them. My friend Mr.
Moir the. other day referred humorously to the sacrificial rite which was
being prepared and I see several white capped Druids ready to assist in
the operation of lighting the flames into which the Budget will be thrown.
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1 make no appeal to them, but I make an appeal to those other gentlemen.
who consider themselves independents -but who have found themselves.
eptangled in an alliance which I am afraid some of them at any rate con-
sider an unfortunate alliunce and about which they do not feel quite easy.
I make an appeal to those gentlemen to consider for themselves whether
the course which they propose to follow is an honest course, a singere
course. 1 know that they are in a difficult position, but it has been said
by a statesman on one occasion that there are promises which it is more
honourable to break than to fulfil, and I believe that this is one of those
oceasions.

hNow, Bir, apart from this aspect of the case, let me just refer to one
other . . . . .

Mr. 0. Duraiswami Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): May 1 request the Homourable gentleman, in-
stead of putting two alternatives before us whether it is not the third
alternative . . . (Cries of ‘‘Order, Order.”)

Sir P. 8. Sivaswamy Alyer: Sir, the Honoursble Mr. Patel expressed
the opinion and gave us the advice that we should try and put the Govern-
ment in the wrong. 1 entirely agree with hum that that should be our
policy. wur policy must be to put the Government in the wrong and not
to put ourselves in the wrong by adopting wne present course. The res-
ponsibility 1or any harm that will foilow will be laid at our door and not
at the door of the Government. 8ir, last year there was a discussion in
vhe Assembly with regard to the alteration of the powers of His Excellency
the Viceroy of certification and restoration. A Resolution was brought
forward in the Simla session and in replying to that Resolution the Hon-
ourable the Home Member said, ‘‘these safeguards which are nbw pro-
vided in section 67A muy be unnecessary if we had to deal with an
Assembly composed of gentlemen like you, Moderates. But supposing
the Bwarajists return to power at the next election, shall we not find it
necessary to have those safeguurds.’”” Now, if we vote against the Budget
as a whole and throw it out, shall we not be justifving the existence of
those safeguards and the wisdom of the provision? tightly or wrongly,
Parliament decided to give us.a transitional constitution. 1 am not going
into the merits of that question. They gave us a transitional constitu-
tion which was not meant to give us responsible government but only &
certain amount of influence in the Central Government and no more.
Rightly or wrongly, they expected that there might be conflicts between
the Legislature and the Executive Government, and they thought it neces-
sary to provide for them. Now a transitional constitution like that can
only be worked with u certain amount of the spirit of compromise, of the
disposition to give and take. There must be a certain smount of conciliatory
spirit on both sides. It is only thus that you can possibly work it. Be-
cause on certain occasions the Government have exercired the power of
restoration of the Budget or the power of certification, it does
not follow that on other occasions the power or influence ‘of
the " Legislature has been ignored or is nil. I am not a blind
supporter of the Government. I lay claim to some judgment and I ¢an
be as critical of the Government’s faults as any one. (Hear, hear.) Now,
the conclusion which I have arrived at from my experience of the last
three years ig that it is wrong to say that the reformed constitution has
given us no influence or power (Hear, hear) or that the Government do
got respond to our wishes. The Government have donc so. There have
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been & number of occasions, as for instance, when we cut down the esti-
mates by five per cent., which was an absurdly crude method of cutting
down expenditure, the Government did accept the cut and endeavoured
their very best to meet our wishes. There have been several such occa-
sions. One ocecasion, for instance, in which my friend on my left complained.
very bitterly of the evercise of our power wag our refusal to grant a supply
to the Lytton Committee to come out to India and pursue their investiga-
tions. There have been many ocecasions like that when the Government
have conformed to the wishes of the Assembly and one may say that gene-
raily their anxiety has been to conform to our wishes. It may be that on
certain occasions they have failed to listen to us and it may be their judg-
ment was in the wrong. But that is not the question. In the case of any
transitional constitution, which does not vest the full power of the purse:
in the elected legislature, there must be differences of view as to the
urgency of particular items of expenditure or as to the expediency of par-
ticular methods of ruising revenue, and those conflicts had to be provided
for somehovs in 8 make-shift constitution; and, if those powers are utilized,
it would be, as I said before, just as constitutional for.the Government to:
exercise those powerg to prevent the administration from being paralysed
and brought to & standstill, as it is constitutional for us to exercise the:
right of refusing supplies. Now, Sir, 1 think that by refusing the supplies
on this occasion we should be justifving the pecessity for safeguards of
that kind. On the other hand, if we grant supplies and if we criticise the
particular demands on tho merits, we shall be showing that we can exer-
cise our powers with a sense of responsibility. If there is a difference be-
tween us and the Government go wrong, we shall certainly put them in the
wrong us in the case of the certification of the salt tax.

° 8ir, I would therefore earnestly appeal to the gentlemen who have not.
yet made up their minds to ponder over all these questions seriously and
consider whether it is not their duty to vote in a manner which will really
be more consistent with the requirements of individual rectitude and of

national progress.

Mr. N. M. Dumasia (Bombay City: Non-Muhammadan Urban): Sir,.
it requires great courage to go against the trend of opinion of a power-
ful party. It requires still greater courage to go against the opinion of
s man of such eminence and patriotism as Pandit Motilal Nebru. It.
is heart-rending that we cannot see our way to respond to his appeal to-
vote with him. But, 8ir, as 1 listened to his eloquent speech I thought
that he was not quite comfortable in his position. I thought that he was
perhaps a little unhappy, and when I remember what Mr. Bipin Chandra
Pal gaid, T am inclined to agree with him that it was because of the
pressure and influence of tho younger men in his party that he was unhappy
and that he was fighting against his own convictions. But on this occasion
we, independent Members, are fortunately spared from doing violence to-
our own feelings. Sir, to-day I am fortified in the position that I have
taken up by the attitude which my Honourable friend, Mr. V. J. Patel, took
up o few weeks ago in the Bombay Municipal Corporation. A question
came up for the exemption of the Municipal Gorporation from the stamp.
duty on certain documents. At that time Mr. Patel got up and said,
** The administration of the country should be carried on. It must be
carried on, and for that purpose Government must have revenue.”’ There-
fore. Sir, T to-day take up the position which Mr. Patel did in the Bombay
Municipal Corporation. I hope he will not think that T am not justified

in that position.
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~ Mr. V. J. Patel: On s point of personal explanation, Sir. My friend
has wholly failed to understand me, as he generally does. :

Mr. N. M. Dumasia: Sir, a report of the proceedings has been publish-
-ed in the Bombay newspapers and the report speaks for itself.

Now, Sir, I come to the real issue, What is the question before us?
‘The question is, whether the administration of the country is to be carried
-on, or whether it in not to be carried on. 1f you push the motion of
Mr. Motilal Nehru to its logical conclusion, it will be this, that if there
is no grant, there cannot be the military, there cannot be the police, and
there cannot be any guardians and proectors of the peace, and the
-administrations should come to a standstill and what will be the result”
‘The result will be the spread of Bolshevism throughout the country.
(Laughter.) Sir, you may laugh, but if the motion is put into force, that wiil
be the only result—and perhaps some of the Members invite that.
(Voices: ‘‘No, no; something better than that.'’) Sir, as I have said, the
-only eonsequence of such a Resolution would be this, that, if Government
had not the powers of restoration of the grants, there would be no order
and no law and no peace in the country, and Bolshevism would run
rampant and ruin India as it ruined Russia. The only corollary to this
Resolution would be this, that there will be Civil Disobedience, and it will
lead only to revolution at a later stage. That is the only result that we
«an foresee at present. This motion, if it is intended only to frighten Gov-
ernment out of their wits, will not succeed in doing s0,—yes, I tell you so
because Government have the power of certification. If it is a challenge
to Government, then Government will not take it lying down, because
-Government have not been reduced to impotence. 8ir, as I have said,
the only question is whether the administration of the country is to be
-carried on. And it is the duty of every citizen to help the Government in
-carrying on the administration of the country. We have our grievances,
but we can have them redressed by the machinery that has been given to
us. This machinery has been given to us in order to advance
us to the road of self-government. 1f we destroy that machinery,
‘will India get self-government? You will get it not by any
threat that you can hold out to Government, but by co-
-operation. If you persevere in your legitimate and reasonsble demands,
then, Sir, as surely as night follows day, we will, within a measurable
distance of time, attain Swaraj. Sir, this motion will not lead us to our goal.
Tt will have a bad effect upon the masses of the people. They will think that
‘by this motion they will escape taxation, and that will unsettle their minds
and create a feeling of revolt among them. But the greatest injury that
will be done to Indis will be the impression that will be created by such a
motion on India's friends in England. We should be careful not to slienate
their sympathy. That is another important point that we should always
remember. Considering all these things, Bir, the time has not come to
take such a drastic step. As Mr. Bipin Chandra Pal said the other day,
we have power but we have no responsibility. If we use this power to
throw out the Budget, then it will be said that we have misused that
power; and it we misuse that power, how is it possible for us to attain
responsibility in the future? B8ir, when Mr. Patel went to Nagpur, we
-all adbmired his courage because we thought that he was going there to
«court.arrest and suffer imprisonment. But what did he do there? Bir,
8 he co-operated with the Governor there, \and with his co- .

+ Bww operation he succeeded in having the matter settled at Nagpur.
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Mr. V. J. Patel: I am perfectly willing to co-operate even now, but
on my terms.

Mr. N. M. Dumasia: I am very glad to hear he believes in the:
efficacy of co-operation and is willing to co-operate on his own terms; but
as regards those terms, one should decide whether they are reasonable or
unreasonable. Mr. Patel wants immediate Swarsaj. (Voices: ‘‘ No, no.’).
I am glad to hear those voices, but I do not know whom to believe; here
is Mr. Patel who says he wants immediate Swaraj, other people say that .
it is not so.

Mr. V. J. Patel: 1 want to have the right to decide for myself what
I should have.

Mr. N. M. Dumasia: But you did not make it clear on the first day
when you said you wanted immediate Swaraj. Even now if Mr. Patel:
co-operates with Government, 1 am sure he will get Swaraj. With these
remarks, Sir, I ask the Assembly not to take any rash step in-haste of -
which we may have to repent at leisure.

(Beveral Honourable Members moved that the question be put).

The Honourable Mr. A. O. Ohatterjee (Industries Member): Sir, my
only justification for taking part in this Debate and at this late hour is
that I realize, as some of the Honourable Members who have already
spoken also realized, that the issue before the House is a most grave
and momentous one, an issue that is fraught with very serious consequences .
to the political progress of our country. I am anxious, Sir, that this pro-
gress should not be jeopardised by any action that the House might take -
this evening. 1 have had the pnvilege of the friendship of the leader of -
the Swaraj party in this House for more than a quarter of a century, and .
I think he will bear me out when I say that my anxicty for constitutional
progress in this country is as great as that of any Member of this House.

Pandit Motilal Nehru: I am not permitted to give out secrets.

The Honourable Mr. A. O. Ohatterjee: When you are permitted, I
am sure you will give it out. I am anxious, Sir, that the action which.
this House will take should not jeopardize the constitutional progress which
all Indian Members in this House are most anxious that we should attain
(A Voice: ‘‘And English Members also’’)—and English Members aiso, I
can confidently assert. My Honourable friend opposite, Mr. Patel, just
now said (I am glad, Bir, he has come back to his seat) that, if this
Regolution is adopted, he would address himsel to a mass movement
similar to what had taken place in 1921. At least I understood him to
say so. (Mr. V. J. Patel: *‘‘ Certuinly.”’) Now, Sir, I ask, is that going
to lead to the comstitutional progress of the country? (4 Voice: *‘ It
would have led if you were not here.”’) Did Chauri-Chaura lead to the
constitutional progress of the country? Did Malegaon lead to the con-
stitutional progress of the country? T do not believe that my Honourable
friend himself for a moment believes that the mass movement which he
contemplates would lead to the constitutional progress of 'he country.
If he did, then he is answered by my Honourable friend here (Pandit Motilal
Nehru) who gave his own opinion against a repetition of the movement »f
1921, I mean, against the civil disobedience programme. I think my
Honourable friends here rcalise very fully that the country will not be
any the better for the repetition of the 1921 movement, otherwise they
would not have come into this House—and I welcome them here—they
would not have come into this House in the manner that they have done,
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“They are co-operating with us. In 1921 they refused to co-operate with
“Government. 1 do hope, Sir, that my Honourable friend, Mr. Patel, did
not realise the implications of what he said a little while ago. 1 am quite
sure that my Honourable friend herc, the Honourable I’andit Motilal Nehru,
~does not want to go back to the 1921 programme.

Pandit Motilal Nehru: On a point of personal explanation, Sir, ma
1 say that there is not n word that has been uttered by Mr. Patel whic
~does not represent the opinion of the Swaraj party and, as a Swarajist, I
do not dissociate myself from anything that he has said.  There is only
a difference of language. 1 chose to use my own words and he chooses his

OHwn.

The Honourable Mr. A, O. Ohatterjee: 1Vell, Sir, 1 am not a com-
mentator. I am a plain business official and I take language as I
understand it; and 1 certainty did not understand the language of my
Honourable friend to my right (Pandit Motilal Nehru) to mean what the
language of my Honourable friend opposite (Mr. Patel) meant.

Pandit Motilal Nehru: Because: we were not expressing the same
-idea. L)

The Honourable Mr. A. O. Ohatterjee: Quite so, I say the ideas are
-different. You do not want to get back to the 1921 programme. No
Indian wants to go back to the 1921 programme.

Mr. V. J. Patel: Then give us what we want.

The Honourable Mr. A. 0. Ohatterjee: Yes, we all want constitutionsl
progress. I said at the outset that we do want constitutional progress,
and T personally do not want this House—this House for which I have
very great affection and verv great respect—I do not want this
House to do anything which will mar the constitutional progress that we ars

- striving for.
Pandit Motilal Nehru: We want real constitutional progress.

The Honourable Mr. A. 0. Ohatterjee: It is a mock constitutional pro-
-gress that you are asking for at this moment. What is it that you are
asking for? You are asking that this Demand should be omitted. My
Honourable friend has admitted that that does not mean what it would
have meant in a free country. It only means that Government
will  restore the Demand. Yes, quite so. QGovernment will be
bound to restore it. We cannot afford to lose 45 crores of rupees.
How are you going to maintain the Government of the country? It (s
-quite impossible. My Honourable friend has conceded that he is only,
making a protest. Then, for whose benefit is he making the protest? Is
he making the protest for the benefit of the Indian people? I have already
shown that he does not want to go back to the 1921 programme. Thé¥
inevitable result of going back to the 1921 programme, as my Honoursble
‘friend Mr. Bipin Chandra Pal pointed out, would be civil disobedience, and
even my Honourable friends arc not prepared for civil disobedience. I give
them aredit for thut. (Pandit Motilal Nchru: *° We are prepared for it *).
TWou are not yet ready. You do not want to leave the country in the
wit while vou are preparing after passing this mock motion. I think what mv
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Honourable friends are really aiming at is that they want to impress tha
British people and the British Cabinet. Sir, we are always taking ocredit
10 ourselves for being people with imagination. I wish that we could als
be practical. I think the only result of the passing of this Resolution will
be that the British people will say ‘‘Here are a people, who clutch at the
shadow and give the substance the go-by *'. Here you have an oppgrtunitv
of criticising the administration on cach head of Demand. (Pandit Motilal
Nehru: ““To what end’’?) My Honourable friend, Sir Sivaswamy Aiyer,
pointed out only a little while ago that you could effect retrenchment;
you could effect Indianisation and you could effect a lot of other things.
You have already effected it. Your predecessors have effected it already.
1 think, Sir, the only result of this attempt will be that we will get credit
for being an absolutely unpractical people. I wish that that result should
not happen. I am most anxious that this House should not stultify iteclf. Th~
Assembly—the Legislature in India—has already achieved a reputation.
{t has, Sir, achieved a reputation in Great Britain. It has created a good
impression on the British people. I want that impression to be main-
tained. I do not want that impression to be removed by any action,
by any hasty action on the part of this House this evening. I implore the
Members of the House to think over what they are doing. What are
they doing? They are simply passing a Resolution which will not be
given effect to. We cannot afford, as I said, to go without our Customs
revenue. The demand will be restored. There will be no practical effect.
You want to create an impression on the British people. The only impres-
gion that you will create is that you are not practical people. You talk
of the principle of supplies after grievances. S8ir, in my youthful days,
T was also u student of history. (An Honourable Member: ** You are not
wld yet '’.) I am glad of that compliment, but I do feel old and weary
when I listen to some of the speeches in this House. (l.aughter.) Well,
my friend Taswell-Langmead "has been quoted. My friend Mr. Motilal
Nehru has quoted him. I said he has quoted my friend, because I used
to know Taswell-Langmead by heart in those youthful days, those bhuoyant
days, when there was no talk of Demands for Grants and so forth. He has
pointed out that this movement was started in England in 'the time of
Richard IT and, as somebodv here has pointed out, it culminated in the
reign of Queen Victoria. Well, it is only three years since vour reformed
Parliament started. You cannot expect everything in threce years; and
‘besides, what are the implications? As has been pointed out, the impli-
cations are that you must be ready with armed revolution. My friend,
Mr. Motilal Nehru, is the apostle of non-violence. He comes in the white
robe of purity—of khaddar. He is following a bad precedent. Let him
chalk out a new precedent for himself. He wants to follow the time-
honoured precedent of England. It took six centuries to achieve what he
is trying to achieve in three years. He must follow some better course.
He must impress the people with the practicabilitv of his proposals. Heo
must impress both the Indian people and the British people with the
practical nature of the proposals put forward in this House and not with
mock Kesolutions like the one which he has put forward. 8ir, T again
repeat that I am most anxious that the constitutional progress of India
should go on step by step. I do not mean in hundreds of years and in
centuries. We do not want anything which will merely set us back, and
sm convinced that a Resolution like this will only put us back. I implore,
I make an earnest appeal, to all Members of the House to think of tha
implications of this Resolution and then to vote. There is no real point in,
this Resolution. My Honourable friend fully realises that it will mean
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restoration. He kmows thet the restoration will not impress the Britigh:
peopls. 1 think ke is only doing something in order to make a demonstra-
tion on the floor of the House, a demonstration which will, I fear, be
fraught with the most evil consequences both in this country and outside
this country. I implore the House to throw out this Resolution.

(Scveral Homourable Members: ** I move thet the question may now
be put.”)
Mr. Pregident: The question is that the question be now put.

The motion was adopted.

Mr. President: The original question was:.
*“ That a sum not exceeding Re. 71,84,000 be granted to the Governor General in

Coundil to ddnx; the charge which will come in course of payment during the year
ending the 31st day of March, 1825, in respect of ‘ Customs'.”

Since which an amendment hae been moved:
“ That the demand under the head ‘ Customs’ be omitted.”
‘Fhe question I have to put is:
¢ That the demand under the head ‘ Customs ' be omitted.”’
The Assembly divided:

Neogy, Mr. K. C.

AYES8—63.
Abdul Karim, Khwaja. ; Malaviya, Pandit Krishna Kard.
Abhyankar, Mr. M. V. ! Malaviya, Pandit Madan Mohan.
Acharya, Mr. M. K. ) : Melita, r. Juwmnadas.
Aiyangar, Mr. C. Duraiswami. ! Misra, Mr. Bambhu Dayal,
Aiyangar, Mr. K. Rama, i Misra, Pandit Harkaran Nath.
Aney, Mr. M. 8. ' Nambiyar, Mr. K. K.
Ariff. Me' Yaooob G ! Narayandes, Mr.
Belvi, Mr. D. V | Nehru, Dr. Kishenlal
Bhat, Mr. K. Badasiva. i Nehru, Pandit Motilal.
Chaman Lal, Mr i Nehru, Pandit Shamlal.
Chetty, Mr. R. K. Shanmukham. ! Patol, Mr. V. J.
Das, i{t Bhubanananda. | Phookun, Mr. Tarun Rsm.
Das, Mr. Nilakantha.. k Piyare Lal, Lala.
Duni Chand, Lala. Ramachandra Rao, Diwan Bahadur M.
Dutt, Mr, Amar Nath. Ranga Iyer, Mr. C. 8.

Ray, Mr. Kumar Sankar.

Goswami, Mr. T. C.
Reddi, Mr. K. Venketaramana.

Govind Das. Seth.

Gulab Singh. Sardar. Roy, Mr. Bhabendra Chandra.
Hans Raj, Lal.. Sadiq Hasan, Mr, S,

Hari Prasad Lal, Rai. Samiullah Khan, Mr. M.
Ismail Khan, Mr. . Sarda, Rai Bahib M. Harbilas .
Iyengar, Mr. A. Rangaswami. 8arfarsz  Hussain  Kbhan, Khan
Jeelani, Haji 8 A. K. Bahadur.

Jinmah, Mr. M. A, Shafes, Maulvi Muhammad.
Kartar Singh, Sardar. Singh, Mr. Gaya Prasad.
Kastarbhai Lalbhai, Mr. Binha, Mr. Devaki Prasad.
Kazim Ali, Mr. M. Sinha, Kumar Ganganand.
Kelkar, Mr. N. C. . Sysmachsran, Mr.

Kidwai, Shaikh Mushir Hosain. Venkatapatiraju, Mr. B.

Kun Msung. - Yakub, Maalvi Muhammad.

Lohokare, Mt. K. G. Yusuf Tmam, Mr. M.
N\
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* NOES—86.

Abdul Qaiyum, Nawab 8ir Sahjbzada.
Abul Kasem, Maulvi,

Ahmad AT Khan, Mr.

Aiyar, Mr. A, V. V.,

Aiyer, Sir P. 5. Sivaswamy.

Ajab Khan, Captain.

Akram Hussain, Prince A, M, M.
Alimuzzaman Chowdhry, Mr.
Allen, Mr. B. C

Bell, Mr. R. D.

Blaeckott, The Honourable Bir Basil.
Burdon, Mr. E.

Butlor, Mr. M. 8, D.

Calvert, Mr. H.

Chatterjee, 'The Honourable Mr. A C.
Chettiyar, Sir M C. T. M.

Clarke, Mr. G. R

Cocke, Mr, H. G.

Dalal, Sardar B. A.

Dumasia, Mr. N. M.

Dunk, Mr. H. R.

Faridoonji, Mr. R.

Fleming, Mr. E. G.

Fraser, Sir (tordon

(fhose, Mr. 8, C.

Ghulam Bari, Khan Sahib.
Gidney Tieut.-Col. H. A, J

Hirs Singh, Sardar Bahadur Captain.

~ Holme, Mr. H. E,

Hovell, Mr, E. B,

Hyder, Dr. L. K.

tunes, The Honoursble 8'r Charles.
Joshi, Mr. N. M.

Lindsuy, Mr. Darcy

Lloyd, Mr. A. H.

Mal ﬁ:od Schamnad Bsbily Bahadur,

Moir, Ml T. E,
Monerieff 8mith, Sir Henry.

Nag, Mr. i. C.

O'Malley, Mr. L. 8. 8.

Owens, Lieut.-Colonel F. C.

Parsons, Mr. ‘A. A, L.

Percival, Mr. P. E,

Pilcher, Mr. G.

Rajan Bakhsh Shah, Mukhdum B8yed,
Rhodes Sir Campbell.
Roy, Mr. K. C.
Setalvad, Bir Chimanlal.
Shams-uz-Zoha, Khan Bshadur M.
Singh, Rai Bahadur S. N.
Stanyon, Colonel 8ir Henry.

Turing, Mr. J. M.

Hailey. ‘The Honourable Sic Malcolm. . M.
M. Willson, Mr. W.<8. J.

Hindley, M. C. D

The motion was adopted.

DrMAND No. 2—TAXEs oN INCOME.
Mr. President: Tho question is:

“That a sum not exceeding Rs. 61,32,000 he granted to the Governor General in
Council to defray the charge which will come in course of payment dn‘rmg the year

\

ending the 31st day of Murch, 1925, in respect of ‘ Taxes on Income'.’

Mr, V. J. Patel: Sir, | move: »

“That the demand under the head « Taxes on Income ' be omitted.”

8ir, .as stated by you in giving your ruling in regard to the motion just
moved by Pandit Motilal Nehru and disposed of, it is not permissible, 1
understand, tn reopen the general discussion, and therefore I merely
content myself by placing thix motion for the consideration of this House
without making any speech.

The Honourable Sir Basil Blackett (Finance Member): Sir, now thav
the House has come to the statesmanlike decision that it is desirable that
all steel coming in from abroad should come in without payment of anv
duty and that we should not make any attempt to collect 45 crores of
revenue from Customs and as many of us are looking forward to receiving
the goods from home, which we have at present to get at considerable
expense to ourselves, without payment of Customs duty, it is with great
joy that I listened to Mr. Patel’s suggestion that I should bhe relieved
of several thousands a yoar of income-tax. The prospect which is opened,
up before me is a really attructive one, T may hope to spend the vear in

r
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exploiting the people of India for the benefit of my pocket and I have no
doubt that there ure a large nwnber of péople in this House who have
equally cheerful expectations owing to their delightful and carefully thought
out exercise of the responsibility placed upon them by the Government of
India Act. 8ir, the effect of this motion which has been moved by
Mr. Patel would be to throw into the streets son.ething over a thousand
Indians, I think T am right in saying, who are employed in the busineas
of collecting income-taxes. Ite effect also would be to leave the Govern-
ment of India without something over 18 crores of rupees with which to
carry on the Government services. I believe that it would be possible for
us by executive act to increase the provincial contributions accordingly.
The total income which we expect to collect, if we do what the House
really wants us to do and not what it ‘asks us to do, will be 18} crores
with which we ghall hope to trouble the tax-payers of this country in spite
cf Mr. Patel. T should like to bring home to the House exactly what they are
doing. They are suggesting that we should not collect this taxation. The
Government of India has to be carried on and somebody must take the
responsibility for carrying it on. T was told, when I paid a visit to the
United Provinces not very long ago, that there was a gentleman named
Pandit Motilal Nehru who was very popular because he was going to bring
Swaraj] and Swaraj meant that nobody paid any taxes. I gather to-day
that that really is what Swaraj means. T said a few dayvs ago that we werc
all Swarajists, but in that sense, 8Sir, I am not.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): I rise, 8ir, to oppose very strongly and very vehemently the
smendment moved by riy friend, Mr. Patel. I wish, Sir, that T had
been hicky enough to catch your eye just before the closure was applied
on the last amendment, and I am extremely'sorry that my Honourable
friend on my right has thought it right to move this second amendment
of its kind, on the first of which we spent the best part of the day. I will
not, Sir, indulge in any of the reflections which the Honourable the Finance
Member began with. I will only sav this—and I sav it with all the
emphasis at my command—that the Honourable Mr. Patel will be verv
well advised not %ley to withdraw this amendment of his but all other nf
that character on the Agenda paper. I do not, 8ir, in view of vour ruling
this morning, say anything more.

Mr. K. Rama Alyangar: Sir, T beg to suggest to Honourahle Members
of the Assemblv, that, having shown their strencth on the first motion,
thev do refrain from further interference at this stage takine all the cirenm-
stances into consideration. Tt is better that we go into the merits of the
geveral motions hereafter and deal with them as far as possible in the
best interests of the country. The main point that we wanted to show,
we have taken a strong stand on. That is quite sufficient, and T beg of
my friends not to press this matter further on the same lines.

‘Mr. Bioin OChandra Pal: T want to put in onlv one word. T refrained
from voting on the last Resolution because our friends the Swaraijists
wanted to enter s protest in regard to our demand for constitutionai
advance. That hog been done, and if they continue to try to omit every
item in the Budget, it will be my clear duty to vote against them and with
the Government.
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Mr. Jamnadas M. Mehta: Sir, 1 am very sorry that, so soon after the
first vote, ucrvousness hus started wnong several people. (Sir Purshotam-
das Thakurdas: ‘‘ Not ut ull. ') 1 am not going to speak on the wider
question, but I cannot understand how such faint hearts can win freedom.
1t is not possible at this stage to argue on the merits or dewerits of the
question. My Honourable friend Six Purshotsindas Thakurdes knows
very well that all this obstruction is merely a vote of censure on the @overn-
ment and nothing more,—a vote of censure of the widest, the most com-
prehensive and the most emphatic character that you can possibly imuagine.
Time was, Bir, when going to a Council meant in Bombay at any rate in
the early nineties that they were going there to co-operate with the Gov-
ernment, so that we have heard of one member seconding a proposition,
seconding an amendment to it, und seconding an amendment to that
amendment. That was in the early nineties. We are now here after
one generation, after 30 years, when we must have the courage not to flinch
from the duty which is imposed upon us. What docs it matter if 1,000
Indians are thrown out on the streets? What does it matter when 200
millions are practically on the streetf who owe their present position to this
Government from whom only Providence tukes them away by means of
plague, malaria and other things? What does it matter if 1,000 Indians
are thrown into the streets? My friend Sir Purshotamdas Thakurdas the
other day made a most eldquent appeal in the interests of the steel industry
and the iron industry of Tata's. 1 now appeal to him in the name of the
200 millions of this country, not in the interests of the house of Tata, but
in the interests of 200 millions of the people of this country . . . .

The Honourable Sir Basil Blackett: 'To restore the grant that has just
been thrown out, Sir? :

Mr. Jamnadas M. Mehta: I now appeal to him to join with us in this
demonstration against the system that has crushed 200 million people and
not merely the Tata industries. We have & most tender corner for these .
1,000 Indians, if at all they go. I am not syge that they will go. We have
a most tender corner for them. But we are doing this in the interests of
themselves and their future progeny. We are doing it in the interests of
the country, and no one here who has voted for the last item will in the
interests of so-called wisdom—because it is prudence and not wisdom—
flinch from his duty in the name of practicality and all that sort of thing.

Mr. Devaki Prasad 8inha: Sir, wlcn on the last motion the vote of this
Assembly was recorded in favour of the smendment of Pandit Motilal
Nehru, we understood that majority of the Members of this House had
decided to record a protest in the form of refusal to vote supplies. Now,
8ir, I would ask the House to answer this question, whether refusal to
vote supplies means refusal to vote supplies only under one head or all the
supplies that are submitted to the vote of the Assembly? The Honourable
Member from Madras (Mr. K. Rama Aiyangar) said that we have ex-
pressed our sentiment, that we have expressed our resentment by voting
against one Demand, and that we can now turn back and behave in another
way. I ask him, Bir, *‘ Ts it not leaving this Assembly open to the charge
of being unreasonable in voting out the entire demand under Cusfoms
when Members did not mean to be courageous enough to follow the same
course of action so far ag the other demands are concerned? By voting
against the first demand and associating yourselves with the other demands
that are coming up for the vote of the Assembly, we shall only be stultifying
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ourselves. I say, Sir, that we ure comnmitting not only an act of inconsistency
but an act which has absolutely no meaning. It can Teither be the advice
of & constitutionalist nor the advice of a person who is anxious to give the
most effective form to our protest., This is neither fish nor flesh. I ask
Members to be consistent. After having given cxpression to their opinion
in the®otes just recorded the only logical course is to reject all demands
that are coming. The first demand from the point of view of revenue was
more important than the Demand under the head Tncome. Sir, with theso
words, I think that this Demand also should be rejected as the first Demand

has beén.

Mr. President: The original question was:

* That a sum not exceeding Rs. 61
Council to defray the charge which wi

000 be granted to the Governor General in
ome in course of palymnnt during the year
n Income '.* :

ending the 31st day of March, 1925, in respect of ‘ Taxes o

Since which an amendment has been moved :

** That the demand under the head * Taxes on Income’ be omitted,”

The question that 1 have to put is that that demand be omitted.

'The Assembly divided :

Abdul Kanm, waj:.
Abhyankar, Mr. M. V.
Acharya, Mr. M. K. .
Aiysogar, Mr. C. Duraiswami.
Aney, Mr. M. 8,

Ariff, Mr. Yacoob C. o
Belvi, Mr. D. V.

Bhat, Mr. K. Badasiva.

Chaman Lal, Mr.

Chanda, Mr. Kamini Kumar.

Chetty, sr. R. K. Shanmukiam.

Das, Mr. Bhubanananda.

Das, Mr. Nilakautha

Duni Chand, Lala.

att, Mr. Amar Nath.

(toswami, Mr. T. C.

(ovind Das, Seth.

Gulab Singh, Sacdac.

Hann Raej, Lals

Hari Prasad Lal, Rai.

Ismail Khan, Mr.

Iyengar, Mr. A, Rangaswumi.

Jeolani, Haji 8. A. K.

Jinngh, Mr. M. A.

Kuartar Singh, Sarda-.

Kazim Ali, Mr M.

Relkar, Mr. N. C.

Kidwai, Shaikh Mushir Hosain.

Kun, Maung.

Tohokare, Mr. K. G.

Malaviys, Pandit Krishna Kant.
o Malaviya, Pandit Madan Mnhau

-

Mehta, Mr. Jamuadas.

Misra, Mr. Sambhu Dayals

Miwra, Pandit Harkaran Nath.

Murtuza 8ahib Bahadur, Mauivi
Sayad.

Nambiyar, Mr. K. K.

Narayandas, Mr.

Nebru, Dr. Kishenlal.

Nehru, Pandit Motilal.

Nehru, Pandit Shamlal.

Neogy, Mr. K. C.

Patel, Mr. V. J.

Phookun, Mr. Tarun Ram.

Piyare Lal, Lala.

Ramachandra Rao, Diwan Bahadur M.

Ranga Iyer, Mr. C. 8.

Rav, Mr. Kumar Sankar.

Reddi, Mr, K. Venkataramana.

Roy, Mr. Bhabendra Chandra.

Badiq Hasan, Mr. 8.

Ramiullah Khan, Mr. M.~

Sarfaraz  Hussgin @ Khan, Khan
Bahadnr. ,

Shatoe. Maulvi Mnhammad,

Singh, Mr. Gaya Prasad.

Sinha, Mr. Devaki Prasad.

Sinha, Kumar Ganganand.

Syamacharan, Mr.

Venkstepatiraju, Mr. B, -

Yakuab, Maulvi Muhammad.

Yusuf Tmam, Mr. M.
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Abdul Qaiyum, Nawab Sir Sshibzada. | Holme, Mr. H. E.
Abul Kasem, Maulvi. | Howell, Mr. E. B.

Ahmad Ali Khan, Mr. I Hyder, Dr. L. K.

Aiyar, Mr, A. V’ V. | Innes, The Honourable Sir {.lurles.
Aiyer, Sir P. 8. Bivaswamy. N Joshi, Mr. N. M,

Ajab Khan, Captain. | ‘Lindsay, Mr. Darcy.

Akrapg Hussein, Prince A. M. M. Lloyd, Mr. A. H.

Alimuzzaman Chowdhry, Mr. ' Mahmood Schamnad Suhily Bahadur,
Allen, Mr. B. C. , Mr. .
Bahawal Baksh, Chaudhri. ! Moir, Mr, .T. E.

Bell, Mr. R. D. . Moncrieff 8mith, Sir Henry.
Blackett, The Honourable Sir Baeil. Mubammad Ismail, Khan Bahadur
Burdon, Mr, K. | Saiyid.

Butler, Mr. M. 8. D, Mutalik, Sardar V. N. °

Calvert, Mr. H. . Nag, Mr. G, C. ‘
Chatterjee, The Hénourable Mr. A. C. | O'Malley, Mr. L. 8. 8.

Chettiyar, Sir M. C. T. M. i Owens, Lieut.-Colonel F. C.
Clarke, Mr. G. R. . Pal, Mr. Bipin Chandra.
Cocke,‘Mr. H. G. ' Parsons, Mr. A. A. L.

Dalal, Sacdar B. A. Percival, Mr. P. E,

Datta, Dr. 8. K. . Pilcher, Mr. G.

Dumasia, Mr. N. M i Purshotamdas Thakurdas, Bir.
Dunk, Mr. H. R. Rejan Bakhsh Shah, Mukhdum Syed.
Faridoonji, Mr. R. Rhodes, Sir Campbell. .
Fleming, Mr. E. G. » Sarda, Rai Sahib M. Harbilas.
Fraser, Sir Gordon. | Setalvad, Sir Chimanlal.

Ghulam Bari, Khan Sahib. , Shams-uz-Zoha, Khan Bahadur M.
Gidney, Liout.-Col. H. A. J. + Singh, Rai Bahadur 8. N.
Hailey, The Honourable 8ir Maicoln. Stanyon, Colonel Sir Henry.
Hindley, Mr. C. D. M Turing,WMr. J. M

Hira Singh, Sardar Bahadur Captain. |  Willsen, Mr. W. 8. J.
The motion was adopted. )

DeMaNDd No. 8—SaALT.

Mr. President: 'T'he question is:

“ That a sum not exceeding Rs. 1,06,65,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment durirfg the year
ending the 31st daywsf March, 1825, in respect of *Balt’.” :

Mr, Venkatapatiraju (Ganjam cum Vizagupatam: Non-Muhammadan
Rural): I propose an adjournment at this stage.

Mr. 0. Duralswami Aiyangar: 1 move:

“ That the demand under the head ¢ Salt’ be wholly omitted.”

I do not propose to go on the same ground upon which Pandit Motilal
Nehru went on the subject but I do propose to add to it a diseussion
algo on the merits of the question. Sir, if T reeollect what I read about 26
years ago, Cowell in his Constitutional Law of India stated that the Resi-
dents in Indian States issue commuands in the guise of advice. Until this
Assembly cowes to o position of issuing comimands to the executive in the
name of the represcntatives of the people, I am perfectly certain that
either the wholesale rejection which 1 have moved or the nominal reduc-
tions which our Members have tabled will be of no use.

I move for the omission on two grounds. Oune is the question of prin-
ciple and the other is the question of merits, and I have already stated to
you that the principle upon which 1 object is the same as has been formu-
lated in the two previous Resolutions and I do not therefore propose to
dwell on those arguments. So far as ‘the.question of merits are concerned,
we have been told in the Financial Statement of this year by the Honour-*
able the Finance Member that at last he has been able to reduce the salt ~
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lax from Rs. 2-8-0 to Rs. 2. It reminds me of a Camelian psychology
which probably the people of Delhi are familiar with but with which hope
voming from the south are not familiar. It used to be said that, when a
full load is put upon the back of a capel, it will not risu under the impres-
sion that it has been overlonded und, to make it understand to believe that
there is no load on its back, a huge stone is also added to it and again
thrown down and then the camel will think that there is no lond and will
walk on. Such is the. way in which the salt tax has been reduced from
Rs. 2-8-0 to Rs. 2. :

Mr. President: The Honourable Member cunnot discuss the salt tax
under this head. :

Mr. 0. Duraiswami Afyangar: 1 may submit to the Honourable the
President that the effect of this Resolution is to take away the salt tax
itself. It is only in that view of the matter that I was making a, reference
to the salt tax, because, if once you abolish the department which collects
the taxes, the taxes go ipso facto. It is only in that view that 1 referred
to the controversy on the questlon of the salt tax. 8ir, therefore I think
I am justified in mentioning to you tnat the imposition of the salt tax
belng a tax which has been described in very strong terms by Lord Olivier
as ‘‘an iniquitous and horrible form of taxation'’ .

Mr. President: I should like to be assured about tlns This demand
has nothing to do with the levy of the tax. It refers to the protection of salt.

The Honourable Sir Basil Blackett: That is so. .

Mr. President: The Honourable Momber is not in order in discussing
the salt tax.

Mr. 0. Duraiswami Alyangar: I submit to the ruling of the Chair. My
object in moving this motion is to prevent the Government from collecting
the salt tax and I ask whether I am not justified in going into . ‘

Mr. President: I have alrcady said that the Honourfble Membiée:is not
in order in discussing the salt tax. By refusing this demand he is putting
in a stopper upon all operations. 1f he wants to refer to the salt tax he
can do so under the Finance Bill when that comes on. This relates to the
administration and has nothing whatever to do with the levy of taxation.

Mr, H. Oalvert (Punjub: Nominated Official): Before the Assembly
moves to vote on this matter 1 should like to call the attention
of Honourable Members to certain very important facts, namely,
that this vote is concerned not so much with the sult tax as with the salt
itself. The vote includes all the expenditure required for actually extructing
salt-from the mine of Khewra and for manufacturing salt at Sambhar and, if
this vote is thrown out, it means that this Assembly had dehberately.
refused to sanction the manufacture of salt at Sambhar or its extraction
from Khewra. Now, Sir, this will involve the complete destruction of a
very carefully built up_ organisation, I do not think any one who has not
been to the Khewra mines can understand the intricacy of the organisation
there. They are mines which require very skilful control and very gkilful
management. They are mincs which are extremely ‘dangerous to any hut .
skilled and experienced workers. It may be answered to me that, if the
skilled workers are withdrawn by Government, then the ordinary people
.. ‘round about will be Bble to enter those mines and get salt free. Well, Sir,

8 r.M.
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any inexperienced person going into those unlighted mines will be enter-
ing a death trap. Only very skilled workmen can possibly extract the salt
on which the whole of Northern India depends. Now, Sir, it is not merely
. 8 question of being anti-Government or pro-Government. It is a question
of the adequate provision of a necessity of life to the whole people of those
‘northern provinces of India which depend for their supply of salt on Sambhar
and on Khewra. It is not a question of getting dear salt but a question
of getting salt at any price. I wish to remind Honourahle Members that,
if the Government organisation for the extraction, manufacture and distri-
bution of salt is seriously interfered with, the sufferings will fall not
only upon themselves but wupon their children and also their
cattle including the cow. All alike will suffer. It is a very
intricate organisation built up by Government in the last 50 years
for an adequate supply of salt to Northern India and it should not be
destroyed by a vote of this Assembly. I do not wish to detain the Assembly
but it does seem to me that irresponsibility can hardly go any further.
The trouble already felt in egtracting from Khewra the amount of salt to
meet the demand is very great—so great that when the import of salt
from overscas was interfered with during the war it was only by the very
greatest difficulty that Government were enabled to increase the supply of
salt from Khewra so as to meet that deficit; and any interference even by
a moderate reduction of this vote would involve the people of Northern
Indin in pestilence and all those wasting diseases and other ailments which
follow on a shortage of salt. T do appeal mort strongly to Members of this
House to think twice before plunging the whole people of Northern India
into the dangers into which they so lightly think they can be plunged.

Mr. K. @. Lohokare (Bombay Central Division: Non-Muhammadan
Rural): In spite of all my Honourable friend has just now said about di~-
locating the organisation which produces salt, I see much more reason to
refuse the grant at this stage. It is this orzanisation which has made
India much more dependent unon others for its salt. We know the long
continuous history of this trade and of the production of salt being kept
entirelv in the hands of the Government ro as to lanve us at their merev as
to how much salt the country should consume. The day will come when
thev will determine that so muech ralt we will consume and so much salt
onlv thev will distribute to the country. The wasting diseases that mv
friond has just now referred to are reallv due to the defirit
of ealt due to the control of supnlv bv this administration
. which has been controlling it throughout the centuries of this
rule. In no other countrv do we gsee this sight of a limit-
ed supply of salt. Tn India we have this restricted svetem leading to
digeases not onlv to human life but alse to animal life. We have scarcely
anv salt to eive to our cattle in this conntry. We have been refnsed the
necessary supnlv on aceount of this method of production. Tt is therefore
much more necessary at this stage, even nt the cost of inflicting suffering
for six: months or a vear, that we should ston this control and refuse the
grant absolutely for an administration which has made us entirely depen-
dent on it for our supply of salt. )

Pandit Motilal Nehru: Sir, T auite noree with mv friend Mr. Tohnkare
that the very reasons which have been given bv my Honourable friend Mr.
Cnlvert are the strongest possible reasons there can be for voting aeainst
this demand. T do not wish to reneat what has already been gaid. hut T
will rnv one thing, that the importance of refusine the snnolv on this de-*
mand depends upan the netion whirh the Government will take after the

~ .
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domand is refused. We have already refused Demands Numbers 1 and 2.
Those were Demands which we have been told by the uiticial Benches
would bo restored and our refusing them will only do us harm by discredit-
ing us in the eyes of the Hritish people and lowering us in their estima-
tion, besause it will show that we are unreasonable people. Now, Sir, 1
want to make this demand a test of whether there has been what has been
known as a change of heart in the Government. I should like all
Members in this Asscinbly to reject this grant in order simply to see, if
for nothing else, whether the Government will restore the first two de-
mands and not this one which touches the people, if my friend Mr. Calvert
is right. What more evidence would be neceessary to convince our people
that the Government we live under is not a Government which cares for
them, but only cares for running its own show?

The Honourable Sir Basil Blackett: Sir, T do not wish tosintervene be-
vond stating that the Government have no intention of following foolish
ndvice on this vote any more than on the first two.

8ir Purshotamdas Thakurdas: Sir, I fully agroe with the previous two
spoakers that some of the ‘arguments advanced by the Honourable Member
from the Punjab could be very well used when discussing the salt duty on
the Finance Bill. But 1 am afraid, in spite of all the respect that'I have
for my Honourable friend Pandit Motilal Nehru, I am surprised that he
recommends this House to reject this grant. For, after all, supposing this
demand was rejected, I think the burden of what Mr. Calvert pointed out
to the House was that vou cannot get any salt. You want saltxfrom tho
Khewra mines, vou want salt from the other sea-side places, and it is the
demand which is now before the House which will enable the Government
to have the salt manufactured or won from the mines and made ready for
sale in the market. I will not discuss the question whether it is desirable or
vot to have salt made absolutely free. But even granting that it is desir-
able to make salt absolutely free, even granting that it is best in the in-
terests of India to have no restrictions on salt, still my Honourable friend
Pandit Motilal Nehru will recognize that it wanta at least one or two ‘vears
before the Government can change their policy. Therefore, Bir, unless
this House is to stultify itself, and unless those who vote for this call,
absolutely call, for further avoidable certification, T submit that this House
must pass and approve of this grant. T do not wish, Bir, to say anvthing
more. All that T will sav is that if the Honourable Pandit wanted to make
a gesture he has made it in plenty. If he wants a continued and consist-
ent policy of rejection of the grants, T am afraid the House will not he
able to reconcile itself with that reaquest of his. Salt is the one thing in
the manufacture of which representativea of the people in this House ought
not to come in the way. T should have thought, Sir. that that was the
wisest recommendation that could be made bv anvbodv to this Assemhly.
With these words T recommend this demand to the strong support of this
House. ‘

Mr. Jamn M. Mehta: Sir, T come from a district which manufac-
tures salt and T am able to spenk with greater authoritv than Sir Pursho-
tamdas Thakurdas. He talks of the manufacture of salt and the interesi-
of the consumer. I sav that, even in the interests of the consumers, it
is desirable that the 8alt Depoartinent should be given n 12 months’ holi-
dnv. heeause they have had their innings last year when the salt tax was
_rlhnuhled. and, if only to make things even, let there be no salt 1ax at all
this vear,
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There is another thing. Both in the Thapa District und on
the Veramgum-Kharaghodu side and thepeabouts where salt 1is
manufactured, that Depurtinent has several times proved undesir-
able.  For instance, at the time of the auction—I will not
use a very strong term—much favouritism is shown in the matter
of tenders, and I think it is better that this Department should ceunse to
exist for 12 months so that we may have a choice of better offickals next
year. (Laughter.) And in 12 months time 1 hope the (Government will
have realized that this is more than & joking matter. 1 am. glad the Offi-
cial Benches are laughing. He laughs best who laughs last. By his
laughing the Honourable Sir Malcolm Hailey is proving that the Gov-
ernment of India Act is the laughing stock of the world.

The Honourable Sir Malcolm Hailey: I was smiling at the Honourable
gentlemau’s argument. Thot is something difforent.

Mr. Jamnadags M. Mehta: If he is laughing ot my argument I hope he
will also Jaugh at the Government of India Actewhich is definitely coming
into ridicule as the result of the vote of this House. Well, Sir, the people will
be free to manufacture salt. 'This Department has restricted the manu-
facture of salt. We can manufacture salt without any assistance from
Government. It would be free salt for a vear. And, if there is suffering,
it will be only in order that Swaraj may come nearer, when there will be
no taxation on salt. (The Honourable Mr. A. C. Chatterjee: ** Will you
make your own sult?'’) Yes we can make it and 1 will take ydu to the
Thana District and show you how to make it. (Sir Campbell Rhodes:
“How much will you charge for it?"") Well, let us wait and see. T.et us
have 12 months’ experience. (Laughter). The best thing would be to
have that experience. (Laughter.) (The Honourable Mr. A. C. Chatterjee
““I want my salt.”’) You will get it. I can guarantee a supply from
the Thana District if the Honourable Member is willing to teke it. (The
Honourable Mr. A. C. Chatterjee: *'1 cannot go to the Thana District.”y
T will send it by post. (Laughter and Cries of ‘‘There will be no Postal

‘Department.’’) If the Postal Department goes, T will come and deliver it

in person. I do not know what will happen to the Railwuys, but, if thev
go too, I will trudge on foot if you like. I personally guarantee to deliver
aalt to the Honourable Mr. Chatterjee by walking on foot from Bombay
to Delhi. T do not know though what will happen to him in the mean-
time. (Laughter). That iz not my look out. But I hope and trust that
T have made clear to the House that no assistance from this Government
Department is necessary for supplying salt to the people. It is a great
necessity of life, and, if as a result of this vote the Swaraj Partv is able
te convince the country thst for 12 months at least the ealt will not be
taxed, then I think we will have partly achieved the obhject which brought
us here. T do hope the House will repeat its opinion.

Mr. President: The original question was:

 That & sim not exceeding Rs. 1,06,55.000 be granted to the (Rovernor General iw
Council to defray the charge which will come in course of paymemt. during the year
ending the 3lst day of March, 1925, in respect of ‘Balt’.”

Since which an amendment has been moved:
“ That the demand under the head ‘ Salt’ be omitted."”

The question T have to put is that the Demand under the head ‘ 8ait "

be omitted.
.



1428

''he Assembly divided:

< ‘M

Abdul l\lrim Kh

Chanda, Mr. Kamini Kamar,
Chetty, Mr. R. K. Shanmukbam.
Das, Mr. Bhubananands.

Das, Mr. Nilakantha.

Duni Chand, Lala.

Dutt, Mr. Amn Nath.

Goswsmn. M. T. O

Govind Das, Seth. .

Hans Raj, Lale

Hari Prasad Lal, Rai.

lmml K;a&u, Aurm
yengar, gaawauii.
Jeelani, Haji 8. A, K.
Jinnah, Mr. M, A,

Kartar. Singh. Sarda..

Kazim Ali, Mr. M.

Kelkar, Mr. N. C

'Kndmi Shaikh Mushir Houh
Kun Maung.
Lohokare, Mr. K. G. .

Maluviya, Pandit Krishna Kant.

' NOES—53.
Abdul Qaiyum, Nawab Sir Balnhuds. i

Abunl Kasem, Maulvi.
Aiyar, Mr. A, V. V.
Atyer, Bir P. 8, Swuwumy
Ajab Khan,
Akram Hussain, Pnnoa A. )(. M.
Alimuzzaman Chqwdhry
Allen, Mr. B,
Bahawal B.ksh, Chmdhri
Bell, Mr. R.
Bla.ciutt, The Hononnblo 8ir Banil.
Burdon, Mr,
Butler, Mr. M. B. D.
Calvert, Mr. H.
Chatterjee, The Honourable Mr, A. O.
Chettiyar, Sir M C.T. M.
Cluke, Mr G. R
H. G.
Dnld Snrdnr B. A,
Dath, Dr. 8. K.
Dumasia, Mr, N. M.
Dunk, Mr. H. R.
andoonjl. Mr R.
Fleming, Mr. E. G.
Fraser, Sir Gordon.
Gidney, Lieut.-Col. H. A. J.
Hailev, The Honounbln 8ir Maicolm. .

The motion was adopted.

LBGISLATIVE ABBEMELY.

’

[30TE March 1924.

Mehta, Mr. Jamnadaa.

Misra, Mr. Smhn Dayal.

Misra, Pandit Hu-luna Nath.
Murtg.m Sahib Babadur, Maulvi

Nunbng::. Mr K R,

Narayandas, Mr.

Nehru, Dr. Kishenlal.

Nehru, Pandit Motilal.

Nehra, Pandit Shamlal.

Neogy, Mr. K, C.

Patel, Mr. V. J.

Phookun, Mr, Tarun Ram.

Piyare Lal, Lala.

Runnchnndu Rao, Diwan Bahadur 8.

Ranga Iyer, Mr. O. 8.

Ray, Mr. Kumar Sankar:

Roddn, Mr. K. Venkataramana..

, Mr. Bhabendra Chandra.

Sa. q Hasan, Mr. 8.

'snmnu.llah Khm, Mr. M.

Sarda, Rai Sahib M. Harbilas.

Sarfaraz Hussain Khan,

Bahadur.

Shafee, Maulvi Muhammad.

Singh, Mr. Gays Prasad.

Binha, Mr. Devaki Prasad.

Slnhs, Kumar G.ngamnd
amscharan, Mr.

\I nkatapatiraju, Mr, B,

Yakub, Maulvi Muhmmnd

Yusuf Imam, Mr.

Hindley, Mr. M.

Hira Bingh, Budlr Bnhldnr Captain.

Holme, Mr, H. E.

Howell, Mr. E. B,

Hydor, Dr. L. K.

Innes, The Honourable 8ir Charles.

Josl:u, Mr. N. M.

Lindsay, Mr. Darcy.

Lloyd, Mr. A. H.

Moir, Mr. T. E.

Moncriefl S8mith, Sir Henry.

M%l:ammnd Imml Khan Bahadur
i

Na C.

!%slle Mr. L. 8. 8.
Owena, fneut Colond R C
Parsons, Mr. A, A, L.
Porcival, Mr. P, E.

Pilcher, Mr. G.

Purshotamdas Thakurdes, 8ir,
Rhodes, Sir Campbeil.

Setalvad, 8ir: Chimanial.

Shams. uz-Zohs, Khan Blh.dllr n
S, i B e 20
tlmyon, on

Turing, Mr. J. M,

Willson, Mr w. 8 J
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(Beveral Honourable Members: ** Let us adjourn till to-morrow. ')

DeManp No. 4—Oprtm.

Jar. President: The question is:

“ That a sum not exceeding Rs. 2,07,31,000 be granted to the Governor General in °
‘Council to defray the charge which will come in course of puyment during the year
ending the 31st day of March, 1825, in respect of ‘ Opium ’.”

(Several Honourable Members: *‘I move the adjournment.”’)
Mr. President: As muany us are of that opinion will say *‘Aye.”’
(An Honourable Member: ‘‘No.”)

Mr. President: Order, order. 'The Honourable Member ought to listen
when I am putting it from the Chair. Those of the contrary opinion will
say ‘‘No.”’ [ think the Noes have it. .

Mr. Devaki Prasad ‘8inha: The Ayes have it.

Mr, President: Order, order. The Honourable Member ought to listen.
I called order several times.

Mr. Devaki Prasad 8inha: But we cannot hear.

Mr. President: Order, order. I warn the Honourable Member from
Bihar and Orissa that he is very near the displeasure of the Chair.
Mr. President: The question is:

“ That a sum not exceeding Rs. 2,07,31,000 be granted to the Governor General in
Council to defray the charge which will come 1 course of payment during the year
-onding the 3lst day of March, 1825, in respect of ‘ Opium ’,’ ’

The Assembly divided.

AYES—$57.

Abdul Qaiyum, Nawab Sir Sahibzuda. Hira Bingh, Sardar Bshadur Captain.
Abul Kasem, Maulvi. Holme, Mr, H. E,

Ahmad Ali Kbhan, My, Howell, Mr, E. B.
Aiyar, Mr. A. V. V, Hyder, Dr. L. K.

Auyer, Sir P, 8. Bivaswuamy. lnnes, The Honourable Sir Charles.
Ajsb Khban, Captain. Josni, Mr. N. M.

Akram Hussain, Prince A. M. M, Lindsay, Mr. Daroy.

Alimuzzaman Chowdhry, Mr. Lloyd, Mr. A. H.

Allen, Mr. B. C. Manmood Schamnad Sahib Bahadur,
Bahawal Bakst, Chaudhui. Mr.

Bell, Mr. R. D. . Moir, Mr. T. E.

Blackett, The Honourable Sir Basil. Monorieff Smith, Sir Henry.

Burdon, Mr. E, Mubammad Ismail, Khan Bahadur
Butler, Mr. M. 8. D. Saiyid.

Calvert, Mr, H. Nag, Mr. G. C.

‘Chattorjes, The Honourable Mr. A. U. Q’Malley, Mr. L. 8. 8.

Chettiyar, Sir M C. T. M, Owens, Lieut.-Colonel F. C.

Pal, Mr. Bipin Chandra.
-Parsons, Mr. A. A.
Percival, Mr. P, K.

Dalal, Sardar B. A

Datta, Dr. S. K. Pilcher, Mr. G. .
umasia, Mr. N. M. | ‘Purshotamdas Thakurdas, Sir.

Dunk, Mr. H. R. Rajan Bakhsh Shah, Mukhdum Syed.

Faridoonji, Mr. R. Rhodes, Sir Campbell.

Fleming, Mr. E. G. Betalvad, Sir Chimanlal.

Fraser, Sir Gozdon. Shams-uz-Zoha, Khan Bahadur M, N

Ghulam Bari, Khan Bahib. Singh, Rai Bahadur 8. N.

Gidney, Lieut.-Col. H. A. J. Turing, Mr. J. M.

Hailey, I'he Honourable Sir Maicolm. Willson, Mr. W. 8. J.

Hindley, Mr. 0. D. M.
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Abdul Kaiim, Lhwaja, .
Abhyankar, Mv. M. V,
Acharya, Mr. M. K.
Aiyaugar, Mr. C. Dursiswumi.
Aiyaugnr, Mr K. Rama.
Aney, Mr. M. 8.

Ariff, Mr Yacoob C.

Belvi, Mr. D. V..

Bhat, Mr. K. Sadasiva.

. Kamini Kumar.

Bhuhmluundl
D.a ‘Mr. Nilakanths.
Duni Chand, Lala. -
Dutt, Mr. Amar Nath.
Coswami. Mr. ™. C.
Goviud Das. Seth.
Gulab Bingh, Bardar

. “lﬂs R'“J! Lala

Hari Prasad Lal, Rai.
Tsmail Khan, Mr
Iyengar. Mr. Rangaswami.
Jeelani. Haji 8. A K.
Jinnah Mr. M. A.

Kelkar, Mr. N. C.

Kidwai. Shaikh Mushir Hosain.
Kun, Maung.

‘Lohokare, Mr. K. G

‘Mahviva, Psndlt Kiishoa Kan:

The motion was negatived.

R. K. Shanmukham.

LEGIBLATIVE ARNEMBLY.

NOES—62.

{J0TH March 1924,

Malaviys, Pandit Madan Mohan.

Mehta, Mr. Jamnadas

Misra,' Mr. Sambhu Dayal.

Misra, Pandit Harkaran Natb.

Murtiza  Sahib  Bashadur, Maalviy
Sayad. S

Nambiyar, Mr. K. K.

Narayvandas. Mr.

Nehru, Dr. Kishenlal.

Nohru. . Pandit Mofilal,

Nehia, Pandit ‘lhamlnl

Neogv, Mr. K.

Patel, Mr. V J

Phookun, Tarun Ram.

Piyare lal Lala

Ramachandra Rao. Diwsn Bahadur M

Ranga lyer, My. C. 8.

Ray. Mr. Kumar Sankar.
TReddi, Mr. K. Venkataramana.
Rov. My, Bhabendra Chandrs.

Sadiq Hasan, Mr. 8.
Samindlah Khan, Mr. M.
Sarfurax  Hussain  Khan,
Bahadur,
Shafec, Maulvi Muhammaed.
Singh. Mr. Gaya Prasa
Sinha, M. Devaki PuM.
Sinha, Kumar Ganganand.
Svamacharan. Mr
Venkatavatiraju, Mr. B.
Yakub, Meulvi Mohammad. ,
Yusuf Imam, Mr. M.

Khan

The Assembly then adjourned till Eleven of the Clock on Tuesday, the

11th March, 1934,
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